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LOK SABHA
Wednesday, 38th November, 1956

—_—

The Lok Sabha met at Eleven of the Clock
[ MRr. DBPUTY SPEAKER in the Chair ]
ORAL ANSWERS TO QUESTIONS

Foodgrain Supply to East
Pakistan

+

Shri Gidwani:

Shri Bansal:

Shri Bhagwat Jha Azad:
*g10.{ Shri Bahadur Singh:

Shri D. C. Sharma:

Shrl Bishwa Nath Roy:

Shri Ram Krishan:

Shri B. D. Pande:

will the Minister of Food and Agri-
culture be pleased to state:

(s) whether a request was received
from the Pinan eyernment jometime
Rl?pm?l:.;m:fyef?‘md:rﬁm for East
Pakistan;

(b) whether the request has been grant=
<d and

(c) thetermsand conditions of the loan ?

The uty Minister of Food (Shri
M.V. ppa): (a) Yes, Sir,

(b) and (c). Against the request for
30,000 tons of rice we could only spare two
thousand tons and these have been given
on loan. Pakistan Government has
promised to return this loan before the end
of 1956.

Shri Gidwanl: Will it be returned
in cash orin kind ?

Shri M. V. Krishnappa: In kind.
“They will return it in the shape of rice.

Shri Gidwani: In view of the past
experience of our dealings with Pakistan,
are Government sure that the loan will
be returned ?

Mr. Deputy-Speaker: That is a
matter of o;htinn; ?t.it not information
sought.

497 L.S.D—1

620

Shrimatl Kamlendu Mati Shah:
How much is the loan which Pakistan has
taken from us so far?

. Shri M, V, Krishnappa: We have
given 17,000 tons of rice as loan and about
5,000 tons as gift.

Dr. Ram Subhag Singh: In view
of the fact that Government are aware of the
other loan transactions with Pakistan and
also about the canal water experience, may
I know what considerations weighed with
Government in advancing the loan to
Pakistan ?

The Minister of Food and Agricul-
ture (Shri A, P. Jain): Humanitarian
considerations, because there was great
distress in East Pakistan.

.

Sardar Iqbal Singh: If humanitarian
consideration is behind this loan, may I
know whether the Government of India
has offered the use of the Gulcutta port for
the transport of foodgrains from West
Bengal to East Bengal and whether the
Gove;mnr_nt of Pakistan has rejected this
offer

Shri A. P. Jain: The hon. Member
may address this question to the relevant
Ministry. Iam notin a position to answer
it

Railway Employess

+

'su._[Shrl A. K. Gopalan:
Shri Karai Singhji:

Will the Minister of Rallways be
pleased to state:

(a) whether itis a fact that in the matter
of fixi seniority, gradation etc, of class
III staff of Claims, Rates and Refunds
Sections on the Northern Railway Zone,
the position of Staff of Jodhpur and Bikaner
has not been taken into consideration; and

(b) if so, the reasons therefor ?

The Deputy Minister of Rallways
and Transport (Shri Shahnawaz
Khan): (a) and (b). As & large majority
of staff of these Sections of Jodhpur and
Bikaner Divisions were reluctant for transfer
to Delhi, the clainrs work continued to be
performed at the respective headquarters
and these Sections were treated as inde-
pendent groups for the purposes of seniority
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and grade promotion. It has, however,
now been decided that for promotion upto
grade Ras. 160-220, these Sections af Jodh-
.pur and Bikaner as also Delhi and Banaras

will be treated as separate units, as adequate

number of higher grade posts upto
Rs. 160-220 are already available there. Pro-
motions beyond grade Rs. 160-220 against
all the available posts in various groups
of Commercial Branch will be regulated on
the combined seniority of staff employed
at Banaras, Delhi, Jodhpur and Bikaner.

Shri A. K. Gopalan: While deciding
the seniority issue, may I know whether
the integrated staff cngaged in all the Claim
Offices of Northern Rauway will be taken
into consideration ?

Shrl Shshnawaz Kban: Yes, Sir.

Shri Velayudhan: In regard to the
channel of promotion, may I know whether
the percentage of promotion has now in-
creased or whether people from outside,
from the general scctions, are
brought into this category when the promo-
tion comes?

Shri Shahnawaz Khan: That is not
the general rule,

Shri B, S. Murthy: .I\;lay I know the
reasons given bﬁlthou employees for refusal
to come to Delhi ?

Shri Shahnawaz Khan: Maybe
they do not want to go away from their
homes—they have been there for along

_time; maybe they are apprehensive
of not getting accommodation at Dclhi.

Provident Fund of Rallway Staff

'glxy. Shri T. B. Vittal Rao: Will
the Minister of Railways be pleased to
refer to the reply given to Stlrrecr Question
No. 2144 on the 13th September, 1956
regarding the delay in the payment of
Provident Fund dues to retired Railway
Employees and state:

(a) whether the statistics have since
been collected; and

(b) if so, how do they compare with the
previous years?

The Deputy Minister of Rallways
and Tramsport (Shri Shahnawaz
Khan): (a) and (b). Yes Sir. , a statement
is placed on the Table of the Lok Sabha.
[See Appendix III, annexure No. I)

Shri T. B. Vittal Rao: From the
statement it appears that the cases are on the
increase, as compared to 1-10-1955.
Could we know the figures, because we
were told that steps have been taken to
clear the arrears ?
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Shri Shahnawax Khan: I might
inform the hon. Member that there is a
slight increase in the number of cases
since 1-10-19§5. But I might also tell

him that since 15 October 1955 l&pmﬂm' a-
tely 30,000 people have also retired.

Shri T. B. Vittal Rao: May I know
Wwhether any percentage of the ho'dings
is paid to the retired employees as soon as
they retire ?

Shri Shahnawaz Kham: Yes, a
certain percentage is paid.

Shri T. B. Vittal Rao: What is the
percentage ? :

Shrl Shahnawaz Khan: It varics
but in most cases it is ninety per cent.

Shri T. B. Vittal Rao: May I know. ..

Mr, Deputy-Speaker: Hon. Members
should wait until they are called, Mr. Velayu-

.Shri Velsyudhan: Is the hon.
Minister aware that cases three years after
retirement are still pending with the Rail-
ways, with some o?tchc Railway Regional
O_ﬂ'mes—thcg' are still kept pending and not
disposed-of ? May I know the reason for
the same and the number of cases like that ?

. Shri Shahnawaz Khan: That is
given in full detail in the statement which
has been laid on the Table of the Sabha.
The reasons arc that in some cases the
whereabouts of the persons are not known;
and then some lcgnf);ormnlitics have to be
undergone, some legal certificates have
to be produced, in other cases.

.. Shri T. B. Vittal Raot May I know
if these employees are allowed to occupy
the quarters till they are paid ?

Shri Shahnawaz Khan: No, we

require those quarters rather urgently for
the new staff,
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. Ram Sub S
*S149 Shri Bh-g:-:l;{n s

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether experiments to introduce
vegetables with hybrid vigour are bei
made at the Indian Agricultural Rese
Institute, New Delhi; and

(b) if so, what are the objects on which
experiments are being made?

The Minister of Agriculture
(Dr. P. 8. Deshmukh): (2) Yes.

(b) Experiments on hybrid vigour aim
at investigating the extent of Lybrid vizour
exhibited by wvarious vegetables and the
methods of economically producing hybrnid
seed on & commercial scale. The cro
being worked with are tomato, bhindi,
onion, brinjal, cabbage, turnip and radish,

o ww gan fag : it w4
wEEg 7 397 wfewral & a7 0F o &
X ¥ IR qamar fe wfassre fear
ot @ & | T R & R ofar
& 37 &1 =< forar o g & 7

o Go Mo Rurqw : WY A agw
oo TE 7T wifE v Y A dar
@ 7 wr fawnd & 1 O dAdee
% xg I 7 gfar, FEE S
W7 I§ %Y 41 wTAT AT & | WA 7%
Rfdcr 8 A 1w 7 A
¥R A g a0

oft Wy wei ;g oY Tdror fer
T @7 & ag daHT aemfa & s
#f oo § o odw ey
WX e @t F fF @ w7 owor
foar ar g ¢ 7

TMo do Wo IwWw: frag A
wg qrafole agt & fear ar g @)
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Shri V. P. Nayart The hon. Minister
said that some experiments are being carried
on in finding out the hybrid vigour.
would like to know whether such e?:n-
ments are carried on the principles laid
in olden days by Mendel and Morgan or
whether the theory of vernalisation is
being looked into in this regard ?

Dr. P. 8. Deshmukh: In this matter,
all the previous knowledge accumulated
for centuries is taken account of.

Shri R. P. Garg: May I know whether
the experiments of introducing hybrid
maize in cultivation have been successful ?

Dr. P. S. Deshmukh: Yes, Sir.

Food Adulteration Act

*gxs, Shri Gidwani: Will the Minis-
ter o% }slnlth be pleased to state whether
the operation of the Prevention of Food
Adulteration Act has proved effective to
curb adulteration of food-stuffs ?

The Deputy Minister of Health
(Shrimati Chandrasekhar): Itis
premature to assess the effects of the opera-
tion of the Act.

Shri Gidwani: May I know how
many prosecutions have been launched
throughout the country during the last two
years.

Shrimati Chandrasekhar: I have

t the information from some of the States.
%?he prosecutions launched are: Bombay—
11166, Coorg—11, U.P.--12652, Delhi—
2161, l(erah—zo&v? PBuxeual::l—sgg;.
Madras—5405, est ngal—257,
O:im-——sgf Assam—g09 and Andhra—
3545.

Shri Gidwani: I know whether the
Stste Governments have stated that due
tolack of funds or financial difficultics
they are not able to appoint more staff
to check food adulteration?

The Minister of Health (Rnl_knmnrl
Amrit Kaur)i No such difficultics have
been represcnted to us by the States.
Many of the States in which these numerous
tions have been Hunched have
actually said that the Act is proving effec-
tive. In some of the other States the Act
did not come into force as quickly as it
might have and, therefore, they are not able
to asscss its benefits.

sitelt ewrerqwiar Ty < T FTHT
¥ a7 ag ary g & e oY fd
‘ﬁm&@&gn#mmﬁm-
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Shri B. S. Murthy: In view of the
fact that there are a large number of ca ses
like this, may I know what steps are
bzing taken by Government to see that adul-
teration is nipped in the bud ?

Rajkumiarl Amrit Kaurt Well,
Sir, I takz it that the States take all the pre-
caations that they passibly canandi all the
attion thitis payisible for them to take under

the Act.

Shril Krishaacharya Joshi:s May I
know how miny cases end:=d in conviction
and what punishmaznts were awarded ?

Rajkumari Amrit Kaur: [ am sorri'
I have not got those figures here, But
cin oaly say that Bombay has said that the
Act is proving effsctive; so has Kerala, so
has Punjab and so has Madras.

Shri V. P, Nayar: I want to know
whether the attention of the hon.
Minister has been drawn to the fact that
chicken essence now manufactured by some
Calcutta firms shows a lesser concentration,
the reasons being that, instead of weal
which they w:re using for chucken essence. .

Mr. Deputy-Speaker: That would
be too detail:d a question to arise out of
this. Thhs tgehtecmta g:neral thl:tul-
teration and, if you t everything is
b:ing ldulte’rntcd we might not cxhaust
the subject altogether.

Dr. Ram Subhag Singh: Is it true
that since the operstion of this Act adul-
t-ration of foodgrains, and even water,
has alarmingly increased in the country,
and if so, whether Governmant hope that
this can be checked ?

Rajkumari Amrit Ksur: I have
not got information to that effect. [ am
telling hon. Members of the House that
many of the States have said that the Act
is ving effective and we hope that the
wﬂ;u be check:d 1n time.

Sardar Igbal Singh: May I know
whether statistics are maintained to show
the prosccutions launched in respect of
adulteration of differ:nt products, and if
80, may | know the number of prosecutions
launched in the country for adulteration
of Ghes and whether adulteration of Ghee
has incretsed in the country?
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Rajkumari Amrit Kaur: Thh
matter is for the States to pursue and, I
am sorry, it is impossible for me to have this
kind of figures available here.

Shri Joachim Alva: Out of the
thousands of cases cited by the hon.
Minister, may I know how many are cases
where mud or stone has been finely ground
and addsd to food?

Mr. Deputy-Speaker: That will be
beyond the scope of this question.

Shri Joachim Alva: It is done in
sugar,

Sh-i Gidwani: I understand that
there are some States where the Act has
not yet come into operation. May I know
the names of those States?

Shrimati Chandrasekhar: The
Governments of Mysore, Rajasthan,
Himachal Pradesh, Tripura. Manipur and
Andaman and Nicobar gslmdu have not s
far been able to implement this Act.

Railway Accident Claims

*g16. Shri Krishnacharya Joshi: Will
the ster of Railways pleased
to refer to th: reply givento Starred Ques-
tion No. 1405 on the 25th August, 1956
and state:

(a) the action taken against persons who
have cheated Government by bogus claims
and drawn about Rs, 11,000 by way of
compensation; and

(b) the steps taken to realise the amoung ?

The Deputy Minister of Raillways
and Transport (Shri Shahnawaz Khan):
(a) and (b) . The question of instituting
legal proceedings against claimants for
fraud and for recovery of the amounts is
under consideration in consultation with the
state Government suthorities,

Shri Krishnacharya Joshi: I
know how many persons were involved in
cheating Government and whether any
officer was also involved in this?

‘Shri Shahoawaz Khan: Three
rencm were involved and no officer was
nvolved.

Shri Krishnacharya oahi: I know
what steps &re being tak:n to realise
the amount?

Shei Shihnawaz Khant We are still
considering the line of action to be taken
in consultation with the Government of
Hyderabad (now Andhra). We hope we

come to some decision soon.

Shri Dhusiya: In view of the fact
that without the assistanc: of d:partm:ntal
ptople the bogus claimants could not
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Bave drawn the amount, may I known in
what manner Government hopes to
remove such things in future ?

Shri Shehnawaz Khan: The Cl ims
were 1ot decreed by the Railway Dzpart-
ment, A Claim sioner, who
happened to be a retired Sessions Judge,
made all the allocations.

Shri Dhusiya: My point was that the
amount could not have been drawn without
the assistance of departmental people. I
want to know whether Government will
take action so that the departmental people
may be questioned in a thorough mannes.

Shri Shahnawaz Khan: [ really
cannot understand how the hon. Member
is trying to rope in the department in this,

_Shri Velayudhan: The hon, D
Miruster said that no officers are involved
in this case of Rs. 11,000. Isit not a fact
that the moncgs dispersed by the officials
and with the knowledge of the officials?
Are they not also partly responsible to find
out whether the claimants are proper per-
sons or not?

Mr. Deputy-Speaker: That would
be entering into arguments. We will go
to the next qucstion.

Homoeopathic Pharmacopoeia

_*$17. Shri 8. C. Samanta: Will the
Minster of Health be pleased to state:

(a) whether the member of the Ad.hoc

. on Homoeopathy were asked

to give their views on the preparation of a
Homocopathic Pharmacopoeia in India;

(b) if so, what are their views;

(c) whether'any sum has been ided
f;lt the purpose during the Second Five Year
an;

(d) if so, how much; and

(e) whether Homoeopathic  Pharma-
cists will be consulted in the matter ?

The Deputy Minister of Health
(Shrimatli Chandrasekhar): (a) Yes.

(b) The Committee agreed that the pre-
paration of # Homoeopathic Pharmacopoeia
‘was necessiry and recommended that s
should be taken for the preparation of the
same,

(c) Yes.

(d) Rs. 50,000 has been ear marked
for the purpose;

(e) Presumably yes. But this is a
matter for the proposed Pharmacopoeia
Committee to consider
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Shri S. C. Samanta t May I know
whether this Ad hoc Committee recome-
mended that & committe: should be estab-
gﬁed u;d pharmacists should be inclu-

init

. Shrimatd Chandrasckbar: Yo,
Sir, that is true.

Shri 8. C. Samanta : May I know
whether Messrs, M. Bhattacharya and
Complng requested the Government to
€ntrust the thing to them, and if so, what
is the reaction of the Government »

_ Shrimati Chandrasckhar: they
did ask for the thing to be entrusted to them,
Becauseitis a private firm we though it js

not proper to entrust the entire work tu
them.

Shri 8, C, Samanta: May I know
whether the opinion of State Governments
have been invited in this matter, and if so
what are the:r rcactionss

Shriman Chandrasekhar: No
uch thing has been done.

Sticme for Controlling Ghagra
+

Shri Bishwa Nath Roy:
*s18. { Shei R Singh:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Unstarred Question No. 170§
on the 1ath September, 1956 and state

any major e is under consi-
deration for controlling the river Ghagra
in Bast U.P. and West Bihar?

The Deputy Minister of
and Power (Shri Hathi): A statement
%i‘vin; the requisite information is laid on tha
able of the House. [See Appendix III,
annexure No, 2].

Shri Bishwa Nath Roy: May I
know whether besides the bunds and spurs
any scheme is under consideration in the
Second Five Year Plan which might be
helpful for irrigation and generating power ?

Shri Hathi: There is a reservoir
scheme at Jalkundi and that would be a
multi-purpose scheme.

Shri Bishwa Nath Roy: May I
know wbhether it is a fact that owing to the
bunds that are under construction at some
places during flood time the other side of the
bank is affected ?

Shri Hathi: This is a general question,
It may be in certain cases that because of
the bund there may be difficulties aboug
local drainage and water may not be able
to pass through that particular bund, In
that casc sluice gates arc being provided,
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The Minjster of Planning and Irri-
gation and Power (Shri Nanda): If
on one side an embankment has been
constructed possibly on the other side
difficulties might increase. It sometimes
happens that a stream runs on the border
of two States, Then, corresponding
measures are taken in the other States
also and sometimes when disputes arise
we have to deal with them and find out
some kind of a unified scheme for the
purpose .

Rice Milling Committee

Shri {Dabhi:
'5"-{ Shri K. C. Sodhla:

Will the Minister of Food and Agri-
culture be pleased to refer to the reply
given to Starred Question No. 1569 on
the 3oth August, 1956 and state; .

(2) whether Government have since
reached a final decision on the recommenda-
tions of the Rice Milling Committee; and

(b) if s0, what is the decision?

The Deputy Minister of Food (Shri
M. V. Krishnappa): (a) No, Sir.

(b) Does not arise.

Shri Dabhi: May I know when was
the report submitted by the Committee and
how long it will take for the Go7ernment
to take final decisions on the recommenda-
tions of this Committee?

Shri M. V. Krishnappa: The report
was submitted in June 1955. The recom-
mendations were far-reaching and very
important. So we had to consult all the
rice-growing States because it is they who
have to execute the recommendations. So,
it took sometime t0 get all the replies from
the States. Very soon we are going to take
& decision,

ot qo wo Wfgar @ wHAF
o freet fawfar &Y o ?

=t Mo ¥o Fooreqr Ay |

o o %o qifgar =9 e C
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Shri Shree Narayan Das: May I

know whether in spite of the fact that this
Committee has recommended the abolition
of the rice mills, orermiuons have been given

for the starting of fresh rice mills in different
States and if so' what are the reasosns ?
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Shri M. V. Krishnappa: That is
becuus_e the ittee's recommendations
are still under considerstion and we have
not yet taken any action on the recommen-
dations, Very soon wc arc going to take
action,

Shri T. 8. A. Chettlar: May I
know from how many States the Govern-
ment have received replies and how many of
them have agreed to the recommendations
of this Committee?

The Minister of Food and Agricul-
ture (Shri A, P, Jain): The process of
consultation with the Stiates is over. In
fact the matter was put before the Economie
Committee of the Secretaries on the 29th
May, 1956 and they made certain proposals
and those p-oposals have been sent to the
relevant Ministries for further consideration.
A meeting of the Economic Committee of
a Secretaries was to have been held
thereafter; it may have been held already,
I think. Now, the case is mature for being
sent for final decision either by the Econo-
mic Committee or by the Cabinet.

Shri Ramachandra Reddi: May I
know what the reactions of the State Govern-
ment are espccially with regard to the res-
triction of milling licences in the future?

Shri A. P. Jain: I do not know whether
it would be in the public interest to go inte
the details now and into the recommnenda-
tions that have been made by any parti-
cular Government. But the final decision
will be communicated to the Parliament.

Shri Dabhi: May I know whether
the opinion of the All-India Khadi and
Village Industries Board has been invited on
this subject ?

Shri A+ P. Jain: That is one of the
departments which is concerned with this
subject.

Weigh Bridge Siding on Central
Rallway

*g23. Shri K. S. Reo: Will the Minis-
ter of Railways be pleased to state:

(a) the reasons for the delay in opening
for traffic the weigh bridge siding extension
at Kothagudium Collieries, Bhadrachellam
Road, Central Railway though the same
was completed several months ago;

Szg whether Government are aware
of fact that the delay is impeding
the stepping up of coal production at these
collieries; and

(c) when the same is likely to be vpened
for traffic ?

The Deputy Minister of Railways
and Transport (Shri Shahnawax Khan):
(a) The extension of the weigh bridge
siding could not be brought into use imme-
diately on its scompletion because the



631 Oral Answers

interlocking gements at Bhadrachellam
Road station 10 be completed before
bringing it into use,

(b) No.

(c) The siding has already been opened
for traffic on 28-9-1956. .

Shri K. S. Rao: May I know whether
it is a fact that the delay in opening this
siding for traffic arose because the siding
was not inspected by the QGovernment
Inspector of Railways personally?

Shri Shahaawaz Khan: The ggtdy
was for the reasons which I have just N
Since the siding has already been opened,
1 think there should be no more controversy
about it.

International Fishing Gear
Congress

*g23. Shrl R. P. Garg: Will the
Minister of Food and Agriculture be
pleased to state:

(e) whether the U.N. Food and
Agriculture Organisation has planned an
International Fishing Gear Congress in
1957 in Hamburg; and

(b) if so, whether Government intend
to send a delegation to the Congress ?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) F.A.O. propose to
hold such a Congress at Hamburg in 1957,

(b) The question of sending a delega-
tion will be considered when an official
invitation to participate in the Congress’ is
received.

Shri R. P. Gargt May I know
whether the Government shas recefved
the comprehensive handbook on fishing
gear methods supplied by the FAO for the
coming Congtess ?

Dr. P, 8. Deshmukh: The handbook
is not said to be quite ready. We have
requested them to supply us a copy when it
is ready.

Shri R. P. Gargt May 'l know
whether we have prepured some recom-
mendations to be made tothe Congress?

Dr. P. S, Deshmukh: In this parti~
cular case, we are somewhat in a prelimi-
nary uu@. We have not advanced ve
much. We have not, therefore, prep.
any striking or important recommendations,

Shri Punnoose: May I know, if
and when such s delegation is sent to the
Congress, whether representatives of the
fishermen’s organisauons such as fisher-
men’s co-operatives and representtives
from States like Kerala where fishing is &
very important industry will be included ?
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Dr. P. S. Deshmukh: Genernlly
speaking, we take gare.tq sec that all the
relevant interests arc represented, but in |
this particular case, I.do not think it will
be very useful to include representatives of
the fishermen because they are not likely
to have any scientific knowledge in this
matter,

gt wwdwufy Wy : %@
Tgret Afeat F eremmee @ g &
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e s N A Hramt 1 w@r
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Shri R. P. Gargt Mayl knoow
whether therc has been & substantial
increase in fishing since these new methods
with modern trawlers and other appliances
began to be used,

Dr, P. S. Deshmukh: This is also
a very different question from the one which
has been put down, All that | can sqy is
that it is progressing well in this direction.

Pusa Institute

*s34. Shri Velayudban: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whetheritisafact that the students
studyipg jn the Pusa Institute for di‘;;“
course are required to pass a qualifying
examination in Hindi in order to get the
degree; and

(b) if so, when was this system intro-

The Minister of Agriculture (Dr.
P. S. Deshmukh)s (a) Yes, this is so in the
case of students 1n the Central College of
Agriculture under the Institute,

(b) July, 19s2.

Shri Velayudhan: May I know
whether students who have got first' class
in M, Sc. course trc th; Pusa muéiptlc m:.:c
not also given egree jor  dip! "
becms? e have not passed this Hindi
test

Dr. P. 8. Deshmukh: I ,hﬂrl‘bll-
stated what the ition out
rt:edtlindi examination is. mmck to that
position on and to the rules we have made.

Shri Velayudhan: May I know
whether the Government have taken up 8
definite policy that only those who pass this
qualifying cxamination in Hindi will be
promoted from one class to the other in the

universitics and the colleges ?
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Dr P. S. Deshmukh: I think that
is the position, Sir. Although the decision
is not ours, it is made by the Delhi Univer-
sity which has imposed this restriction.

Shri Velayudhan: May I know
whether it is not a fact that the Government
of India or the Home Minister and even
th: Prime Minister said that any decision
regarding Hindi being made a subject for
the qualifying examination will be taken up
only after the Languages Commission’s
reportis finalised and decided and discussed
by Parliament ?

Mr. uty-Speaker: That i
broader q[::ziotr{ ’ il

[

Shri T. S. A. Chettiar: This
Institute being an Institute where students
!'mm _lll over India are admitted,
including students from non-Hindi speaking
areas, is the Government aware that the
students from the non-Hindi speaking areas
will be put in a disadvantageous position if
this qualifying examination in Hindi is
imposed ?

Dr, P. S. Deshmukh: The starting
of this college was really due to the non-
availability of colleges in certain areas, and
30, the students from all over India were
admitted, but, at the present moment,
there are sufficient number of colleges in
allthe States, and s0, the all-India character
of this Central College does not very much
subsist now as before,

The Minister of Food and Agri-
culture (Shri A. P. Jain): I may add
that the Government of India decided
to hand over the Central College of Agri-
culture to the Delhi University. e
felt that there was no need for the Govern-
ment of India to maintain this college and
we have decided to close it, Then, the
university authorities approached me and
said that they were trying to get some sort
of assistance from the University Grants
Commission and that they would be pre-
pared to take over the college. Itis nota
matter of very great importance for us
because so far as we are concerncd, this
college will cease to ecxist. It may cither
not continue or it may be taken over by the
Delhi University.

Shri M. K. Moitra: Are instructions
in the Pusa Institute given through the
medium of Hindi?

Dr. P. S. Deshmukh: No, Sir,

Shri Ramachandra Reddi: In view
of the fact that has just been disclosed that
this college has not been handed over and
affiliated to the Delhi Umversity, will
wnere be uny gnsibiliry for the Govern-
ment to relax the rules with regard to the
compulsory pass in Hindi?
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Shri A. P. Jaint This college is
affilisted to the Delhi University. It
is the Delhi University which grants a
degree. and this rule has been laid by the
Delhi University and not by us.

Shri B. S, Murthy: May I know
whether any concession is shown to the
students coming from the non-Hindi areas?

Mr. Deputy-Speaker: That has
already been put.

Shri Velayudhan: May [ know
whether the syllabus and the standard of the
qualifying examination given in Hindi are
very high even for the Hindi-speaking peo-
ple? Arc the Government aware of that
fact?

Shri A. P. Jain: That is not so. In
fact, there are certain exemptions, Exemp-
tions are given to hose who have pa_ssod
the qualifying or admission examina-
tion held by the University of Delhi or \yho
have passed the Higher Secondary Examina-~
tion conducted by the Board of Higher
Secondary Education, Delhi or who have

assed the Intermediate Examination of an
ndian university with Hindi as a subject.

Mr. Deputy-Speaker: Next question
Shri T. S. A. Chettiar—ro.e.

Mr. Deputy-Speaker: Would
he take upon himself to put the question or
would he ask my permission?

Shri T. S. A. Chettlar: I am asking
for the permission.

Mr. Deputy-Speaker: That is not
given,

Kottayam-Quilen Reil Link.

-+
Shri C. R. Iyyunni:
'5’5'{81“'! Nettur P. Damodaran:

Will the Minister of Railways be
pleased to state: .

(2) when the work of laying the line
trom Kottayam to Quilon will be completed:
and

(b) when the line be opened for traffic ;

The Deputy Minister of Railways
and Tﬂnll’ont'tyt (Shri Alagesan): (a)
The work is expected to be completed by
September 1957.

(b) It is expected to be opened for tre=-
fic in Qctobery 1957° =

shri C. R. lyyuanit May I know
whe'l.h:ri there is any difficulty in the cons-

ruction of girders or culverts along theline ?

Shri Alagesan: Yes, sir; I Fad occasion
to answer this questio’nbefore also. But,
a part of the linc has alread becn_gened
on the 17th of last menth. il‘lu: difficulty
was in getting girders, Now the necessary
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armangements for getting steel for that

pose have been made and it is expected
it will arrive in time, We wili be able to
open the rest of the line for triffic as
indicated in my answer,

Shri Punnoose: May I know whether
line that has already been opened is open
0 goods teaffic also and whetber the time
taken to cover that distance is normalised ?

Shri Alagesan: I am sorry I am un-
sble to say whether it is open to goods
traffic also. I require notice of that
question, 1 thought it would have been
opened to goods traffic also, but I am not
sure,

Shri Punneose: May I know whe.
ther work on the remaining line is proceeding
according to schedule or is it being held up
due to lack of certain materials ?

Shri Alagesan: The whole line, 1
should say, could not be completed in the
scheduled time because of the difficulties
already pointed out. But, we propose to
open the rest of the line by next year.
suppose we will ke able to stick to that.

Shipping
+
Dr. Ram Subhag Singh:
*s2é. {Sllri Gidwani:

Will the Minister of Transport be
pleased to state:

(2) whether the Director-General of
Shipping has recently visited some European
countries with a view to explore the
possibilities of buying some ships for India;

(b) if so, whether he hu succeeded in
contracting any agreement in this regard;
and :

(¢) the likely tonnage to be bought as
a result of this visit?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
and (b). Yes.

(¢) 25,767,GRT.

Dr. Ram Sugbhag Singh: May I
know which are the lhipp.lln‘g yards on which
orders Fave been placed when the ships
are likely to come?

Shri Alagesan: This  tonnage
comprises one tanker which hes already
been purchased and which we will be
getting in our possession in January next.
Orders for 2 ships have been placed in a
rrd in Germany and an order one ship

as been placed in a vard ir Italy, These
ships are expected to be delivered during
the yecars 1959—I1961.

Shri Gidwani: How many second-
hand ships snd how many new ships are
going to be purchased?
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Shri Alagesan: The tanker that has
been purchasd is a second-hand one, The
other three ships for which orders have
been placed are new ships,

. Shrimati Tarkeshwari Sinha: In
view of the Government's efforts to bring
co-ordination between river navigation and
coastal navigation, may I know whether
there is any proposal in_ the second Five
Year Plan to get small ships that can operate
on coastal lines and rivers?

Shri Alagesan: The question relates
to orders for oversews ships. The Direc-
tor-General of Shipping went to place orders
on belalf of two corporations—The Eastern
Shipping Corporation and the Western
Shipping Corporation, These corporations
do not operate ships on the coastal line.

Sardar Igbal Singh: May I know
whether this Director-General of Shipping
Proposes to visit Japan also for the pu se
and construction of ships ?

Shri Alagesan: Apart from the orders
1 have mentioned, we are also considering
placing orders on & British Yara,with whom
certdin negotitions have taken place. At
present we do not have any Japanese yard
in view. Bur, I inform the House that
the amount already placed at the aisposal
of the Ministry for purchasing ships in
the public sector has almost becn exhausted.
It was about Rs. 20 crores and we have made
commitments worth about Rs. 19 crores.

Shrl R. P. Garg: May I know
whether, during the recent visit of the
Director-General of Shipping 10 European
countries, he negutiated cnly for the buying
of the ships or also for building the ships in
our country? If so, wnat is the progress
of the agreement with Yugoslavia?

Mr. quty-&renkeﬂ There was
only the possiblity of buying ships and not
constructing ships.

Sardar Iqbal Singh: Is the hon,
Deputy Minister aware of the fact that
Japan is the only country in this world
which is dwlivering the ships within the
shortest possiblc time ? May I also know
why, in view of this fact, we #re giving pre-
ference to the U. K. shipyards ?

Shri Alagesan: As far as dates of
delivery go, it is very difficult to get new
ships declivered within the second Plan
period. The dates given are 1961 and
beyond that. We would be very glad
to purchase ships within that time, but it is
not possible.

Shri Velayudhan: The hon, Deputy
Minister said that a second-hend tanker
has already been purchased.
May [ know whether this tanker
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can be used only after the Government of
India incurring heavy expenditure on its
repairs? May I also know whether
G wernment is thinking of getting this tanker
after it has been repaired by the owners
themselves ?

Shri Alagesan: We have satisfied
ourselves thay the tanker that we have pur-
chased is in a very good conaition. Itis
another thing to say that some minor repairs
may be necessary; but, no major repairs will
b¢ necessary, am also informed that
after we have made the purchase, the owners

ered to take back the 1anker by paying
200,000 more, because the prices went
up in the meanwhile.

Shri Gidwanilt In view of the fact
that the money provided has already been
spent away, are any negotiations being
carried on with the World Bank and has
the World Bank agreed to give any assis-
tance ?

tlons;hgilr.m‘m t Not in this connec-

Y. Y W W 0 W7 W™
e gl @t ¢ o@rg, faus &
arcifer @ §®@T {s§ & IAT ®
T § qg qa ¥ wT wG fE

(%) = evfaren (foem g
) o A faer F T ¥ DT avelr
‘Fora®’ & at § q@ wiws) w1 wegaT
swfmmmrg ; Wk

(w) afz &, @ o & & ™
F I8 A A A WA FA & AR
T FTAAEY WY ol § ?

wTe Iqut (ot Wto o grearear):
(%) & &

(&) ot o 2w 9 oF faaor
<o faar mr &

fwc

4fF @ T & T A W
gt ‘foad «, ot shew @ o
fo giardr ‘Frd ¢.¢ wfw &,
W fad w2y amrer ot o o Wy
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off wenr oebw : ¥ faaor ¥ W@
grr & fe xw fawr f forad <.
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Shri Heda: May I know whether,
in order to find out the recovery, the
Government rely on the statistics maintained
by the mills or whether they have got their
own machinery to supervise and verify it?

Shrt A. P. Jain: In this panicular
chse, & specialist in the employ of the
Government was appointed to test the
recovery. He went four times and he per-
sonally 1ested them,
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Shri Shivananjappa: What is the
formula thai is applied for fixing the price
for the s 173rcane in the case of this parti-
cular mill?

Shri A,P. Jaln: This is given here.
The price of Rs. 1-7-0. is based on 9.6.
per cent recovery. In this particular case,
the recovery has been found 10 be 8-89 per
<ent, Therefore, initially it was ordered
that instead of Rs. 1-7-0, the farmer will
get Rs. 1-5-0. In case this reduction was
not warranted by the recovery, additioral
payments will have 10 be made by the mill-
owners. Similar orders were passed in the
<ase of certain mills in Naini Tal and
Terai, It was found that the recovery
was 9.6% and orders for payment have
been passed in regard to these mills.
Because here the recovery was only 8.8¢9
per cent, which would mean a reduction
of Rs. 0-2-3 per maund of sugar cane
no further orders for payment have been
‘passed.

AT aweqQ : w1 7 AT FFAT
£ fe o fad T A woer e gt
£ I & fan fodt =% #1 Wmc
foar mr g ° A N F ?

st Qo No WA : GAT dFer feqr
mr € fF det Qo o & wRT A
fad ¥ Ja=T ¥ @R W9 wW qE
FT A IT A § AAT 7T ¥ A
qF a ¥7 wfewdr wfgq v N §Y
wfga, a1 I o A famg
TR I F A SuE, R W
oY § 9% IT ¥ a7 I WX ¢ "o
I { g T T K w7 fa@r oangaw
T A TETT T A A ¢ WTo
grm, I faw a | w ST T@T
AW ATH FY AATT ¢ §o 9 WTo ¥ § Fo
& WTo fdw Wi a7 99 7% 9% fasar
N ag R wiw aw faw & T

Shri Bishwa Nath Roy: May I
know whether any arrangement is under
consideration for ascert@ining the percen-
zage of sucrose in sugarcane under direct
Government agency ?

Shri A. P.Jaint That would require
8 very big organisation. We have no
scheme of that type in contemplaticn for the
whole of tne country. We are, however,
trying some cxperiments to make payment
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on the basis of recovery. It may be that
this experiment may be tried this Yedr in
10 mills or mey be & smaller number.
There. of course, supervision by the
Government will be exercised.

dfen wo wo waf : w1 ¥ ag WA
gvar § 5 awd go dto F fwely
fad & 9t ¥ T ¥ g aont At
t Wk s ® w=rw feawr AW
faer ¢ 7

st & %o W : A ¥@ ¥ &hw wiwd
T 3 gwar, AT waw & f§ e ar
tY faef wart ot gFlr

D:. Ram Subhag Singh: My I
know whether there are any mills in the
U.P. where recovery of sugar is more than
9.6 per cent, and if so whether the cane
growers who supply the sugercane to these
mills will be given enhanced price, that is
more than Rs. 1-7-0 per m#und ?

Shri A. P. Jain: There are a number
of mills where the recovery is more than
9.6 per cent. The hon. M:mber would
be aware, because he has discussed this
qlesiion more than once, thar there is®
sch=mz known as the bonus scheme under
which -certain payments arc made.

Indlan Council of Agricultural
Research

*£30. Shri Keshavalengar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the Indian
Council of Agriculture] Research planned
a liquidation of the entire population of all
goats in North India; and

(b) if so, what progress is made in this
direction and with what success?

The Minister of (Dr.
P. 8. Deshmukh): (a) No.

(b) Does not arise.

Ticketless Travel

*535. Shri B. D. Pande: Will the
Minister of Railways be pleased state :

(a) whether he has seen the recent
judgement of the Allahsbsc High Court
tting Shri M. P. Suhukla of an « ffence

of trt\relliuﬁl:ithwt ticket under scction
112 of the Railway Act and setiing aside s
fine of Rs. 100 snd the Railway fare of
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Rs. 3-1-0 on the plea that the Magistrate
wis not competent to try the case, being a
member of the raiding party as well ag the
prosecutor; and

(b) whether this requires amendment
of the law so far @s raiding parties and
magistrates are concerned?

The Deputy Minister of Rallways
and Transport (Shri Shahnawaz Khan:
(@) Yes, Sir.

(b) No, Sir.
Suspension of Railwaymen at
Kharagpur

. Shri Snbodh’ﬂudm
539 {sm H. N. Mukerjee:

Will the Minister of Railways be
pleased to state:

(a) the number of railwaymen sus-
pended or otherwise penalised for
alleged participations 1n the distur-
bances at Kharagpur, Eastern Railway
in May last;

(b) the number of rilwaymen who
have been proceeded against in Courts
of Law for such participanion;

_(c) what, if any, is the number of con-
victions; and

(d) whether it is a fact that a num-
ber of suspended railwaymen are not bemf
re-absorbed into service in spite o
exoneration by the Courts?

The Deputy Minister of Railways
and  Transport (Shri Alagesan) :
(a) 258 waymen were  arrested
by the Police on charges of un-
lawful assembly, criminal trespass, violence,
rioting ctc. and all of them were suspended.
In addition, 17 other Railwaymen were
also suspended on charges or serious mis-
conduct.

eg?) 25 railwaymen are being prosecu-
t

() None so far; all the 25 cases arc
still under trial,

(d) No, Sir, the men are being put back

to work but only after verifying that their °

record is such
action.

Shri Subodh Hasda: May I know
what are the reasons for the disturbance?

as does not merit disciplinary

an illegal strike that occurred which
resulted in many unfortunate accidents
and occurrances. The whole crew of a

28 NOVEMBER 1056

Oral Answers 642

train were pulled out of the train by the
strikers and the train was allowed to go.
It caused a lot of damage also. In the course
of the strike all these things happened.
These arrests were made and therc are
Cases  against some.

Dr. Jalsoorya: Wec cannot hear; what
is this numbling?
Shri Subodh Hasda: May I know

whether any officers have been involved
in these cases ?

Shri Alagesan : No.

Shri B, S. Murthy: May I know
whether any of these people under orders
of suspension have expressed regret and
wanted to join work and if so, whether
any consideration was shown to them?

Shri Alagesan: As I have said; several
people who were under suspension have
already been taken back. n regard to
others, their records are being verified
:_nd if it is found that there is l1110 sm‘ll:]d
or disciplinary action against them, they
also w:.l.r be taken back,

Compensation to Jaundice Victims

Mr. Deputy-Speaker: Shri Kamath;
absent.

Dr. Ram Subhag Singh: It may be
answered. Thct is an important question.

Mr. uty-Speaker: Yes. We shall
see aubtle’:tl:entzy. The Minister also is

not here.

Dr. Ram Subhag Singh: Both of
them are here.

““Mr. Deputy-Speaker: Yes; it may be
answered.

*s40. Shri Kamath : Will the Minis-
ter of Health be pleased to refer to the
statement laid on tﬁc Table by the Mi-
nister for Parliamentary Affairs
on the 12th September, 1956, in answer
to Unstarred Question No. 1828 on the
7th May, 1956 and state:

(a) whether any compensation has
been paid to the dependants of the thirteen
Central Government cmployees who
died during the outbreak
epidemic in Delhi last year;

(b) if so, how much; and

(c) if not, the reasons therefor?

The Dﬁty Minister of Health
(Shrimati ar): (a) No com-

pensation has been paid.

jaundice

(b) Does not arise.

No such proposal was considered
by (ct)he oGovemmem of India.
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Dr. Ram Subhag Singh: It has vir-
tually become a practice that if lives of
people are lost because of certain govern-
mental ‘action, compensation is paid to
their dependants,

May I know why no action has been

taken in this regard, because it was no
fault of theirsy

The Minister of Health (Rajkumari
Amrit Kaur: I asked the Home Ministry
whether any representations had been
made to them, and the answer was “No’.
In the case of one personal representation
that was made to me, I did give the widow
some help on compassionate grounds.

Dr. Ram Subhag Singh: May I know
if representations are made now by the
dependants of the persons who have lost
Mthem ?lives, the Government will consider

Rajkumari Amrit Kaur: I am always
willing to consider representations, and
if there are any funds available for com-
miomte grants, we should certainly

into it but I would like to draw the

of the House to the fact that this

was the responsibility of the Delhi State
Government.

ot wew weiw gy by & g
# ag ara wik § fr frgs o o aowrd
wbardy frforar & e gd @ I W
@ FUF T oA qqw gz
@ v & o\X T @ dAvew
e ¥ g wrew wv foem o o &
fir % ¥ W% TR el O do Y I
femr faar oG ?

W qEr & fawar @ dfer w0
qaT ¥ g A qR AT TEE Faed,
§ % AR 7 ]G

offered or publicised any offer of com-
pensation ?

Rajkumari Amrit Ksur: No, Sir,
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Paighat Community Project

_"s43. Shri L Eacharan: Will the
Minister of Community Development
be pleased to state :

(a) the number of application for
loan received from the Scheduled Castes
of Palghat Community Project area
for constructuin of houses in the year
1955 and 1956 scparately;

(b) how many have been granted
:gg how many have been rejected so far;

(c) what is the average time taken
for disposal of each case ?

The Minister of Community De-
velopmens (Shri S. K. Dey ): (a)

1955 . 9
1956 . . . . 202
(b) Granted . ) . . 244

Rejected . . . .17
t¢) One month approximately.

Shri Eacharan : May I know the
grounds on which these applications were
rejected ?

Shri 8. K. Dey: The difficulty in es-
tablishing the title to the site on which the
houses are intended to be built is one
of the principal grounds on which appli-
cations are rejected.

Shri Eacharan: In the absence of the
consent of the land lords, will the hon,
Minister cansider the desiralbility of
looking into the records maintained in the
villages showing the possession of houses
and house sites by the Harijans in the
community project area ?

Shri S. K, Dey: The officials in charge
of the block usually take all sudsidiary
evidence into consideration in considering
applications .

Dr. Ram Subhag Singh: Has it
come to the notice of the Minister that
:rplimtiom for constructing houses are

so0 rejected on the ground that the area
is given in bighu and katthas and not
in square feet

Shri 8. K. Dey: | could not get the
last part of the question.

Dr. Ram Subhag Singh: Many
persons in India mention in the applica-
tions that their plot is s0 many acres,
and cents or so many bighas and katthas
and because they do not meation the area
in square feet their applications are re-
|a::e§. Has this come to the notice of
the hon. Minister ?

Sbri S. K, Dey: [ am not aware of
such details, In fact, the possession by
the Central administration of knowledge
of such details would not be quite consis-
tent in our opinion with the autonomy
that we wish the States to practise,

Shri B. 8. Murthy: May I know
whether the Minister is not awase that in

the majority of cases the Harijans cannot
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produce any documantary evidence as
regards their habitation ? But will not
the Minister take into consideration that
he and his forcfathers have been living
in thut place,....

Shri Frank Anthomy: The Minister's
forefathers ?

Shri B. S. Murthy: Is not continued
residence an evidence, and will the Mi-
nister be pleased to act on that evidence?

Mr. Deputy-Speaker: Itis a sug-
gestion for action. No information is
\aked for.

Dr. Ram Subhag Singh: The hon.
Minister said he does not intend
to go into dectails. ‘Throughout Bihar
our measurement is made in bighas and
katthas, and the area of plots is mentioned
in the applications in bighas and katthas
and virtually all the petitions which go
to the officers in block development and
community projects are based on that
ground.)

Mr. Deputy-Speaker: Normally
a question should not be so long.

Dr. Ram Subhag Singh: I want

to make myself understood by the Mi-
nister because he did not understand so
far.

Mr. Deputy-Speaker: The only
question is whether therc are any appli-
catiors that have been rejected on the
technical ground that the land was mentioned
in a particular measure because normally
they have a different measure in their
own areas. Is that the question ?

Dr. Ram Subhag Singh: Yes.

Shri S. K. Dey: It is hardly likely that
this could have happened, but if the hon,
Member can let the Ministry know about
such cases, certainly adequate action will
be taken.y

Shri Eacharan: May ] know in how
many cases the project executive officer
constructed houses for Harijans with
inferior quality of housing material, and
how may have fallen within few months
in places where the houses constructed by
mudwalls and bamboo roofs will last for
a8 number of years

Shri 8. K. Dey: The question is of
such a general nature that it is very di-
flicult to give an on the spot answer, If
the hon. Member would let the Ministry
know about the particular block he has
in view, certainly the Ministry would be

to make enquiries and- place the
i ion at the disposal of the House,

28 NOVEMBER 1988

Oral Answers 646

Shri Eacharan: May I know whethfr...

Mr. Deputy-8peaker: in ‘'my
request is not hneder‘rhe hon. ber
begins to speak before I have called him.
Shri Krishna,

Shri M. R. Krishna: May I know
whether these Harijans are given any
design or plans for the construction of
housc; when the money is advanced to

Shri S. K. Dey: This is the usual
practice.
Judhpur Mail

*543. Shri Karnl Singhji: Will the
Minister of Railways be pleased to
state:

(a) whether Government are aware
that the Jodhpur Mail ex-Delhito Jodhpur
passes Sadulpur at 00.04 AM. i.e only
16 minutes before the arrival of the 4
BSB from Sri Ganganagar thereby causing
the Jodhpur bound passengers a declay
of 24 hours in reaching their destination;

(b) if so, and in view of the fact that
the High Court bench for Ganganagar is
situated at Jodhpur and oonscg.mnt.ly
there is & regular heavy traffic from Ganga-
nagar to Jodhpur, whether Government
have considered the feasibility of so ad-
justing the timings of the Jodhpur Mail
as to pick up passengers of 4 BSB at
Sadulpur and what steps ernment
have taken or propose to take in this con-
nection ; and

(c) if not, whether Government will
now consider the matter ?

The Deputy Minister of Railways
";'dy Transport (Shri Shahnawaz Khan):
(a) Yes.

(b) and (c). It is proposed with effect
from 1-1-1957 to provide a connection at
Sadulpur between No. 419 Up Mail and
No. 3 BSH Passenger (not 4 BSB).

Churchgate W Station
¥g4s. [Shri Kajrolkar :
o Shri Banaal:

Will the Minister of Railways be
pleased to state

(a) when the new Churchgate station
building is expected to be completed;

(b) the total cost of the building;
and

(c) what special amenitics for pas-
mﬂ:u;tobepmvidedm the new
B

The Deputy Minister of Rallways
and Transport (Shri Alegessn): (a)
The concourse and the station portion is
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expected to be completed by June 1957,
and the remaining portion of the build-
ing for use as office accommodation by
June 1958.

(b) Rs. 60 lakhs approximately.

(c) Larger concourse and circulating
area, larger and greater number of booking
offices, larger area for tea stall and more
and wider entrances and exits.

Shri Kajrolkar : Is there any pro-
posal to rebuild the Grant Road
station and provide such amenities there

also ?

Shri Alagesan : This relates to
Churchgate station. 1 am unable to say
snything about the Grant Road station.

Electricity Supplyin Delhi

Shrimati Kamlendu Mati Shah:
Sgl %hc. Shalr:u: "

he Shri agwat Jha Azad :

546 SardarIqual Singh :
Sardar Akarpuri :

Will the Minister of Irrigation and
Power be pleased to state in view of
the increasing population and shortage
of electric lighting in Declhi, the gteps
Government are taking to increasec t
supply of the same ?

The Deputy Minister of Irrigation
and Power (Shri Hathi) : It has been
decided to meet the shortage of power
in Delhi by the installation of =—

() Diescl generating scts aggregating
to 20,000 K.W,

(%) A Steam plant of 30,000 K.W'

Shri D. C. Sharma: May I know
if the Government knows the total require-
ments of electricity in Delhi at present and
the ratio of the supplies given at present ?

Shri Hathi: Yes, A survey of the load
demand has been made, and in 1956-57
the power required would be 72:4 me-
gawatts by day and 75°'0 megawatts by
night, and the power available in 1956-57
would be 62 megawatts and therefore
there will be a shortage of 13 megawatts
by the end of the year.
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Sardar Iqbal Singh: May I know
whether the Goverrment has any agree-
ment with the Punjab Government re-
garding the power supply from Bhakra
to Delhi, and whether Government will
be ready to revise this agreement owing
to shortage of power in the Punjab?

Shri Hathi: The Delhi State Govern-
ment h ad come to an_agreement with the
Punjab Government in this regard; and
they are at present givirg 20,000 k.W.;
a further quantity of 40,000 k.w.will be
given in 1959-60 by which time the power
will be generated at the Bhakra dam.

Shri D.C. Sharma: May I know
whether it is not a fact that electricity for
industrial uses is very much in shortage,
and if so, whether lntmthing will be done
to make good this shortage

Shri Hathis That is why the present
scheme of adding to power generation in
Delhi has been approved.

WRITTEN ANSWERS TO QUESTICNS

Sethu Samudram Project

Py Shri Chattopadhysya:
512. 4 Shri Matthen:

Will the Minister of Trensport be
‘pleased to refer to the reply given 1« Stérrcd
Question No. 623 on the 2ard Aujuist,
1956 and staie:

(2) whether the technical exsmi-
nation of the recommendaticrs cf Sethu
Samudram Project  Committee has
since been concluded;

(b) if so, at what stage the whole pro-
posalis ;and

(c) if not, the reasons thereof ?

The Deputy Minister of Rallways
and Transport (Shri Alagesan) (8)
to (c). A prelimindry (echnical examinaticn
showed that the alignment of ihe navi-
gation route recommended by the ccm-
mittee would be satisfactory, but tha
the estimate of cost would have to be re-
vised in the light of the results of 8 full
hydrographic survey, sub-soil borings
ana a siudy of the action of the waves
during the monsoon. The hydrographic
survey has been included in the programme
for the current survey sesgon, Go-
vernment Of Madras have been requested
to underttke the work on the other items
on the assurance that the expenditure
incurred will be met by the Central
Governmeant.
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The Deputy Ministor of Railways
sand Transport .(Shel Alsgesan): (a)
Yes, Government are aware of a1 agrec-
ment between Shri Vasarnda President
N.F.LR. and Shri Guruswamy.

(b) In response to a request from the
Federation the Government in the Ministry
vof Labour have agreed to sparc the ser-
vices of Regional Labour ‘Commissioners.

(¢) No,

(d) The two parties concerned have
held a meeting sogether.and they propose
to meet again. Itis.hoped that satisfactory

. progress would be made in  due: course,

1 Power Generation . and
“Gonsumption

*¢32. Shri Jhulan Sinha: Will'the

Minister of Irrigstion wand' Power be
pleased to state:

(a) whether it is a fact that the 'pre-
-.sent proportion 6f power  generation
-and «onsumption in the country is 49
1"per cont of powerdor 2-4 per cent, of the

urban popifiation and §1 per cent. of power

. fo:’thc -97-6-per cent. «0f rural - population;
. an

(b) if so, what -steps -are contcme
- plated for reducing this vast and gla-ing
disproportion ?

't The Deputy Ministen.of drrigation
+and. Power (Shri Hathi): (a) and (b).
A statement is laid on the Table of the
I Lok Sabha' [See Appendix [1I, anncxure
No. 4.]

Adsistart Snrgeons in \Northern
Railway

*533. Shrumati Renu Chakravartty:
Will the Minister of Railways be. pleased
bt state:

(a) whether it “is a fact that higher
«gtarting salary cnjoyed by medical gra-
« duates appointed before 1st April, 1954

as Assistant Surgeon Grade II in Nor-
thern Railway has been denied to those
. appointed after that date; aad

(b) if so, the reasons therefor ?

The Deputy Minister of Raiilways
« and Transport (Shri Shahnawss Khan):
(a)and (b). Om'1-6-1953, orders were issued
to all Railways prowiding that Assistamt
* Surgeons Grade *J1 who were medical
graduates should be fixed at Rs. 200
from that date if they were drawing less
than this rate of pay. This was not gran-
rted to fresh recruits on the Northern
Railway as licntiates were available for
. recruitment as Assistant Surgeons Grade
I1 in this area,

- 497 L.S.D.-2
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Feod Productiom

Shri Bheekhs Bhai:
.-”"{Pn.dh D. N. Tiwary:

Will the Minister of Food and Agri-
scultugpe be pleased to state the steps
taken to stecp up food production and
food suppldes since the establishment
.of separste Mmstries of Food and
_Agriculture ?
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Damage to Railways

*g21. Shri Ram Krishan : Will the
Minister of Ralways be pleated to
atate

(a) the total number of attackg on
Railways during States Reorgénisa‘ion
riots so far Zonec-wisc ;

(b) whether any loss to rilway pro-
pertics has been incurred in these
ciots ;

(c) if so, the nature of loss sustained ;

{d) whether any persons have been
agrested in this connection;
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(e) if so, the total number of persons
arrested ; and

(f) whether any precautionary mea-
sures had been 1gken to 8void such losses
in future ?

The Deputy Minister of Railways
and Transport (Shri Shabnawax
Khan): (a) and (c). A statement is laid on
the Table ofth= Lok Sabha, [Ses Appendix
L1I, annexure No. 3]

(b),(d) ana (f). Yes.
(c) 349.
Mokameh Ganga Bridge

. *529. Shri Bibhuti Mishra: Will the
Minister of Rallways be pleased to
state

(2) the total number of skilled and
unskilled workers emplcyed in Mokamch
Ganga  bridge  construction;

) whether there are foreign skilled
workers. if so. their psy and emolu-
m\\:’nts 88 compared to Indian experts;
and ;

(¢) whether the work is proceeding
according to the prescribed schedule?

The Deputy Minister of Railways
and Transport (Shri Shahnawag Khan):

(a) Skilled 351
Semi-skilled 106
Un-skilled 1527
(b) No.

(c) Yes.

National Federation of Indian
Railwaymen

*531. Shri Nambiar: Will the Minis-
ter of Rallways be pleased to stae:

(a) whether Government are Awfre
of the agreement signed by the leaders
of the two wings of the Natioral Fe-
deratjon of Indian Railwgymen in March
1956 for achieving unity of labour on the
Railways ;

(b) whether Government have igken
steps to secure the services of the Labour
Commissioner to conduct the eleciions
of office-bearers under the terms of agree-
ment;

(c) whether Government have sought
the services of the Judge of the ad-hoc
Tribunal to go into the disputes erisirg
out of the interpretaticn of the agrecment;
snd

(d) at what stage the unity move stands ?
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The Minister of Food and Agriculture Ghamars m .
{Shri A.P. Jaln): A statement is placed y Line-
on the Table of Lok Sabha, Shei M.8. G
Suaiomons ... | obriNembiar:" v
Besides continuing the firancial assis- 541. { Shri

tance given to the GMF Schemes in the
First Five Year Plan steps have been raken
to saturate the country with improved sceds
by esiablishing seed multiplication farms
in the National Extension Blocks. Schemes
for the fuller utilisation of local manurial
pesources, green méanuring and for the
tdoption of improved agriculiural prec-
tices by training and propaganda have
been launched. In the National Extension
and Community Project areas foremost
priority will be given to agricultural pro~-
duction,

As regards fooa supplies, imports are
being made in order to build up reserves
to meet emergencies and also for, current
consumption. In due course it is proposed
to build up a reserve of about 10 lakhs
tons each of rice and wheat,

Employment of Medical Gradustes

*537. Pandit D, N, Tiwary: Will the
Minister of Health be pleased to state:

(a) whether Government are aware
that a larre number of medical gradustes
are unemployed in the country and many
of them have got registered at the Employ--
ment Exchanges ; and

(b) whether any scheme  has
been formulated to employ them in rural
areas ?

The Minister of Health (Rajkumari:
Amrit Kaur): (a) According to the informa-
tion available with the Government
there is no large scale unemployment among

medical graduates.

(b) Apart from posts in the Health

of the various States and the

Centre, the Health schemes included in the

Second Five Year Plan of State-Govern-

ments do offer employment for medical
graduates in rural areas.

Koal Projec

*538. Shri L. N, Mishra : Will the
Minister of Irrigation and Power bc
El.u;ed to st;tcmu:p eof&
osi project for coming season -
bas been agreed to by the Central Water
and Power Commission.

The Deputy Minister of Irrigation:
and Power (Shri Hathiy A statement
showi? the programme of the Kosi Pro-
) or the working season 1956-57, as
approved by the osi »
of which a representative of the Central,
Water and Power Commission is & member

is laid on the Table of the Sabha [See:

Appendix 1I1, annexure No. §.].

| Shri: &--\’leﬁ:.'mnﬂnyz

Will' the. Minister of Railways be *
pléased to state whetheriris a fact that
he made an announcement recently at
Mysore that the construction of a railway
line berween Ghamarsjanagar and Satya-
mangalam wouldi be: taken up: very soon? *

The Deputy Minister of Railwayss
and Transport (Shri Shahnawaz Khan):
It was stated that thie railway line d .
be considered next year itself provided .
funds. were availkble for the purpose.

Canecellition of Train on N. E..
ailévay

*344- ShriiM. Jslamuddin, : Will the -
Minister of Railways be pleased to state:

(a whether great resentment pre- -
vails among the: public of Purnea dis--
trict due to cancellatiom from October, -
1956 of the 313 Down and 314 Up-~
trains over North Eastern Railway; which
ran through from Gagbani to Kanpur -
via Katihst, Sonepur cwe.;.

(b) if so, whether Government pro-
pose to start them again in view of public -
demand ; and

(e) if not, the reasons therefor ?

The: Deputy Minister of Railways«
and Transport (Shri Shabnawaz Khan):
(a) A few complaints - have been reccived '
against the curtailment of the runs of T
trains No. 313 Up and 314 Dn. between
Jogbani and Katihar with effect from 1-10-56 -

(®)and (c). . The matter is under exami- -

nation.
Manipur State Transport .
Werkshop

. Shri Rishang Keishing : Will:
the Minister of Transport be pleased
to state : -

(a) whether the Manipur- State Trans-
port Workshop accepts repairing and .
mrhsulmg of privatc.cars and trucks; .

(b) if so, the number of* private cars
and trucks t;pouesd .:ndd tj.l(wrerh:l'ul.t.‘(l
in 1955-56 and 1936-57 € amounts :
rea.lu«.-f.{s therefrom ? .

The Deputy Minister of Rail wiaysa
n)qr'ru-pmfmm :Khan):
(2) Yes
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(b) A statement is laid on the Table
of the Sahba,
Statement

1956-57
1955-06 {upto 15tk Nov.)
0. of Amount Ne. of Amou:t
Vehicles realised Vchicles  realis:d
Cars 4 Ks. 4%)- N Rs. 96/~
Trucks —  — > Re 36/13/-

Total 4 Rs. 48/- _1c_ Rs. 132/13/-
Mangalore Port Development
*s48. Shri B, Shiva Rao: Will the

Minister of Transport be pleased to
watc

(a; whether the report of the Poona
Research Station on the results of the
model experiments conducted at Poona
to ascertain the feasibility of develop-
¢ Mangalore as an  all-weather port
bhas been received by the Government
of India:

(b) whether anv decision has  been
mken on the basis of the report; and

(c) whether provision has been made
for the inclusion of this scheme in the
Second Five Year Plan?

The Deputy Minister of Raillways
;nds_]"mnport (Shri Alagesan): (a)
es, Sir.

(b) The report indicater the feasibility
of keeping a dredged channcl! open capable
of taking ships drawing 22 feet. This is being
studied by the technical officers of the
Ministry of Transport. One of the points
for examination will be the extent to which
a port of such limited utility will serve the
needs of coastal and overseas shipping.

(c) Does not arise at this stage.
Calcutta Port

Shri B. K. Das : Will the Minis-
ter of Transport be pleased to state
(a) whether it is a fact that the French
Mission on the Mahanadi River also
paid a visit to the Calcutta Port in 1951;
and

b) if so the details of the places visited
by them and advices tendered ?

of
was to observe the conditions of mﬂ:in.
of the Port necarest to the proposed site
jor a deep sea port on the Orissa coast.
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Co-operative Farming in China

[ Shri Shivananjappa :
*s551. Shri Bibhuti Mishra :
Shri Bhakt Darshan :

Will the Minister of Planming be
pleased 1o state

*yy el

(a) whether the Planning Commis-
sion's delegation which went to China
to study Co-operative farming has re-
turned to India; and

(b) if so, what arc the salient features
of delegation’s impressions ?

The Deputy Minister of Irrigatiom
E"‘d Pcw:r (Shri Hathi) : (a) Yes,
Ir.

tb) The impressions gathered by the
delegation will be incorporated in_its
report which is under preparation. The
report is expected to be ready some time
in December, 1956.

Jute Sticks

*553. Shri Shree Narayan Das

Will the Minister of Food smd Agri-

be pleased to refer 1o the reply

given to Starred Question No. 2342 on
the 18th May, 1956 and state :

(a) whether the resulis of the explo-
ratory scheme for trying out the suitability
of jute sticks for ;;):per mamuacture hus
been finalised by he Indian Centrul Jute
Committec;
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(®) if so, whether the prospects and
of the same have been worked
out; and

(c) if so, the details of the same?

The Minister of Food and -
ca:tuu \Shei A. P, Jalm) : (a) Not
yet.

tb) and (c). Do not arise.

Ald for Eradication of Discases
in Punjab

. Sardar Igbal Slagh :
553- { Sardar puri 'h

Will the Minister of Health be pleas-
ed to state whether any help has been
ﬁi;m by the Centre during 1955-56 to
the Government of Punjab to eradicate
Plaguc, T.B. and worm discase which
are rampant in the State?

The Minister of Health (Rajkumari
Amrit Kaur) : Yes. A statement show-
ing Central assistance given to the Govern-
moent of Punjab for the cradication of
T.B. and Guinea and Hook worm dis-
cascs is pluced on the Table of Lok Sabha.

Seec Appendix I1I, annexure No. 6].

ith regard to Plague, no help was asked
for by the State Government nor was
any given,

Schooling Facilities for Rallway
Employees

Shri Wodeyar :
554 { Shri Nettur P. Damodaran:

Will the Minister of Railways be
pleased to state :

(a) whether it is a fact that the Railway
Board has appoimted a team of four edu-
cational] advisers for undertaking a country-
wide survey of the existing schooling faci-
lities available for the children of Rail-
way employees;

(b) if so, thc subjects that would be
covered by the survey; and

(c) the Headquarters of these advi-
sers?

The Dopaty Minister of Railways
and Trams (Shri Shahnawas
Khan) 1 (a) Yes.

(b) They arc required to survey the
existing facilities in Railway Schools in
respect of ation, teaching stan-
dards, adequacy of staffl and equipment,
having regard to the standards sct by the
State Governments concerned.

¢) The Headquarters of the four Bdu-
cational Ad are Banaras, Allahabad
Madras and Nasirabad (Rajasthan).
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Rural Credit

*sss. Shri K, K. Basu : Will the
Minister of Food and Agriculture be
pleased to state :

(a) the total amount gramted so far
as loan to the agriculturisis either by
the Reserve Bank or directly by the
Government through departmental
agency;

(b) whether different amount of loan
is sunctioned on different crops;

(c) whether loans are granted on the
value of the crops; and

(d) whether there is any system of
granung advances against the crops?

The Minister of Food and Agri-
culture (Shri A. P, Jain) : (a)
period in respect of which information
15 required by the Hon'ble Member is
no: mentioned. The total amount granted
as loan to agriculturists through co- -
tive societies by the Reserve Bank of
India during the current year is Rs. 1137
CToTes.

The information in respect of loans
advanced by State Governments through
departmental agency is not available and
is being collected,

(b) Yes; d ding on the t of
irrigation available and the met of
cultivation.

(c) No. Loans in all the States are
granted partly on the basis of cost of
production and partly on the basis of
security of immovable property. In the
State of Bombay, however, co-operative
socierics grant loans on the basis of cost
of produciion without raking security of
immovable property.

(d) No, cxccp: in Bombay.

Bezwada-Masulipatam Line

*¢¢6. Shri Ramachandra Reddl :
Wilf the Minister of Railways be pleased
to state :

(a) whether investigation and survey
operations for converting the lgm
metre gauge line between Bezwada and
Masulipatam  (Southern Railway) have
been taken up; and

(b) if s0, the progress achieved so far?

The Deputy Minister of Rallwa

Trassport (Shri A:puu
.A.:cdhﬁutyapp:(ndadm thepz-o;ul(:)l

is being conducted ratory to the
framing of survey

" (b) Does not arise.
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Electrification of Rayagada Station

*557. Shri Sanganna : Will the
Minisrer of Railways be pleased to
refer to the reply given 1o Starred Ques-
tion No. 1575 on the 3oth August, 1956
in respect of the clectrification of the
Rayagada Railway Station in the South
East Railway Zone and state

(a) the stage where the martter stands;
and

(b) whether the work is being carried
out departmentally or otherwise ?

The Deputy Minister of Rallways
and Transport (Shri Shahnawax
Khan) :(a) All marterials have been
indented for.

(b) The work is being carried out de-
partmentally.

Foodgrain Godown at Nagpur

*558. Mulla Abdullabhai : Will the
Minister of Food and Agriculture be
pleased to state :

(a) whether a- Regional Grain Godown
will be kepr at Nagpur; and

(b) if so, the steps taken so far in this
regard ?

The Minister of Food and Agri-
culture (Shri A, P. Jain) : (a) No. ag-
ur 18 not one of the cenires sclected
or construction of foodgrain storage go-

downs for the Central Reserve of food-
grains.

(b) Question does not arisc.
Strike Threat by Dock Workers

*559. Shri Kasliwal :

Shri H. G. Vaishnav :
Will the Minister of Transport be
pleased to state :

{a) whcther the ncgotiations for an
amicable settlement of the dispure re-

lating to demands of dock workers have
brok:n down;

(b) whether the All-India Port and Dock
Workers Federation has given notice
oﬁd strike from the 1st December, 1956;
2

()if s the steps Government pro-
pose to take in this marter?

TlleDtpntyMlnistaroleﬂ'ar
and Transport (Shri Alagesan) : (a
to(c). I am glad to inform mejumi'

that the negotiations have resulted i1 the
withdrawal of the strike notice given by
All India Port and Dock Workers’
Federation.
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Ramagundam-Niramabad Rail Line

Shri T. B. Vittal Rso:
‘m{sm-i B. Y. Reddy :

Will the Minister of Railways he
pleased to refer o the answer given to
Starred Question No. 2479 on_the 28th
May, and Starred Quesuion Nuo. 58 on
the 17th July, 1956 and state :

(8) the specific reasons for the delay
in the submission of Traffic Survey re-
port of Ramagundam-Nizamabad Rail
link;

(b) the steps that arc being taken tor
the expeditious examination of the same;
and

\¢) whether there is any likelibood of
taking up this rail link during the next
year in view of the industrial and mineral
development that is taking place near
about Ramagundam ?

The Deputy Minister of Railways
and Transport (Shri  Shahnawaz
Khan; : (a) A statement is laid on the
Table of Lok Sabha. |[See Appendix ITI,
annexure No. 7).

(b) It can only arisc after the report ia
recetved.

(¢) Owing to reduced availability of
funds in the Second Five Year Plan the
chances of construction of this line ir the
near fuwure are remote.

Janata Trains

*g61. Shri Gidwanl : Will the Minis-
ter of Railways be pleased to state :

(a) whether it is a fact that JANAT
truins are not pular in South Inaia
as stated by the General Manager, South-
erm Railway in a press conference re-
cently; and

\b) whether it is a fact that there has
been a demand for upper class coachss
in those trains?

The Deputy Minister of Railways
and Transport (Shri Shabpawas
Khan) : (a) Yes.

(b) Yes. '

Community Development Programme

‘162. Shri Krishonacharya Joshi 1@
Will the Minister of Community Deve-
Jopment be pleased to state

(a) whether Government proposc to
consider the suggestions and recommend-
ations made by Mr. M. L. Wilson, Ford
Foundation Consultanr in his report of
s Survey of Community Devclopment
Programme in Indis, snd ’

(b) if so, at wha. stage the mattes
stands ?
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The Ministur of Community Deve-
?"“‘ (Shei 8. K. Dey) : (a) Yes,
oI,

(b) This Ministry arc engag:d i 1 a con~
tinuous process of evaluating and review-
ing the content and methodology of the
Community Development amme,
They nave taken note of the contents
and valuable suggestions and recom-
mendations made by Mr. Wilson. Copies
of the Report have been sent 10 the Statas.
Important points in the Report will re-
ceive consideration at intra-State and inter-
State Seminars, and will finally come

at the annual Development Commus-
sioners’ Conference. Developm.:nt
Commissioners” Confercnce considers and
makes recommendations on specific points
arising throughout the year as a result
of evaluation reports by the P
Evaluation Organisation, by soc ical
workers and others, as well as those aris-
ing out of experience of the working of
the programme in the field. Decisions
taken, after going through the demo-
cratic processes of exchange of idcas from
th: level of the village upwards, are then
formalised into procedures for imple~
mentation during subscquent years.

Abolition of Metre-Gauge Lines

Dr. Ram Sub Singh
Shri Bibhuti ?i.l‘lll.r. :

| Shri C. R. lyyunni :

Will the Minister of Rallways be
pleased to stat: :

(8) whether Government have out-
lined any programme for the gradual
abolition of metre gauge lines in the
country; and

Shri t Jha Azad
Shri Anirudha Sinha :
*563.

\b) if so, whether any approximate time
schedule has been dJdrawn up?

The Deputy Minister of Rallwm
?qnd s'l_'rmport (Shri Alagesan) : {,l;
o, Sir. .

\b) Does not arise.

[y Onions
*564. Shri Bishwa Nath Roy : Will
the Minister of Food and A ture
be pleased to state :

(a) the annual production and com-
sumption of onion in the counury; and

(b) Government's pelicy for encour-
aging s export ?

The Minister of Food and Agri-
culture (Shri A. P. jain) : (a) Being
a_ non-forccast crop regular estimates
of production of Onions are not framed

in all States. Tac available information
is, however, laid on the Table of Lok
Sabha. [See Appendix 1II, annexure No.
8). Sratistics consumption of
onions arc not available.

(b) Government allows exports of onions
subject to coasiderations of internal prices.

O1lseeds Crushing Industry Eaquiry
Commuittee

‘1'65. Shri Dabhi : Will the Minister
of Food and Agriculture be gleued
to refer to_ the reply given to Starred
Question No. 483 on 3oth July, 1956
and state :

(a) wnether Government have since
completed the examination of the re-
commendations of the Qilseeds Crushing
Industry Enquiry Committee; and

(‘?b) if so, what is their decision there-
on

The Minister of Food and Agri
culture (Shri A. P. Jain) : (a) Eﬁt
yet.

(b) Does not arise,

Buckingham Canal

Shri K. S. Rao :
‘5“-{sm M. lslamuddin

Will the Minister of Transport be
leased to refer to the reply given to
E’Jnstnncd Question No. 1799 on the
13th September, 1956, and state :

\a) whether the proposal to widen the
Buckingham Canal with a view to make
it pavigable by motor launches has been

finalised;

(b) whether any sarvey has been con-
ducted; and

(c) the amount required for this pur-
pose?

The Deputy Minister of Rallwa
l‘\-‘s.ll'w (Shri Alagesan) : (a)
o, Sir.

(b) Technical investigations by the
Governments of Madras and Andhra are
in progress,

(© A sum of Re. 42,000 has been
The actusl cost of the project will be
known only when the results of the tech-
nice]l avestigations arc available.
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: Rertilizer Campaiga Sub-Committee

*567. Sari R. P. G t Wl the
iWunister of Food and re be
pleased to state the main decisions arrived
At in the lagt meeting of the Fertilizer
'c‘.(l:am‘pu;n -sub-Committee held in July
* last ?

The Miniater of Food and Agricul-
sture (Shri A. P. Jaln)t A statement
is placed on the Table of Lok Sabha.

L [See Appendix.III, annexure No. 9].

Bridge

. Shri C. R. Iyyuani:
568. {slu-i A. M. Thomas:

Will ‘the Minister of Transport 'be
- pleased to refer to the reply given to
Starrelf Question No. 1551 on the
3oth August, 1956, and statc:

(a) the reasons for delay in the exe-
- cution of the bridge on National High-
* way at Alwaye and at Edakochu or Aroor;

(b) when these two works were sanc-
¢ tioned ;

(c) when thevy awere started; and

(d) how long it will take 10 comp-
" dete these two bridges?

The Deputy Minister of Railways

: and Transport (Shri Shahnawaz Khan):
{a) There was some delay in taking up the

- execution of thesc works after they were
sanctioned. In the case of the Alwaye
bridge, the delay was due tothe fact that

- suitable contractors did.mat tender for the
work. In the case of the Arcor bridge,
“ithe delay was due to the fact that tenders
had to be invited afresh as no complete
tender was received on the first occasion.

(b) May 1955 and March 1955 respec-
ctavely.

{e) In January 1956 and April 1956
1 respectively.

(d) By the end.of 1958.
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Bhakra Project

*s70. Shri D. C. Sharma: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether a Delhi economist has
submirted any report to the Ministry
regarding the Bhl.kl‘? Project; and

(b) if so, what is 1ts nature?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes, Sir.

(b) The report i1s under examnation.

Remodelling of Howrah Station

*s71. Shri H. N. Mukerjee: Will
the Muuster of Rallways bc pleased to
state:

(a) whether there 1s a scheme for
the remodelling of Howarh Station: and

(b) if so, the detauls thereof?

The Deputy Minister of Rallways
and Transport (Shri Shahnawaz Khan):
(a) Yes, Sir.

(b) A statement giving the details
of the scheme is laid on the Table of
Iﬁok Sabha. [See Appendix IIl, annexore

o. II].

it miyat & ¥

qe. Wt fewfer fawr - w7 tew
ooy a8 ¥ATT A ¥ w07 fF

(%) ®1 GTFIT 7 @ AT A
frray €1 & fe swwwT et &1 ot



665  Written Answers

Tt & anfora Y agv wod wifgw
W

(=) afz g, & T3 * =T @
§?

X ww dfoegr IwEh (s
g wt) (%) Rt

(™) FAT-92T T TF AT
fear mr &, oA swwer et &
¥ xag 17 § (e afefve g,
T W ¢R) | I WA WA §
& fer fggraa & iy § o s
T & i T iy 2 & arfaat € wgraan
< |

Bhakre Dam

*573. Shri Karal Siaghji: Will the
Munuster of Irrigation Power be
pleased to state:

(a) whether the storage rovided
by the Bhakra Dam will not be suffi-
cient to irrigate an area of three million
acres for which credit was taken in the
Project;

(b) if so, whether the anticipated
yicld " will not be affected proportion-
ately; and

(c) if su, how will it affect the estimated
acrcage which was to be brought under
irrigation in Rajasthan?

The Daputy Minister of Irrigation
and Power (glrl athi): (a) W'xt‘h the
supplies anticipated from other sources,
the atorag; 1:n-|:mrid¢::1;.i at the iI_!hnkra Dam
is expected to b: adequate for irrigation
of 3'6 million acres mentioned in the
Project report.

(b) and (c). Does not arise.

Barasat-Basirhat Railway Line

. Shri S. C. Samanta:
574 {WMlemyz

Will the Minister of Railways bc
pleased to state:

(a) whether the proposed construction
wark of Barasat-Basithat-Hasnabad Railway
line has begun;
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(b) whether thereis any likelihood™
of its bemg electrified; and

(c) what is ths estimaed cost of the.
ling ?

The Deputy Miaister of Rallw
;?d rrampm-t (Shri Alagesan): l)
ol yel,

(b) Not at present.

(c) Rs. 1.99acror:;.

Road Development

5. Shri Bhoskha Bhll t Will the -
Mlmltcr of Tianspert. be. pleased to -

state :

(a) whether Government have re-
ceived proposals for financial assis-
tance for road development from the
State Governments in their backward .
areas ;

(b) if so, the names of such States;
and

(c) the names of the arcas in respect
of which road development is needcd ?

The Deputy Minister of Rallwa
and Transport (Shri Shahnawaz Khan) ¢
a) to (c). A proposal has been received
rom the Government of the- former State
of PEPSU for financial assistance for
road development schemes stated to be
required specifically for the development
of a backward area adjoining Nizam r
in Rajasthan and another in the Mah

garh District of PEPSU. No such propoul
gl.s been: received so far from any other -
tate.

Navlakhi Training ' Establishment for -
Ratings

*s76. Shri B. K. Das: Wil the
Minister of Transpert be pleased to
state :

(a) when- the training establishment
for ratings was set up at Navlakhi in:
Saurashtra ;

(b) whether full-fledged swafl are

ing there ;
(¢). whether Naviakhi will be a - -
manent estblishment or it will be mﬁ:

to any other place in near future ;
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(d) the amount spent so far ; and

(¢) whether the ax-Saurashtra  Suae
. helped in the enterprise?

The Deputy Minister of Raillways
and Transport (Shri Alagesan): (a) On
15th June, 1955.

(b) Yes, exccpt that two posts of
officers arc vacant at prescnt.

(¢) This question has not yet been
considered by Government.

(d) Rs. 3,75,280 (up to Sept., 1956).

(e) Yes, Sir.

Expansien of Hosepital at Guatur

*g77. Shri Nambiar : Will the Minis-
ter of Health be pleased w state:

(a) whether the Government of Andhra
have asked for grant for the expansion
of the Hospital at Guntur ;

(b) if so, whether the same has been
sanctioned ; and

(¢) if not, the reasons therefor?

The Minister of Health (Rajkumari
Amrit Kaur): (a) Yes, while asking for
a grant for the cxpansion of the Medica
College at Guntur, the Government of
Andhra have also asked for a grant for the
expansion of the Hospital at Guntur.

(b) No.

(c) It has been decided that Central
assistance should be given to State Govern-
ments only for the expansion of Medical
Colleges and not for the expansion of
hospitals attached 1w medi colleges.
No assistance can, therefore, be given to
the Government of Andhra for the expan-
sion of the Hospital at Guntur.

Indian Institute of Sugar
Technology

3gvy8. Shri Shivananjappa : Will the
Minister of Food amd Agriculture be
pleased to state :

(a) whether it is a fact that an ex-
perimental sugar factory on model lines
will be started at Kanpur to_help the work
of the Indian Institute of Sugar Techno-
logy;
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(b) if so, what will be the crushing:
capacity of the factory ; and

(c) whether an  Extension Service
Scheme will be introduced for a five vear
period ?

The Minister of Food and Agri-
culture (Shri A. P. Jain): (a) Yes.

(b) This has been. rclerred tw a Sub-
Committec w tiue Advisory Board of the
Indian Institute of Sugar Technology.

Shuttle Train from: Beliaghata
Bridge to Shyambazar

*579. Shrimati Renu Chakravartty:
Will the Minister of Railways be pleas-
ed to refer to the reply given to Star-
red Question No, 984 on the 10th August,
1956 and state whether the question of
running thc shuttle train from Beliaghata
Bridge station to Shyambazar will be
reconsidered at least till such time as
road running parallel to existing railway
alignment is constructed, since the align-
ment of B.G. line in lieu of ex-B.B. Lt.
Railway, Bengal has been changed from
Birati to Baraset ?

The Deputy Minister of Railways
and Transport (Shri Alagesan) : The
provision of cven a shuttle service between
Beliaghata Bridge and Shyambazar, would
involve very heavy rehabilitation of the
assets, which  will take about a ycar to
complete, quite apart from financial con-
sideration. As the State Government
have already constructed a tar-metalled road
from Patipukur (Shyambazar) to Rajarhat
Bishnupur—a distance eof ¢ miles, and the
road is being extended right up to Beliaghata
Bridge. The question ofp considering
running of a shutthe service does not arise.

Heavy Packages in Passenger
Compurtments

*s8r. Shri Dabki: Will the Minister
of Rallways bc pkased to refer w the
reply given to Starred Question No. 614
on the 2nd August, 1956, and state:

(a) whether Gowernment have now
fixed a specific upper limit to the size,
weight and number of packages which
passengers can lawfully carry in  their
compartments;

(b) if so, what is that limit}?
The Deputy Minister of Rafllwa
T (Shri i

and Transport Khan):
(a) and (b). The matter is still under
examingtion.
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Telegraph facilities on Traias .

‘g2, Shri Gidwani:
Shri Kajrolkar:

Will the Minister of Rallways be
wleased to state:

(a) whether it is a fact that a system
has beenm intraduced by which passengers
dravelling in the train can send telegrams
from the train or receive them; and

(b) the nature of the scheme?

Mhl.ilﬂw of Railways and
"l'rm- r: ( Shahnawax Khan):
a) and (b). Bxpreat telegrams for delivery
to passengers travelling by trains are nor-
mally accepted at all telegraph offices.
Passengers can also hand over telegrams
at any of the railway licensed telegraph
offices em-ronte. Western Railway have
recently  introduced a scheme of “Remit-
tance of private telegrams in trains”, Under
this scheme private telegrams addressed
to air-conditioned und first-class passengers
tra\rellmf) by the Frontier Mail from Bom-
bay to Delhi are accepted for despatch at
‘the Enquiry Office at Bombay Central.
Passengers on the train desiring to send
telegrams can hand them over to the train
-conductor for despatch. No extra charge for
this facility is levied.

Medical Enclave

*“¢83. Shri D. C. Sharma: Will
he inister of Health be pleased to
state:

(a) whether it i¢ a fact that a num-
‘ber of surplus residential flats in the
-quarters built for the All India Insti-
tute of Medical Sciences have been allot-
ted to the Central Government employ-
£c8;

(b) if so, the number thereof;

(c) whether it is also a fact that such
uarters have be:n auotted without consi-
.dering the date of priynrv und even with-
out Inviting applications for allotment;
.and

(d) if so, the reasons therefor?

The Minister of Health (Rajkumari
Amrit Kaury: (a) A certain  number
of these quarters have been allotied oo
temporary basis.

(®) 234
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(c) and (d). Since a large pumber of
applications had already been received
cven without invitation, it was not considered
necessary to invite any more. The allot-
ment was, however, made after taking
into account the priority of the applications
received.

These flats have been allotted as a
pure!y temporary measure and only ustil
3 are required by the Institute. As
su the u:;l. rules of allotment neced

Air-Conditioned janata Traia

[Shﬂ R. P. Garg:

Shri D. C. Sharma:

*s84. { Shrimati Tarkeshwari Sinhss
\ Shri C, R. Iyyunni;

Will the Minister of Railways be
Ppleased to state:

(a) whether the running of air-con-
ditioned Janata Trains between Delhi
and Howrah has been a success;

(b) whether the cost of operation
of these trains has been fully covered
by the money realised from the passengers
by way of travelling expenses and freight
charges;

(c) the time by which more of such
trains will be put in operation through-
out the country; and

(d) the cost of production of an air-
conditioned corridor coach as compared
with an ordinary integrated coach?

The Deputy Minister of Railwa
;nd g‘unmm (Shri Alagesan): (’I'J
€5, 1r,

(b) Cost of operation of individual
trains is not ascertainable with sccurscy.
It has been estimated, however, that on the
basis of 809, occupation of these trains,
the cxtra cost of air-conditioning will be
covered by the extra charges recovered.
The actual occupation so far has been about

45%-

nk(C}\gi?lm;e gc‘!lmog;l & nm-condinon:}
cs y ¢ beginning
next year when  additional services
are expected to be introduced between
New Delhi and Bombay Central and New
Delhi and Madras Central,

(d) The cost of a III class mir-condi-
tioned vestibuled coach is Rs. 2-7 lakhe and
that of an ordinary III class intcgral type
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mwumu;ammam
-ln?ﬂ Factory goes into full

Sakrigalighat and Manlharighat Stea-
mer Ghats

‘El'.i. Shri H. N. Mukerjee : Wil
4he Minister of Rallways bc pleased to
state:

(a) whether it is a fact that for the ferry
sgervice between Sakrigalighat and Manihari-
hat there is a shifting of the steamer ghats
ifrorc one site to another, scveral times in

the year;

(b) whetheritis not possible to select
-a site, where the ghat may remain for a
period of six months or so; and

(c) what is the average annual expendi-
aure on account of the shifting of the ghats ?

The Deputy Minister of Railways
#and Transport (Shri Shahnawaz
Khan) : (a) Yes, Sir.

(b) It has not becn possible lately to do
%0 due to vagaries of the river Ganga.

‘e) Approximately Rs. 5 lakhs.

Export of Livestock to Pakistan

*586. Shri Shivananjappa: Will the
‘Minister of Food and Agriculture bc
‘pleased to state:

(a) whether it is a fact that the Pakistan
“Government has approached the Govern-
ment of India for export of some Indian
-cattle for breeding purposes; and

(b) whether Government of India
'has agreed to export these livestock ?

The Minister of Food and Agri-
culture (Shri A. P. Jain) : (a) Yes.

(b) The matter is under considegation.

Cottage Industries in Panjab during
Second Plan

*¢87. {thr Iqbal Singh :
ardar Akarpuri :

Will the Minister of Plnnhl be
pleased to state:

(a) the amount of aid sanctioned under
‘Second Pive-Year Plan by the Central
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Government for Cottage industrics iR
Punjab; and

(b) important schemes which have
tgecn’approved by the Planning Commi:-
sion

The Deputy Minister of Irrigation
and Power (Shri Hathi) : (a) At present,
& tentative total outlay of Rn.s;.?z crores
has been envisaged under the Second Five
Year Plan for the development of vill
and small industries in Punjab, whi
inter alia, includes the Central assistance
for the State’s schemes. The actual amount
of the Central assistance to be
sanctioned will depend upon the number
and type of the State’s schemes and the
pattern of Central sssistance evolved for
different types of schemes.

(b) A list of some of the important
schemes included in the State’s Revised
Plan, which has been provisionally approved
is laid on the Table of the House [ See Appen-
dix III, annexure No. 13].

Passenger Guards

383. Shri Ram Krishan : Will the
Minister of Railways be pleased to
state:

(a) whether it is afact that all passen-
ger trains on metre-gauge section or
Northern Railways carrying passengers
are not worked by passenger guards; and

(b) if 80, the reasuns therefor ¢

The Deputy Minister of lhllwa
and Traansport (Shri Alagesan) :
No. Guards are not designated as pusenscr
or goods guards, There are three grades
of guards namely ‘A’, ‘B’ and ‘C’. ‘A’ grade
guards work Mail and Express trains; ‘B’
ynde guards work passcnger trains "and

grade guards work all goods, mixed
lnd passenger shuttle trains.

(b) Does not arise,

Tractor Testing Station

38¢4. Shri Ram Krishan : Will the
Minister of Food and Agriculture be
leased to refer 10 the reply given to
gl.lrred Question No. 1150 on the 16th
August, 1956 and state :

(a; whether the site for the Tractor
Testing Station has since been located,
and

(b) if sv, the name oflh?phct?

The Minister of Food and
tare (Shri A. P. Jain): (a) and (b} A ute
for the Tractor Testing Station has not yet
been tinally sclected.
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Reongus Railway Station

385. Shri Remn  Krishan: Will the

Minister of Reilways be pleased to
tlale:

(a) whetker Governmen: have
taken any decision to coistru~t a plar-
form shed and raise  plaforms at
Reengus Swmtion which is a Junction
of Rewari-Phulera Chord and Loharu-
Swai Madhopu- branch metre-gauge
sector of Western Railway; and

fb) if not, thc reasons thereof?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
and (b). The two existing plaiforms have
been raised to 12 inches above ril level.
There is a so ft. long platform shed on
the island platform.

A proposal for extension of the shed on
the platform by 3900 . ft, is included it
the Second ive Year Plan but
its inclusion in the Woirks Programme
will depend on the recommendation
by the Railway Users’ Amenities Commi-
ttee and avilability of funds. .

Remodelling of Rewari Junction

386. Shri Ram Krishan: Will the
Minister of Railways be pleased 10
state:

(a) whether it is a fact that due to
insufficient number of platforms at
Rcwari, trains stop at signals and be-
come late;

(b) whether Government  have
taken any dccision t© remodel yard
and construct new platforms at
Rewari Swmtion which is an impormant
Junction on metre-gauge sections of
Northern and Western Railways;

(c) if so the details of the construe-
tion programme; and

(d) if not, the reasons therefor.

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Lines from five directions converge at
Rewari and treins are stopped at signals
only occasionally if they are late and
arrive simultancously for reception at
the station,

(b) and (c). The work of remodelling
the yard at Rewari is _being considered
for inclusion in the Works programme
for 1957-s8. The scheme includes the
provision of an additional plsiform ard
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exteisfon of the two  existing
platforms and is likely to cost Re, 18 lakhs.

(d) Does not arisc.

Rallway Accideitts

‘Shrl Ram_Krishan:
387.{ Shri M. Islamuddin:
Shri Tulsidas:

Will the Minister of Railways be
pleased to state:

(@ the number of Railway acci=
dents since July, 1956, zonc-wise;

(b) the causes that led to such
accidents; and

fc) the number of casualtics and the
amount of loss involved therein?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)-
The number of train accidents which
occurred during the period from July
10 September 1956 is as follows:—

Railway Number of train
accidcnts

Central ‘143
Eastern 156
Northern 161
North-Bastern 130
Southern 120
South-Eastern 122
Western 132
Total 964

Cause Number of

accidents

Failure of Railway staff 344
Failure of other than Railway Smaff 25
Failure of track . 21
Failure of mechanical equipment 388
Other miscellancous causes 79
Cases still under enquiry 107
Total 964

() 138 persons were killed and
174 received  injuries. The approximate-
cost of damage to Railway property
was Rs. 2,027, 592°*

(*This figure excludes the Southern
Railway figure for the month of Septem-
ber 1956).
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Medical Examination of Stwdents

388. Shri V. P. Nayar: Will the
Minister of Health be pleased to refer
tothe reply given to part (b) of
Unstarred Qucstion No. 1107 on  the
3oth August, 1956 and state:

(a) whether the medical examina-
tions including dental examinatior:
indicatc any percentage of  dental
decay among the students medically
~eXamined ; and

b)Y if so, what is the Parcantage ?

The Minister of Health ({R.-
Amrit Kaur) : (2) and (b). The
medical examination of college students
in Kzrala indicates that there is dentl
decav and its percentage among thosc
+examined during 1955-56 is 3.67.

Medical College Hospital

389. Shri V. P. Nayar: Will the
Minister of Health be pleascd to pefer
to the reply given to Unstarred Ques-
‘tion No. 1099 on the joth  August
1956 and state:

(a) whether  the Trivandrum Medi-
-cal College Hospital maintains re-
cords of major op=rations and whether
in such records ths anaesthesia used
is also entered; and

fb) the steps Government propose
10 take to provide for surgical opera-
tions being done with the help of
modern anaesthesia in the other major
hospitals of the State?

The Minister of Health (Rajkumari
Amrit Kaur):t (a) Yes.

(b) Two trained Assistant Surgeons have
been posted to the District Hospital Kot-
tavam and the District Hospi Ernaku-
‘lam. Two more medical officers who are
undergoing  training  in  Anaesthesia
are to be posted on the completion of thei-
‘training to other major hospiwals in the
State.  The idea is ro  post trained
.Anacsthetists in all the major hospitals
:in the State,  »

Roads and Bridges

~390. Shri Hem Raj: Will the Minis-
‘ter of Planning be ple_ued to state:

(a) the money allocated to the different
States for the construction of roads
and bridges under the Second Pive-
Year Plan;

(b) the sums which have been allocated
dor the construction of village roads
connecting them with the Nationsl or
.State Highways; and
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(c) whether - any ‘special allncations
have been made to the backward arcas
in communications and- transport in the
Punjab?

The Deputy Minister of Pl
(8hri S. N. bzohu}: (a) A statement is
aid on the Table of the Lok Sabha [Ses
Appendix I11, annexure No. 14).

(b) and (c). Information is not avail-
able with the Planning Commission; the
detailed plans relating to village roads
etc. are expected to be drawn up by State
Governments.

Tourism

. .391. Shri Bheekha Bhai: Will the
Minister of Transport be pleased to
slate:

(a) how much amount has been alloca-
ted for the development of tourism during
1956-57, statc-wise; and

() the names of tourist centres in
Rajasthan and the amount allotted to
each of them?

The Deputy Minister of Railways)
and Transport (Shri Alagesan): (a)
and (b). A statement thowi.nt State-wise
the schemes approved by the Planning
Commission for being taken up during
the year 1956-57 at various places is laid
on theTable of the Lok Sabha | Sse Ap
ITI, annexure No. 15). As will be ob-
served from the statement, there is no
scheme approved for execution during
the current year in so far as Rajasthan is
concerned.

Jamuna Waters

S
392. gh:
| Sardar Alu'purl.:
Will the Minister of Irrigation and
Power bec .pleased to refer to the reply

given to Starred Question No. 1310 on
the 23rd August, 1956 and state:

(a) the main decisions arrived at by
the tripartitc Conferencc held in Delhi
of Uttar Pradesh, Punjab and Rajasthan
rcgarding the distribution of Jamuna
waters;

(b) the time by which the decisions
will be given effect to?

Ths D""J Minister of Irrigation
and Power (Shri Hathi): (a)m'd. (b).

As already pointed out in the ecarlier
reply, the U.P. Government have agreed
to supply 300 cusecs of water to Bharatpur
and s1o cusecs of water to Punjab (for
Gurrm Canals) during monsoon months
Further action is being considered by the
Chicf Engincers of the States conerned.
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G.T. Express

Shri Kamath: Will the Minister
of Rallways be pleased to state:

(a) whether it is a fact that 16 UP
G.T. Express has a scheduled halt at
Barkhers;

(b) whether the said halt could bhe
-conveniently ar at Hoshangabad
instead of at Barkhers;

(c) if so, the reasons for not doing
80,

(d) whether Government propose (o
restore the halts of 16 Up and 15 Down
G.T. Express at Hoshangabad which is
district uarter contiguous to Bhopal,
the capital of Madhya Pradesh; and

(e) if not, the reasons thercfor?

The Deputy Minister of Raiiways
and Transport (Shri A ): (w)
Yes, mainly for service of early morning
tea to passengers.

(b) and (c). No. 16 Up Grand Trunk
Bxpress is scheduled to arrive at Hoshanga~
bad at 7-23 hours, which will be Loo late
for early morning tea.

(d) and (e). No. There is no traffic
justification for restoring the halt,

D:v:lopmz=nt of Fisheries

394. Shri Rajagopala Rao: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether U.N.O. Specialists in
Fisheries went round the  soasts of
India and sent reports on the Develyp-
ment of Fisheries; and

(b) if so, what is their report about
the Andhra Cosst

The Minister of Food and Agricul-
ture (Shri A. P. Jaln): (a) and (b), UNO
Specialists have not been assigned to
India to report upon the development of
fisheries, stion of their report on deve-
lopment of fisheries on the Andhra Coast,
therefore, docs not arise,

The following FAO Experts have been
assigned to India from time to time to
deal with special aspects of fisherics
indicated against their names:—

(1)Mr. Lusyne for training in marine
fisheries; .

(2) Messrs Bjuke, Junior and Senior-
Harbour Specialists;

(3) Dr. Harding and Dr. Barlind—
Marketing Specialists; and

(4) Mr. Paul Zeiner—Naval Architect
assigned to various States.
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‘ Institute '

$. Shri Achalu: Will the Minister-
of Foed and Agriculture be pleased
to state whether any works committee
has been formed in the Indian Agriculturall
Research Institute as required under the.
Industrial Disputes Act

The Minister of Food and Agri-.
culture (Shri A. P. Jain)t Yes, Sir..

National Hlx:'ly l‘n:l Dielhi to
medabad

396. Shri Bheekha Bhai: Will the-
Minister of Tramsport be pleased to
state:

(a) whether.it is a fact that the National’
Highway No. 8 from Delhi to Ahmedabad
on Udaipur-Modasa section is very slowly-
progressing; and

(b) if so, the steps taken or proposed
to be taken to cxpedite the construction
work ?

The Deputy Minister of Railways.
and Tramspor (Shri Alagesan) : (a)-
The Udaipur-Modasa road does not form
part of National Highway No. 8. There
is a linkroad under the Bombay state
Government to Modasa from National
Highway No. 8 taking off at Gadodhar
near Udaipur for which the Central
Government has approved a grant of
Rs. § lakhs from the Central Road Fund
{Ordinary) Reserve. The progress of
the road work is abomt 80%. Work
on two bridges which are also required to.
be constructed and for which estimates.
have recently been sanctioned will be
taken up shortly.

(b) Does not arise.

Bhadrachellam-Ramavaram
Raillway Link

397. Shri Chattopadhyaya : Will
the Minister of raye be pleased to
state whether there is any proposal to
extend the train services from' Bhadrachel-.
lam Road to Ramavaram ss soon as the
laying of the track from Bhadrachellam
Road to Colliery siding is completed ?

The dputy Minister of Rallways.
and Transport (Shri Alagesan): N?
The extension of the colliery siding line:
from K um  Collieries, which
takes off from chellamy Rbad: Station,
in intended for traffic of the collicries,.
which does not include passenger traffic..
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mm‘.lhu Rail Link via
Sagar Dam
(Shri T. B. Vitial Rae :
398. { Shri S. V. L. Narasimham :
Shri C. R. Chowdary:
Will the Minister of Raflways be
pleased to state whether there is any
proposal to order preliminary engincering

survey of rail link between Kazipet and °

Nellore via Nagarjun Sagar Dam during
the next year with a View to taking up this
project later on ?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): There is
no such proposal now in view of the deci-
lsi:n_tlkeq to double the Bezwada-Gudur

ction,

Railway Staff Welfare

399. Shri Bhagwat Jha Azad: Will
the mnistcr of Rallways bc pleased to
state:

(a) whether the Northern Railway
has drawn up any plan to promote staff

re; and

(b) if so, the provisions’ 6f the plan?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Yes, Sir.

(b) A statement is laid on the Table of
lﬁvk S:Sl]:hn. [See Appendix II1, annexure

0. 16].

Thefts in Goods Shed

400, Shri Bahadur Singh: Will the
Minister of Rallways be pleased to
state:

(a) whether some
were  removed from Jagachri Railway
Shed;

. (h) if so, the number of such copper
ingot moulds, removed and their value;

(c) the number of items recovered
from the thieves;

(d) whether the arrested persons were
Railway employees ?

The Depuy Minister of Rallws
sad Trasspert (Shri Alagesan): (o)
cs.

(b) 13 ingots valued at about Rs.
1,5000.

(c) 11 ingots.

(d) No.

B.C.G. Vaccination
s Shri Dabhi:
* 8hri Kajrolkar :
Will the Minister of Health be
pleased to state:
(a) whether Government’s attentien
bas been drawn to a statement from Madres »

ingot moulds”

dated September, 6, 1956, issued by Shri:
C. Iujmchui. wherein he stated that
Dr. almers’ studics have prowve that
it is the tuberculis it that
turnished most of the T.B., cases and
therefore B.C.G. vaccination docs not
touch the problem of tuberculosis ; and

(b) if so, what are Governments reac-
tions there to?

The Minister of Health (Rajkumari
Amrit Kaur): (s) Yes.

(b) Government do not share the view
that B.C.G. vaccination dves not touch
the problem of tuberculosis. They how-
cver, agree that most tuberculosis cases
come from the naturally tuberculin positives,.,
which is a well-known and accepted fact.
B.C.G. vaccination is intended to prevent
the non-infected persons from becoming
tubereulin positives duc to natural infec-
tion. - -

Fraud Detection and Espionage
Machinery

_402. Shri 8. C. Samanta: Will the
Minister of Railways be pleased to
state :

(a) whether there is asny proposal
1o set up “ Fraud Detection and Espionage” -
machinery in the Railways;

(b) if so, how far it will help to check
ticketless travel ;

(c) the cumposition of this machi-
nery ;

(d) whether it is a fuct that mobile
fencing \was resorted to by ticket checking
stafl; and

(e) if so, in which Railwayvs and with
what results ?

The Deputy Minister of Rallways .
and Transport (Shri Alagesam): (2) !
Special organisations to deal esxclusively
with cases involving use of fraudulent
tickets and watching the activities of the
suspected criminals involved, have been
set up on the Central, South-Eastern and
Railways, The Northern Railway is con- -
asidering the establishment of such an
organisatior, The other three Zonal !
Railways, viz. Southern, Western and .
North-Eastern Railways, have no such
proposal under consideration, .

(b) These special orgamisstions sare
instrumental in detecting individual passen-
gers travelling on fraudulent tickets and also -
unearthing the seurces of such frauds.

(¢) Their composition is as fol-

Central Rei One Senior Ticket
Inspector and 4 Assistant Inspectors. .

South Eastern Railway. One Chief ~
Inspector and ™we Junior Inspectors. .
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Eastern Railieay. One  Senjor  Ins-
pector, vne Junior Mspector and 3
Assistant Inspectors. '

. (d)and(e). The term‘mobile fencmg’
is uot undersrood.

Opening of Tadekdlpu#i and
Karepatli

403. Shri K. 8. Rao : Will the Minis-
- ter of Ruilways be plemed to state :

(a) the reasons for the delay in taking
up the work in connection with opening
of a Railway Station between Tadakalpudi

and Karepalli on the Dorndkdl and Bhad-
- rachalam Road Se:tion; and

(b) when will the work commence
and th: periol by which it s likely 10
"be completed ?

The Deputy Minister of Railways

and Transport Alagesan):
(3) and (b), A proposal for opening a
flag station  between Tadakalpudi and
Karepalli railway statione wis  cximined
in 1953, but it was found lacking in justi-

ﬂu}t'ion and consequently was not proceeded
with,

A proposal for provision if a crossing

. station between the two stations for opera-

tional requiremenss’is, however, now under

consideration, as also the question of open-

-ing the crossing swtion, if provided, for
passenger traffic.

Lallaguda Railway Hospital

ﬂ.mx.s.nnwmdnmm_
ter of Rallways be pleased to state

(a) whether the sanction for the
:Fpoi.mment of a Lady Doctor to ook
: after nutemim cases at Railway Hos-
pital, Lallaguda has
-ded ;. and

(b) if so, when the appointment
will be made? .

‘l‘hTD-puty Ministsr of Railways

sinoe  been accor-

('3" A ms Lady :ﬁ'
at the guda Rallway Hospital which

‘is at present held by a Lady Assistam
Surgeon Grade 1.

(b) Does not arise.
Booking Clerks st Delki (Main)
Station

405. Shri Velasyudham : Will the
Minister of Rallways be pleased 1o
- sate @

@) the ameniMes given to the
3 Cletks of Delld - (Msin) sta-
tn;

(I:L whether azc  provided with
new chairs with SCats;
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(c) whether they are provided with
new Rates Books h;fa.nd

(d) if 0, whether the same facilities
are provided to the New Delhi

Deputy Minister of Rallwa
and Transport (Shri Alagesan) : (8) No
special amenities have been provided to
the Booking Clerks of Delhi (Main) Station.

have the same amenitics as are
available for other station staff.

(b) No.
{c) Yes.
(d) Yes.

National Raﬂm& Users’ Consultative

406. Shri Krishnacharya Jeshi : Will
the Minister of Rallways be pleased
to state how many meetings of the
National Railway Users’ sultative
Cmu;cil were held during the current
year

The Deputy Minister of Railways
and Transport (Shri Alagesan): One.

Northern Raillway Stations

407. Shri D, C. Sharma : Will the
Minister of Railways be pleased 1o lay
on the Table of the Sabha a statement
containing the following :

(a) the development works done
for the stations on Northern  Rail-
way between Jullunder Cantt.  and
Hoshiarpur stations since 1947 (Sta-
tion-wise and year-wise) ;

(b) net income from those stations
during the period ; and

(c) whether there is any proposal
to construct any new lines from any
of the statioms ?

m‘.l‘h Deputy (Mlnlm of il-ﬂ)wny(s;
'l‘nuaorl Shri Alagesan) : (a
A list of Users Amenity works carried
out at various s;nttii:nns wunder Cantt,
Hoshiarpur 1052+83 is
laid on the Table of the Lok Sabha [
Appendix IIT, annexure No. 17].
for earlier years are not awvailable, The
temporary station building at Bolinna
Dcl?: is being replaced with pucca station
building during the current financial
year.

. showing the total
gross earnings, yearwise is laid on the Table
of the Lok Sll?;;l [See Appendix 1II,

(c) Owing to limitation of funds in the
Second Pive Year Plan, construction of new
lines has had to be confined to projects
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required for the expansion of steel and coal
production and for specific operational
uently no proposals

purposes. ,
Tre ir::luded for new lines from these

Gosadans

e TR
pleased to state: e
E)aﬁ whether any Gosadans have been
Em shed in the State of Punjab; and
(b) whether any help in any form has
! given to any of the private Gosadans
-in that State?

The Minister of Food and Agricul.
ture (Shri A. P. Jain) : (a) Yes. Two
Gosadans were set up in the Punjab and one
in ?EPSU now merged with the Punjab

the First Five Year Plan. One

Gos. to be run departmentally has been
sanctioned during the current year,

(b) No.
Artificial Insemination Centres in
Punjab

Shri D. C, Sharma:
409. < Sardar Igbal Singh:
Sardar 3

Will the Minister of Food and Agri-
culture be pleased to state:

(®) whether the Scheme for opening
artificial insemination centres to meet the
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(b) if so, the main featurés of the
Scheme; and §

(c) the nemes of the places rchosen ?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes.

(b) The main features of the Scheme
are as follows:—

1. Expansion of 6 existing A.L
Centres,

2. Opening of 15 new A.l. centres
with 6 key vis!lnge units each in
rural areas. N

3. Establishment of 5§ A.I. Centres
in urban areas.

4. [Establishment of 19 key village
Extension tres.

s. Grant of subsidy to 1455 calves.

6. Development of feeds and fodder
resources in key village areas,

(c) Not yet decided.
Road Development

410, Shri D, C. Sharma: Will the
Minister of Transport be pleased to
state the provison made in the Second
Five Yecar Plan under Road Development

for the Hindi speaking areas of Punjab ?

The Deputy Minister of Rallwa
and Transport (Shri Alagesan) : The
following provision has been made in the
Second Five Year Plan for the development

ihOl'tlge of -bulls, in Punjab duri an f
the econd Five le Plan ’has beeng of roads in the Hindi speaking areas of
finalised ; Punjab.
o Central prorramme
. — — [
_S_ute plan Nation:l ! Inter Road works financed from grarts Total
Highweys ll State under Article 275 of the
Roads Constitution
| N
R | R | R Re Re
; ) 8 . .
Lakhs La;hs Lak Lakhs Lakhs
725.72 j 867 478 45.33 975,12
Preservation Mea Fish if so, whether the Government
o + and :'mc(:?d) to start centres in fish catching

1. Shrl C. R. Iyyunni: Will the
ster of Foed amd Agriculture be

pleased to state:
experimen P5nd fih can be
i t that meat can
lguerﬂd for weeks by the injection of
ammonium, streptomycin and chloromycin
etc.; and -
4907 L.S.D.—3

area to preserve the fish caught and to usc
them for some days? *

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Preservation o
fish and meat by the use of antibiotics
has not been cmbljshcd.mrmiculsrly to
satisfy the standards required for consump-

tion as food without ri
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(b) Government do not intend to start
such centres at this stageof experimentation.

New Railway Lines

412. Shri D. C. Sharma: Will the
Minister of Railways be pleased to
state:

(a) the mileage of the new mlwag
lines comstructed in the State of Pun;;
during the First Five Year Plan

(b) the arcas where the new Railway
lines have been extended;

(c) the total expenditure incurred ;
and

(d) if answers to parts (a), (b) and
(c) above are in the negative, the reasons
therefor ?

The Deputy Minister of Rallways

and Transport (Shri Ala 1) (@) to
(c): Statement is laid on the Igial:m: of the
Lok Sabha [See Appendix III, annexure

No. 18]
(d) Does not arise.

Development of Sports in Punjab

413. ShriD.C. Sharma: Will the
Minister of Health be pleased to state :

(=) the amount so far given for promotion

and devel ent of sports in the Punjab
out of the 8 of the Rajkumari Sports
Coaching Scheme; and

(b) the names of the sporting Organi-
sations to which this amount was given ?

‘The Minister of Health gfn_;mmm
Amrit Kaur): (a) and (b). The Rajku-
mari Sports Coaching Scheme does not
e:nvingc financial grants or subsidies as
any S Organisation. Itisa
Schunc which helps Sports Federations in
experienced mhm‘“, saff emploed
L]

under the Scheme, Y
The following assistance was, however,
given to various sports in the Punjab

during the year 1955-56 and 1956-57:—

. 1955-56
(a) Athletics :

(1) A three week's camp at Amritsar
for the benefit of students of the
Punjab Um\remty (Coach:
Dr. A. W. Howard);

(2) a three week’s camp at Iulluudur
for Punjab Pohce (Coach: S
J. S. Rousseau);

3) mlde available coichl!l (Slm
Rousseau and Sh:

S d the enl:l.re
R
—February 1956;
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4 cod for selected Pun-
sﬁ::‘;:;ml.’lt:»lu:e':;l.'.ﬂns November 1955,
at r.hc Nlnozﬂ Stadium, New

® Temm H

(1) Six month’s coaching school at
Amritsar (October 1955 to March
1956) at the request of the Punjab
State Lawn Tennis Association;
(2) three week’s coaching Shri
) Renbir Singh at R’innulr

and Simla,

(c) Cricket :

Two months’ camp at Jullunder lt
the request of the East Punjab
Cricket Association (June-July

: Shri Shute

(d) Hocksy :

Service of Hockey coach, Shri Gian
Singh, for a month’s camp at
Amritsar during January 1956.
1956-57 (completed so far)

(») Athletics :

(1) A month’s camp at Amritsar
during September for Pun b
University athletes (Coach :
A.W. Howard);

(2) a fortnight’s camp at Jullundur
(Utto 16th October) for Punjab

niversity Women  athletes
(Coach: Shri M. C. Dhawan) ;

(3) afortnight's camp at Jutlundur
glst;ambdbeSchools) uril
ober/Novem r1956—(
Shii M. C. Dhawan
(b) Tennis :

(a) A twelve months’ continuous
coaching school at Amritar
in conjunction with the Punjab
Lawn Tennis Association;

(b) a month’s camp at Simla durin
June 1956. Shri Ranbir Sing
was the coach.

(c) Cricker:
A month’s camp at Chail d
September 1956 with Shri Amar-
nath as the coach,

Apart from the above, the Rajkumari
S Coaching Scheme in correspondence
with the Sports Associations in the Punjab
in regard to coaching assistance in Foot-

ball, Hockey and Table Tennis and a
coaches’ camp in Athletics,
Tube-wells

14. Dr. Ram Subhag Singh: Will
the‘h:x.nuter of Food and Agriculture
be pleascd tostate:

the number of tube-wells so faf
lun(k.;"n Bihar under the T.CA. PrOIﬂm

me;
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(b) how many of them have so far
been  energized ;

(c) the acreage of land that was irri-
gated by them in the year 1955-56;

(d) whether more land is likely to come
under irrigation during 1956-57; and

(e) what is average irrigation capaci
of cach of these tube-wells ? Ress

The Minister of Food and Agri-
culture (Shri A. P. Jain): (a) 385.

(b) 321.

(c) 9730.

(d) Yes.

(e) 400 acres in North Bihar and 450
acres in South Bihar,

'Fish Farms

415. Dr. Ram s“bh:ﬁ Singh: Will
the Minister of Food a Agriculture
be pleased to state:

(a) whether Government have any
plan to open any fish farms in the country

in 1956-57;
(b) if so, how many and where; and

(c) the cost involved in opening these
farms ?

The Minister of Faod and Agricul-
ture (Shri A, P. Jain): (a) to (c). The
Central Government propose to establish a
brackish water experimental fish farm in
West Bengal during 1956-57 for investiga-
tions connected with the work of the Central
Inland Figheries Research Station, Cal-
cutta. The cost involved is about Rs, 19,000,

Railway Rolling Stock

.416. Shri D.C. Sharma: Will the
Minister of Rallways be pleased to state:

(a) the number of locomotives, coaches
and wagons manufactured in India during
1955-56; and

(b) the target for manufacture during
the same period ?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
and (b). A statement is laid on the Table
of the Lok Sabha [See Appendix ITI, anne-
xure No. 19].

Raillway Workshop Canteen at Golden
Rock

417. Shrl Nambiar: Will the Minis-
ter of Railways be pleased to state :

(a) whether it is a fact that the Railway
Workshop Canteen at Golden Rock is run-
ni:’ﬁ on a *“‘no-profit no-loss'" basis or on
profit;
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(b) if it is run on profit basis, what is
the present profit;

. (c) whether it is a fact that the canteen
is not managed according to the provisions
of the Factories Act;

(d) whether there is an elected ““Canteen
Advisory Committee™ of the workers which
isnot allowed to function at present, if so,
the reasons therefor;

() whether there is a dispute between
the workers® representation and the Canteen
management about the quality and quantity
of the items secrved; and

(f) if so, whether it has been settled ?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (?
and (b)., The Rules of Government o
Madras provide that the Canteen will be
run on & no-profit basis. In the last 10
years since inception, there has been a loss

of Rs. 21, 541.

(c) and (d). A Managing Committee
as required by the Madras Factory Act
Rules was in existence till December, 1953.
But certain difficulties g::]i:g lri;l;:n, s:t n::
Managing Committee not be
there:?'tgf. Elections for a Managing
Committee are being arranged at present.

(c) and (f). There is at present no dis-
pute, the quality and quantity of items
served comparing favourably with refresh-
ment houses outside.

Tractorisation Charges

418, Shri Dhulekar: Will the Minis-
ter of Food and Agriculture Be pleased

to state’:

(a) whether the Government of India
have received information that the charges
for the use of tractors under the Kans
Eradication Scheme in Bundelkhand, Jhansi
Division, U.P. ar¢ very heavy and that on
account of the cultivators® inability to pay,
large arrcars have accumulated and appeals
have been made to State Government and
to the Central Government also for their
remission and reduction; and

(b) what are the steps that the Govern-
ment have taken to give relief to the culti-
vators in distress ?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Repre«enta-
tions that the cultivators in the area find
it difficult to pay the charges in respest of
land reclamation done by the Central
Tractor Organisation and that some relief
shmlvtid be afforded to them have been

“ (b) The question of affording relief in
such cases is primarily the responsibility
of the State Government. .
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Education Officers in Railways

419. Pandit D. N. Tiwary: Will
the Minister of Rallways be pleased
to state: .

(a) whether it is a fact that some post8
of Education Officers have been crecaled and
sanctioned by the Railway Board;

(b) if so, what will be the precisc duty
and emoluments of these officers ; and

(c) the nccessity of creating these
new posts?

The Deoputy Minister of Railways
and Transport (Shri Alagesan): (2)
Yes.

(b) These officers will draw pay in the
scale of Rs, 600—1,150. The duties of the
Education Officers would be to generally
supervise the arrangements in the Railway
s:hools, to cnsure the proper fun:tioning
of the schools in accordance with the policies
of State Governments and to advise the
General Mapagers on matters concerning
schooling facilities for  Railwaymen’s
children.

"(c) At present the mangement of Rail-
way Educational Schools is vested in local
officers at places where the Schools are situ-
ated as'an honorarycharecinadditionto their
regular railway duties. Thedirection ofthe
schools has been rendered difficult in view
of the various changes that are continuously
being introduced in the educational systems
of the various State Governments and the
advances that are being made in enlarging the
facilities for education upto the Setondary
Schools. It was felt that an internal agency
or machinery, with a properly equipped
Educational Organisation at the Headquar-
ters of the Railway Administrations which is
fully conversant with the developments in
the ficld of education, was desirable for
directing the running of the Railway schools
on proper lines.

weu-Rw § o ste au-fafer
Lo
¥0. st ®o wo ®fwmr : T
wiw att g o a7 @R N Fw
¢ w3 R

(%) qagd Mz TTET W)
o & Ffa AR aufufeer
Wt & ghra A afe wed ¥ fd
QRRY-KR 7 w7 B o feay ar
w;
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N.E.S. and Community Projescts

1. Shrl K. C. Sodhia: Will the
Minister of Community Development be
pleased to state what were the original
recommendations of the Community
Project Administration in regard to the
method to be adopt-d by State Govern-
ments to asscss the results achieved so far of
all activities undertaken in National Exten-
sion and Community Projects?

The Minister of Commnunity De-
velopment (Shri S. K. Dey): These are
contaired in Chapiers VI and VII of the
Draft Manua] on Administrative  Intelli-
gence issued by the Community Projects
Administration, copies ot which  are
available in the Lok Sabha library,
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N.ES. and Community Development
Blocks

Shri K. C. Sodhia : Will the
Minister of Community Development
be pleased to state

() the total amount of grants
actually made available to each State
Government for (§) community deve-
lopment blocks and (if) for National
Extension Service in their respective
States during 1954-55 and 1955-56 res-
pectively;

(b) what were the total amounts-
actually spent by cach State Govern-
ment on each of the two develop-
nu:’nta during the same two  years;
an

(c) the arr ents made (i) by
the Central vernment and (i) by
State  Governments to inspect the
working of these blocks?

The Minister of Community De-
velopment (S8hri S. K. Dey): (a) and (b).
Two statements showing (1) the amounts
paid as grant-in-md to various States,
as they existed prior to Re-organisation
on sccount of Centre’s share of expenditure
on the Community Development and
National Extension Service Programme
during 1954-s5 and 1955-56, and (&)
the expenditure actually incurred on
the programme during the period, are
placed op the Table fof the Lok Sabha
[See Appendix III, annexure No. 20).

(c) The Administrative and the Tech-
nical Officers of this Ministry visit the
States frequently and render necessary
asisistance to the project staff and the
State  Governments in the formulation
and execution of the development pro-
gramme, The State Governments have
also made arrangements for inspection
of the block areas by their own officers at
the District and State levels.

Rallway Protection Force

433. Shri Bibhuti Mishra : Will the
Minister of Railways be pleased to
state:

(a) whether i;mia a fact that Gov-
ernment  are parting  trainj t
Railway Protection Force in :r%riou:
zONES;

(b) if so, the number of person
trained so far; and s

(c) 11:?ow far they are proving

The Deputy Minister of Rail
;ul'lhuport (Shri Al:llua)'(?)
es.

28 NOVEMBER 1956

Written Answers 692

(b) 6806.

(¢) The personnel so for trained are
proving useful in satisfoctorily di:cherging
their duties.

Bombay-Delhi Janata Expresa

‘434. Shrl  Kajrolkar : Will the
Minister of Railways be pleased 1o
State:

(a) whether it is a fact that Janata
Express Trains are running daily
between Bombay and Delhi;

(b) if so, whether facilities for
reservation of  seats and llecping
berths are being provided thercon ; an
“(c) whether a dining car is propog-
ed to be attached thereto for the
convenience of passengers?

The Deputy! Minister of Railw
and Transport (Shri Alegesan): (a)
Yes, between Bombay Central ard
Delhi.

(b) A limited number of seats can be
reserved by passengers travelling over
300 miles from Bombay Central and from
Delhi in the Down and Up directiors
resspectively, but sleeping accommeda-
tion is not provided on these trains.

(c) Yes.
! Animal Husbandry

25. Shri Krishnacharya Joshi:
will the Minister of Food and Agri-

culture be plecased to state :

(a) the steps taken by Govern
ment to improve animal  husbandry

during 1956;

(b) the total number of Key village
Schemes working in the country;
and

(c) the results of the schemes ?

The Minister of Food and Agricul-
ture (Shri A, P.Jain): (a) Government
of India have approved the following
schemes for implementation in 1956-57
for gentral animal husbandry develop-
ment in the country.

1. Key Village Scheme for cattle
development,

2. Gosadan Scheme.

3. Goshala Development  Scheme.

4. Rehabilitation of Nomadic Cattle
Breeders.

5. Cattle Shows.
6. Poultry Development.
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In addition, the I.C.A.R has sanctioned
research schemes on:—
Animal breeding, nutrition, diseasc
control, dairying and sheep and wool
development and poultry.

(b) 146 Artificial Insemination Centres
with 543 Key Village Units have been
established upto 1955-56 and 25 Artificial
Insemination Centres and 203 Key Village
Units have been sanctioned so far during
1956-57.

(c) The results of Key Village Blocks
established upto 1955-56 are as follows:—

() Artificial insemination technique
has been introduced and popularised
under Indian conditions with
1,26,094 inseminations performed
during 1955-56.

(if) Number of scrub bulls_mtrated
during the same period is 36,746.

() Number of animals protected
against contagious diseases during
1955-56 i8 7,57,574.

(fv) Number of calves subsidised during
the same period is 1,87s.

Besides, 745 improved -stud bulls
and buffalo bulls were made available to
the public for natural service in the Key
Village Blocks.

The results of the Key Village Blocks
sanctioned during 1956-57 will be known
after they have been actually establish-
ed.

Railway Vendors

JugalKishore Sinha :
436. { Shri Asthana:
Babu Ramnarayan Singh :

Will the Minister of Rallways be
pleased to state:

(a) whether there is any  proposal
to grant lience in the name of actual
vendors to discourage subletting;

(b) whether any orders passed on
this basis in giving licences direct to
the vendors in Muzafferpur region had
to be reversed; and

(c) if so, under what circumstances ?

The Deputy Minister of Ralil
‘.l’.d Transport (Shri Alngeun)‘:. a)
es.

) and (). On the Muzaffarpur Region
of('?he North-Eastern Railway, there %n
a contractor whose vending contracts
at 4 stations were terminated on account
of large holdings and leased out to in-
dividual vendors. Subsequently, on a
representation from the contractor, his
contracts  at these 4 stations were res-
ored to him in lieu of his contracts at
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4 other stations of equal size and impor-
tance which were taken away from him
instead. As a result of this the licences
granted to the individual vendors r:_:ferred
to above had to be cancelled, but licences
have been granted to the individual
vendors at the four stations relinquished
by the contractor in place of these.
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Eastern Railway Employees

438. Shri H. N. Mukerjee : Will
the Minister of Railways - pleased
to state:

(a) whether it is a fact that some-
time ago, & ttee wWas & t-
ed by the General Manager, Eastern
Railway to enquire into the grievan-
ces of the ferry staff at Sakrigalighat
and make re¢commendations;

(b) whether the Committee has
made its report; and
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(c) what steps have been taken or
8re in contemplation in this regard?

The Deputy Minister of Rallways
and Transport (Shri Alagesan) (8)
Yes, Sir to look into certain specific
grievances of the staff.

(b) Yes, Sir.

(c) A statement is laid on the Table of
Lok  Sabha. (See Appendix III,
annexure No. 2). :

Fruit Grafts .

429. Shri Rishang Keishing: Willthe
Minister of Food and Agriculture be
pleased to state :

(a) the number of fruit grafts
purchased from Saharanpur ih: 1955-
§6 by the Director of Agriculture,
Menipur and the amount of money
spent for the purchase of the fruit

grafts;

(b) whether it is a fact that a
large  percentage of the fruit grafts
did not grow;

(¢) if so, the reasons therefor; and

(d) the amount of money lost as a
result thereof ?

The Minister of Food and Agricul-
ture (Shri A.P. Jain) (8) 7455 fruit
grafts were purchased at a cost of Rn.
$482 /13/-;

(b) No.,

(¢) and (d) Do not arise.

Litan-Ukhrul Road

430. Shri Rishang Kelshing : Will
the Minister of Transport be pleased
to state:

(a) the respective numbers of
tractors and motor aders  belong-
to the Manipur .W.D. and t
oubal Community Development
Project which were employed in the
comdt:ruction of the Litan-Ukhrul motorable
road;

(b) whether it is a fact that a sum
of Rs. 25 only (excluding fuel charge)
per day was realised from the con-
tractor as hiring charge for each
tractor and motor grader while the
actual amount paid to the contractor
for cach tractor and motor grader per
day was Rs. 400 on the basis of one
tractor or one motor grader being
equal to 200 labourers;

(c) whether goo per cent. of the earth-
work in the said road has been
incorrectly entered as hard shell and
payment made ingly to the con-
tractor; and
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(d) whether the Ministry of Trans-
port will take the neccssary action to
re-measure the earth work of the
road ?

The Deputy Minister of Railways
and Transport (Shri Shah Nawa:z
Khan):(a) One motor grader and one buil
dozer of the Public Works Department
and one tractor and one motor grader
of the Community Project have been
employed for different periods in the con-
struction of the road; so far only about
26% of the project has been complete-

(b) and (c) The charges for the recovery
from the contractor for the use of Go-
vernment macheneries have not yet been
fixed. In addition to hire charges the
contractor has to bear the running expense
such as oil, lubricant and unskilled labour
etc. Out of the total volume of earth
work done so far, work on hard shale
amrlmnts to 29% Which is not abnor-
mal.®

(d) Does not arise.
Train Punctuality
I. Sardar Igbal Singh:
- {Slrdlr urls

Will the Minister of Rallways be
pleased to state :

(a) the number of express and gn—
senger  trains which ran a in.T
to _scheduled time-table during A
to October, 1956 on the Fazilka-
Rewari metre gauge line of the Nor-
thern Railway; and

(b) whether it is also a fact that the
majority of trains are found running
late on this section, and if so, what
ways and means are being considered
to maintain their regularity?

The Deputy Minister of Rallways
and Transport (Shri Alagesan) (2)
No Express trains are running on this
section. A statement showing the number
of days the passenger trains running on
the section reached destinations to sche-
duled during the months April to October
1956, is laid on the Table of the Lok
Sabha [See Appendix I1I, annexure No. 22],

(b) No ; Some trains did run late.
The following special steps have been
taken to improve the performance of trains
on the section :

() All avoidable detentions are
promptly taken up and deterrent
disciplinary  action is taken aguin gt
staff responsible.

(i) Blectric and oil pumps are being
nstalled at various watering stations
to overcome Water m
coming summer.
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(fif) A day to day watch on the run-
ning of these trains is kept in the
Divisional as well as Head quarters
Office, so as to improve the punc-
tuality performanced of these trains.
There is already an improvement
in the performance of trains on the
section in October, 1956.

‘Rallway overbridge at Calicut

2. Shri Nettur P. Damodaran:
Will the Minister of Railways be pleased
to state:

(a) whether any representations were
made to him during his visit 1o Calicut
in October, about the construction of an
overbridge in that town; and

(b) if so, what decision have Govern-
ment taken on those representations?

The Deputy Miplater of Rallways
and Transport (Shri Alagesan) (a)
es.

(&) There are about 6 level crossings in
Calicut town and all these are now busy
level crossings, the busiest being the first
railway gate to the North of Calicut Station.
The necessity for an everbridge here is

recognised.
The Chamber of Commerce, Kozhikode

huve stated in their respresentation that

the Municipality is not in a sition to
bear any portion of the cost of construc-

tion and that the entir¢ cost must be borne
by the railway. This is not permissible
under the existing rules. The railway
is prepared to undertake the construc-
tion of one or two overbridges if the
Municipality or the State Government
agree to bear the cost of the road and its

approaches as per rules,
Iy
¥33. ot wgare fay =T TR
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Bitragunta Platform

. 434 Shri B. S, Murthy : Will the
shtht[e“ﬂer of Rallways be pleased o
ate:

(a) the steps taken to provide a
second latform at Bitragunta in
Southern Railway;

(b) the amount
same and

(c) the time by which it would be
compleied ? -

The Deputy Minister of
and Transport (Shri Alagesan) (a)
estimate was sanctioned in lgsw the
8o

extension of the loop line to
vehicles and for conversion of the i

platform at Bitragunta into an isl
orm to provide a Second plat-

orm.
(b) Approximately Rs. 45,000/-,
(¢) The work has already been comple-

ted and the second platform is ed
to be brought into use by the middle of

December, 1956.

Unemployment in Bihar
Thaku Kishore Sinha:
435 {sm rJ-n!'

allotted for the

Will* the Minister of Planning be
leased to state the amount that has

een given to Bihar to  relieve un-
employment and the details of the
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schemes which were prepared by
the Stalllte and the tchiievemeuudmnde
in  relievi unemployment during
Rirst Five n%elr Pllng

The D Minister of Planning
(Shrei S.N. hra) : Additional orovi-
sion of Rs. 265 lakhs for power develop-
ment schemes and Rs. 275 lakhs for road
tzansport was approved in 1953 with the
object of expan employment oppor-
tunities in Bihar., Information regard-
ing the achievements in each of the schemes
undertaken will be placed on the Table
of the Lok S*bha after jt has been received
from the Bihar Government,

Community Projects
Sardar Iqbal Singh
ot {Sndu' Akanpl}rl: :

Will the Minister of Community
Development be pleased to state :

(a) how many Community Projects
are working in Delhi State at  pre-
sent;

(b) the amount spent thercon upto
rhz1 end of September 1956 year-wise;
an

(c) the major head under which
advances have been made?

The Minister of Community Deve-
lopment (Shri S. K. Dey): (a) Presu-
mably the hon. Member i referiing to
Community Development biocks. Two
such blocks were allotted to Delhi
State (now union terriotory) one of which,
viz, Alipur, has passed into the post-
intensive phase with effect from 1-10-1956.
with pennission to continue the uncom-

leted ‘works upto the end of the current
ancial year from the savings avallable
under the btlock budget.

497 LS.D—4
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() : Rs.

in lakhs
1952-53 (for six munths) . 0324
R
1955-56 . 878

1956-57 (ﬁpto §cpterﬁber. :'956) 0.98

(¢) Agriculture and Animal Husban-
dry, Irrigation, Reclamation, Health
and Sanitation, Education, Socia: Edu-
cation, Communications and Rura; Arts
and Crafts,

CORRECTION OF ANSWERS TO
STARRED QUESTION NO, 2589
DATED 28-5-1956

The Deputy Minister of

and Tran (Shri smm:
Khan) : I rise to make a statement that
due to some misunderstanding, incorrect
information had been given in reply to
Starred Question No. 2589 put by Shri
Veiayudhan in the Lok Sabha on the a8th
May, 1956. The number of booking
clerks in all grades at Delhi Main Station
was 127 and not 140. On the 18th May,
1956, there were 20 booking c'erks short
which shortage was met towards the end
of August 1956.

In the supplementaries it was pointed
out that the due rest time be given to the

. booking clerks, they should be pro ided

with scaned chairs and a so their worn-
out rate-books should be replaced by new
ones. The Railway A istration has
since provided the necessary faciities to
the staff concerned and endeavours will
be made, as far a;kroolibne, to avoid sus-
pension of the weekly rest which becomes
necessary during Melas,
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ORAL ANSWERS TO Q! ‘ES-
TIONS—

S.0.

No,

§10

s11
513

514

522

523

524
525

526
528
530

535

539
540
542

543
545

546

Subject
'oodgrains ly to
R pakistan
Railway empioyees .
Provident Fund of Rail-
way staff , .
Indian  Agricultural

Research Institute .
PFood Adulteration
Act

Railway nccidcnt clai-

ms .

Homoeopathic Phir-
macopoeia . .

Scheme for comrollins
Ghagra

Rice Milling Oom
mittee .

Weigh Bridge lidinl

on Central Rail-
way . .
International Fishing

Gear Congress .
Pusa Institute
Ko]g:{um-Quison Rail
Shipping . .
Sugarcane . .
Indian Council of

Agricultural Re-

search . . .
Ticketless Travel

Suspension of Rallway-
men at Kharagpur.

Compensation to Ja-
undice Victims i

Palghat  Community
Project . . .

Jodhpur Mail

Churchgate
Station .

Electricity Supply in
Delhi . . .

Rai'way

DAILY DIGEST
(W ednesday, 28t/ November, 1956)

COLUMN

619-20
620-21

621-23
623-24
624-26
626-27
627-28
628-29

629-30

630-31

631-3 2
6532-34

634-35
635-37
637-40

640-41
641-42
- 642-43

643-46
646

646-47

647-48

WRITTEN ANSWERS TO

QUESTIONS—

i&.

512

520
521
529

531

532
533

534
536
537

538
541
544
547
548

549
550

551

552
553

554

555
556

557
558

559

Subject

Sethu Samudram
Project , .
Floods .
Damage to Railways
Mokameh Ganga Bri-
dge ,
National Federltmn
of Indian Railway-
Power Generation and
Consumption
Assistant Sur 8 in
Northern Railway .
Coal i .
Food Production
Employment of Me-
ical Graduates .
Kosi Project .
Chamarajanagar-Sat-
amangalam Railway
e . . .
Cancellation of train
on N.E. Railway

Manipur State Trans-
port Workshop

ore Port De-
ment . -

Calcutta Port

Report on Commu-
nity Projects .

Co-operative farming
in China ) i

Jute sticks

Aid for Eradication of
Diseases in Punjab .
Schooling facilities for
Railway employees. .
Rural Credit

Bczwuda—Masulipaum
Line

Blectrification of Ray-
agada Station.

Foodgrains  Godown
at Nagpur . .

Strike threat by Dock
workers g ]
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COLUMN

648
649
649-50

650

650-51
651

651
652
652-53

653
653
654
654

654-55

655
655

656

656
656-57

657

657
658

653
659
659

559
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WRITTEN ANSWERS

TIONS—contd.

$.0.
N
560

561
562

563
564
565

566
567

568
569

570
571

572
573
574

575
576

577
578

579

581

582

583
584

585

586

587

Subject

anagunpagn—Nmm-
]mm trains .
Commumty Develop-
ment Programme
Aboln:mn of Metm-
Omonl ) .
O?im’ CmahEi:g [n-
ustry
Commi . quu?

Buckingham Canal
Fertilizer Campaign
Sub-Committee
Overhead bridge near
- Nizamuddin
Bhakra Project

Remodelling of Hown.h
Station .

Passenger Guards

Bhakra Dam .

Barasat-Basirhat Rm.l-
way line .

Road Development

Navlakhi ining es-
ubhshmmw Ra-
tings

F.tpammn of Honpmll
at Guotur .

Indian  Institute of
Sugar Technology

Shuttle hltrli‘t;l dsf:om
Beliaghata bri to
Shyambazar .

Com;c Industries in

Punjab Second
Phnl.d‘m

QUES-

COLUMN

660

660=61

661
661-62

662

663
663

663-64
664

664-65
665

665-66
666

656-67
667

667-68
668

668

671-73

U.S.Q.
Nn.Q

383
384

385
386

387
388

389

3%0
391

392
393
394

395
396

397

398

410
411

412
413

Subject

Passenger guards

Tractor 'I'emns Sta-
tion .

Reengus Rnlwly Sn—
tion .

Remodelling of Rewu'l
Junction s

of students . .
Medical Col.lesc Hol-
pital .
Roads and Brldga
Tourism : .
«Jamuna Waters
G.T. Express .
Devclopment of Finh-

Indmn Agrmlmnl
Research Institute

National Highway
from Delhi to Ah-
medabad

Bhldnchellam-—lhma-
varam Railway link
Kazipet-Nellore  Rail

link via Nagarjun
Sagar Dam
Railway Staff Welfare
Thefts in Goods shed .
B.C.G. Vaccination
Fraud Detection and
Eupmlse Machin-
ery . .
Opening of Tadakal-
pudi and Karepalli .
Lallaguda Railway
Hospital ) .
Booking ~ Clerks at
Delhi(Main) Station
National Railway Us-
ers’ Consultative

Northern Railway
Stations . .

Gosadans . .
Artificial Insemination
Centres in Punjab

Road Development
Preservation of Meat
New Railway lines .
Development of Sports
in Punjab . .

14 Tube-wells .

704

CoLUMN

672
673

673-74
674

675
675

675-76
676

676
677

677
678

678
678
679
679

679
679-80

682

682-83
683

683-84

6B4-85

6B5-86

686-87
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WRITTEN ANSWERS TO QUES-

TIONS—econtd.
U.S.Q. Subject COLUMN
No.,
415 Fish farms . . 687
416 Railway Rolling Stock 687
417 Railway Workshop
Canteen at Golden
Rock . . . 687-38
418 Tractorisation Charges 688
419 Education Officers in
Railways . . 689
420 Agricultural and Ve-
terinary Colleges in
Madhya Pradesh 689-90
431 N.E.S. and Community
Projects : . 690
432 N.E.S. and Commu-
nity  Development
Blocks . . 691
423 Railway Protection
i Force . . 691-92
424 Bombay-Delhi Janata
Express . . 692
425 Animal Husbandry 692-93
426 Railway Vendors . 693-94

. 706
v
U.S.0. Stibject CoLuMN
No.
427 ‘Train derailment v 694
428 Eastern Railway em-
ployees . . 694-95
429 Fruits Grafts . . 695
430 Litan-Ukhrul Road 695-96
431 Train punctuality 696-97
432 Railway overbridge at
Calicut .dte . 697
433 Tminaccident . .  697-98
434 Bitragunta platform 698
Unemployment
495 “hhar o, h 698-99
436 Community Projects . 699-700

CORRECTION OF ANSWER' TO

STARRED QUESTION—

The Deputy Minister of Railways
and Transport (Shri Shahnawaz
Khan) made a statement correcting
answer to Starred Question 2589
asked on 28-5-1956.

700
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LOK SABHA DEBATES

LA R ety A | 1‘-:-1-10-

Datz 2,03.2(S

(Part II—Proceedings other than Questions and'ﬁs%sir’éﬁ'j

1271 -
LOK SABHA
Wednesday, 28th November, 1956

.

The Lok Sabha met at Eleven of the
Clock.

[Mgr. DEpuTY-SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

'12-01 hrs.
MOTION FOR ADJOURNMENT

AGITATION re ESTABLISHMENT OF .A
BencH oF KeErara Hice CoOURT AT
TRIVANDRUM.

Mr. Deputy-Speaker: I have receiv-
ed notice of an adjournment motion
by Shri A. K. Gopalan, Shri Punnoose
and Shri V. P. Nayar, which reads as
follows:

“The serious situation arising
out of the arrests and conviction
of more than one hundred leading
public figures, including a former
Advocate-General, a former Gov-
ernment Pleader, leading advo-
cates and a number of ex-M.L.A.’s
of Trivandrum, following a popu-
lar demand to establish a Bench
of the Kerala High Court at
Trivandrum.”.

An Hon. Member: It is ‘Kerala' and
not ‘Karala’,

Mr. Deputy-Speaker: Yes, Kerala'.
1 am sorry 1 had mis-spelt it or mis-
pronounced it. .

Now, would the hon. Mover give
me just some indication as to the
urgency of the situation that has
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arisen out of the arrests and convic-
tion of more than one hundred per-

sons, only to assist me to come to a
decision?

Shri A. E, Gopalan (Cannanore):
After the reorganisation of the States
on 1st November, there had been
some agitation in Trivandrum. When
the High Court was transferred to
Ernakulam, there was an agitation
that a Bench of the High Court should
be there at Trivandrum. That agita-
tion was there at that time. Now,
that agitation is spreading outside
Trivandrum, and so many arrests had
been made.

And there were agitations....

Mr. Deputy-Speaker: When were
the arrests made?

Shri A. K. Gopalan: Arrests were
made every day.

Shri Punnoose (Alleppey): And are
being made,

Shri A. K. Gopalan: And about 150
persons or so would have been arrest-
ed by now.

Mr. Deputy-Speaker: We are not
concerned with the arrests that would
be made in the future. We are only
concerned with those of which men-
tion has been made here. -

Shri A. K. Gopalan: Arrests had
been made the day before yesterday
and even before that also. And they
are being made,

Mr. Deputy-Speaker: For how long
have they continued?

sShri A. K. Gopalan: They have con-
tinued from about the 12th or the
13th. A week back also, the arrests
continued.
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Mr. Deputy-Speaker: I am told
they were started on the 9th, and they
have continued since then.

Shri A. K, Gopalan: There were no
arrests then. The arrests have conti-
nued aﬂerwards

Mr. Deputy-Speaker: And convic-

tions also have been going on since
then?

Shri A. K. Gopalan: Yes, since then.

The object of thig adjournment
motion is to see that the arrests do
not continue and the agitation does
not spread to the other parts of the
country. I want that Government
should interfere and see that this
question is’ settled peacefully.

Mr. Deputy-Speaker: Would the
hon. Minister like to give a short
summary of the facts, if they are in
his possession, to assist me to come to
a decision whether I should give my
consent or withhold it?

The Minister of Home Affairs
A(Pandit G. B, Pant): I understand
that there has been same sort of agi-
tation, and in pursuance of the com-
mon outlook or objective of the
agitators, organised breaches of the
!aw had been taking place. In fact,
it is a part of the campaign that they
have violated the law, and they would
not like their action to be ignored.
If we had overlooked it altogether,
then the very purpose of their move-
ment would have been failed. So,
notice had to be taken of what they
wanted to be noted. And only light
sentences had been given—small fines,
I think, of the order of Rs. 15, Rs, 20,
Rs. 25 or Rs. 30.

Shri Punnoose rose—

Mr. Deputy-Speaker: 1 have asked
the Minister to give us the facts.

Pandit G. B, Pant: But I would like
to be enlightened by the hon. Mem-
ber, if he can give us more facts.

Shri-Punnoose: I just want to point
out ofie¢ thing, namely that a certain
decision has been taken, but the fact
is that there is nobody in that whole
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area who supports that decision. The
whole people there have expressed
themselves against that decision. So,
it is only proper that two things are
done. The first is that Government,
if they believe that their decision is
correct, must try to impress on the
people that their decision is correct,
and pacify the agitation. The second
is that it is very unbecoming for this
House to make it appear as if we have
not taken notice of this agitation, It
is a big agitation going on there
Lakhs of people come together and
demand something. So, we have to
discuss it, whether it be on an ad-
journment motion or any other. We
have to take notice of it, and we have
to discuss it.

Mr. Deputy-Speaker: I thank the
hon. Member for the support and
assistance he hag given me.

Pandit G. B. Pant: 1 quite appre-
ciate the desire and the motive which
now seem to impel the hon, Members
who have given notice of this motion.

"They would not like the people there

to feel that nobody has taken notice
of the movement that has been carried
on there. 1 fully appreciate the
desire of the hon. Member to tell
them that their agitation has been
brought to the notice of the House.
But an adjournment motion is not
meant for that purpase.

Mr. Deputy-Speaker: I think....

Shri V. P. Nayar (Chirayinkil): May
I make one submission?

Mr, Deputy-Speaker: I have made
up my mind.

Shri V. P. Nayar: I want to make a
submission regarding a constitutional
aspect concerning this matter.

-Mr. Deputy-Speaker: That can be
done afterwards. The constitutional
aspect can be dealt with afterwards.
We are now concerned with the ad-
journment motion,

Shri V. P. Nayar: The Minister said
that he was glad that this matter had
been brought up like this....
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Pandit G. B. Pant: I did not say I
was glad.

Shri V. P. Nayar: ....and the people
there will have a feeling that their
questions are being looked into.

-Pamdit G, B. Pant: I did not say
that 1 was glad.

Shri V. P. Nayar: Whatever that be,
I want to submit a constitutional as-
pect; in fact, that is the reason why
the people are so confused.

Mr. Deputy-Speaker: That is quite
different. That might be with re-
gard to other conditions that may be
prevailing. We are concerned here
only with the adjournment motion,

Shri V. P. Nayar: I am submitting
how an adjournment motion becomes
relevant, and how we have to resort
to an adjournment motion to impress
upon the Government the necessity to
take a particular course.

Mr. Deputy-Speaker: That may be
a general question. And how can the
hon. Member say -that an adjournment
motion is....

Shri V. P. Nayar: That raises the
qguestion with respect to this parti-
cular Bench of the Travancore-Cochin
High Court, about which we have had
a legislation passed by this House,

You would remember that this
House passed a Bill to amend the
Travancore High Court Act of
1125 (Malayalam era), and this was
published on 15th December, 1853.
You will also find that, of late, there
is the view of the Law Commission
whose report on the particular ques-
tion whether the High Court should
have different Benches located at
different places has been laid on the
Table of the House. If you would
only read the letter of Mr, M. C.
Setalvad, to the Minister of Law,
which is printed in that report,—you
know that it was brought to our
notice only yesterday—you will find
that although there is a provision in
the States Reorganisation Act which
empowers. ...
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Mr. Deputy-Speaker: The hon.
Member hasg given not only assistance
but even very wholesome information
on other issues as well. But so far
as this adjournment motion which is
before the House is concerned, these
things are not immediately required
by me for taking a decision. That is
what I would like to say.

Shri V. P. Nayar: 1 agree, but my
point is that by bringing up this ad-
journment motion, we want to impress
on the Home Minister the extreme
necessity on his part to move the
President to act under section 51(2)
which empowers the President parti-
cularly—and over and above the
powers conferred on the Chief Jus-
tice—in the matter of the setting up
of a Division Bench or any other
suitable Bench of any High Court in
any State. This matter has been pre-
cisely considered by the Law Com-
mission. ..

Mr. Deputy-Speaker: Now, we are
not to go into that,

Pandit G. B. Pant: The adjournment
motion, it seems to me, is intended
to censure the Law Commission and
not Government.

Mr. Deputy-Speaker: So far as that
is concerned, that is quite different.
This is an adjournient motion, the
object of which is, I have been told,
to draw the attention of Government
to the fact that this agitation has
been going on for some time, and that
this House or the country should not
feel unconcerned over it.

I have also been told that it has
direct connection with this House as
we adopted that course and passed
that'law, and that now the Law Com-
mission also has made a report that
there should not be any Bench out-
side the place where the High Court
is located. These are all very im-
portant matters and I have full sym-
pathy with all those who have
brought these to our notice here.
But the guestion is whether the arrests
and the convictions can form the
subject-matter of an Adjeurnment
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Motion, The Motion says: “the situa-
tion arising out of the arrests and
convictions....”, and I wanted to
know what that situation was. These
arrests have been taking place for
some time; and convictions also are
taking place; they are being ordered.
But now the guestion is whether it is
a matter of such urgent public im-
portance that the House should take
notice of it just now.

It has been repeated from this Chair
many a time that the urgency should
be such as cannot brook any delay;
Members should feel that they are
perturbed and disturbed over a parti-
cular matter and they are not in a
mood to discuss any other matter un-
less this is taken up first of all. If
such an urgency arises, the House has
to suspend its business and take up
that matter before everything else.
But I feel that no such urgency is
there so far as this is concerned.

The Movers have also made it clear
that they want that this should be
discussed as early as possible. There
is already a Resolution regarding the
Proclamation issued by the President
on the Order Paper, which will come
up in due course of time. Our normal
course is that we should proceed with
the business that we-have got, An
adjournment motion is intended to
disturb and suspend all that business,
and unless that is taken up first, no
business should be proceeded with.
When we have other remedies and
this Motion and discussion can brook
delay of a day or two or three days,
we can take it up, and the Proclama-
tion is also coming up for discussion.
So I do not see that there ig such a
necessity that Members should feel
in a mood not to proceed with . any
other business unless this is dispozed
of first.

Therefore, I fail to appreciate that
urgency which is needed in such a
.. motion and I am sorry I have to with-
hold consent to this Motion.
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COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

SIxTY-FOURTH REPORT

Shri Ramachandra Reddi (Nellore):
1 beg to present the Bixty-fouth Re-
port of the Committee on Private
Members' Bills and Resolutions.

*CORRECTION OF ANSWERS TO
STARRED QUESTIONS Nos. 2589
AND 2608 DATED 28TH MAY,
1956.

MOTOR VEHICLES (AMENDMENT)
BILL

The Minister of Railways and Trans-
port (Shri Lal Bahadur Shastri): Mr,
Deputy-Speaker, Sir, I beg to move:

“That the Bill further to amend
the Motor Vehicles Act, 18389, as
reported by the Joint Committre,
be taken into consideration.”

As the House is aware, the Bill has
been brought up with the purpose of
removing the defects revealed in prac-
tice during the last 15 years or so
that the Motor Vehicles Act has been’
in operation and to facilitate the
development of motor transport
generally in the country in view of
the demands created by large-scale
development of indusiries. The Bill
also contains provisions for the imple-
mentation of the schemes of State
Governments for mnationalisation of
motor transport services.

The problem of transport is of the
utmost importance Yor the country.
1 have always laid stress on the co-
ordination of various means of trans- -
port, and some progress has also been
made in this direction. A committee
is alréeady functioning on the ghipping
side in this regard, and this Bill, when
enacted, would go far to help in the
development of road transport. I
would now like to refer, briefly, to
the changes proposed to be made in

*See Part I Debates, dated 28th

November, 19856, Col. T00.
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the Bill by the Joint Committee which
examined it at great length.

Broadly speaking, these changes can
be listed under the following heads:

(1) Development of inter-State
transport;

(2) Incentive to the road
transport industry in general and
removal of mileage restriction as
formerly proposed and increasing
the period of validity of permits;

(3) Compensation for operators
in case of nationalisation. -

I am very glad to say- that the
Joint Committee has taken a very
progressive attitude in considering all
these aspects and has made changes
in the Bill which are a definite im-
provement on it.

In the Bill ag introduced, we had
provided for taking over permissive
powers by the Central Government to
regulate the inter-State operation of
transport vehicles, The provision
proposed envisaged the setting up of
a number of inter-State authorities
for regulating the operation of trans-
port vehicles on inter-State routes
and a Central Transport Authority
for the purpose of co-ordinating and
regulating the activities of the inter-
State transport authorities. The Com-
mittee considered that instead of two
separate authorities proposed in the
Bill, there need be only one, namely,
the Inter-State Transport Commis-
sion appointed by the Central Govern-
ment for the purpose of developing,
co-ordinating and regulating the
operation of transport vehicles in res-
pect of areas or routes common to twc
or more States. The Committee con-
sidered that the Commission should
have powers to associate with itself
representatives of the concerned State
Governments as and when necessary
Clause 57 of the Bill has accordingly
been redrafted. 'This is a distinct im-
provement and will certainly result
in a much larger number of vehicles
coming on to the road and operaticg
without any impediments. The com-

28 NOVEMBER 1956

(Amendment) Bill 1280

mittee also decided to remove the
mileage restrictions for grant of
public carriers’ permits. This will
give greater freedom of movement to
vehicles for inter-State operation. «

As regards the incentive to indus-
try, the Committee was generally of
the opinion that the period of a per-
mit should be increased substantially.
They considered this necessary be-
cause the prices of vehicles had gone
up and the operators needed security
of business if they were expected to
invesi large amounts of money in
providing transport facilities to the
general public, After a good deal of
discussion, however, it was agreed
that in the case of stage carriages the
period of permit should continue to
be 3 to 5 years, while in the case of
public carriers it may be increased to
5 years generally. To give the opera-
tors security of business, it was also
decided to retain the original provisc
to section 58 requiring preference

"to be given to an application for re-

newai over new applications for per- -
mits. These recommendations have
been embodied in clause 52 of the
Bill.

In this context, I may mention that
the Committee also considered the
desirability of helping the co-operative
movement and therefore decided to
include in the Bill a statutory provi-
sion that, other things being equal, the
co-operative societies running, trans-
port services should be given prefe-
rence OVEer individual operators.
Clauses 41, 48 and 49 of the Bill have
accordingly been amended. This
preference for co-operative societies
will incidentally .help the policy of
Government ' to eacourage the forma-

- tion of viable units whieh, it is consi-

dered, can promaf§p operational effi-
ciency -and better! utilisation of
vehicles, leading to general econemy.

There was a good deal of discugsion
in the Committee on the question of
payment of compensation to operators
displaced as a result of the introduc-
tion or expansion of nationalisation of
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road transport services. The general
feeling among the Members was that
the amount of compensation originally
provided in the Bill was inadequate.
There was a point of view expressed
that compensation should be paid for
non-renewal of permits and that the
amount payable for the cancellation of
a permit of the modification of the
termg thereof should be fixed with
reference to the earnings of the indi-
vidual operator concerned. It was
also suggested that it should be obli-
gatory on a State Transport Uuder-
taking to acquire all the assets of a
private operator in whose case permits
were cancelled or the terms thereof
were modified in implementation of
an approved scheme for introduction
or expansion of mnationalised road
transport services.

After careful consideration of all
these points, the Committee decided
that the amount of compensation
originally proposed under clause 68-
G should be doubled and that no
compensation need be paid for refusal
to renew permits as there was ample
scope in the country for utilisation
of such wvehicles elsewhere even by
conversion for carriage of goods where
there was no fear of nationalisation
for some time to come, As regards
the acquisition of assets, the Commit-
tee was of the view that the State
Governments would automatically
take over vechicles which were in
good condition and other useful assets
and that it was not mnecessary to
compel them to take over unservice-
able itemas.

Changes have also been made under
the last head, i.e., penalties for offen-
ces under the Act. These are not
many because the Committee endorsed
the view that it was in the public
interest to take measures effectively to
check the offences which were on the
increase.

It will be seen that the Bill, as
amended by the Joint Committee,

would help in the overall develop--

ment of ‘road transport. The diffi-
culties 4f the private operators, either
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individuals of companies, have been
kept in mind and necessary facilities
given and safeguards provided. ‘The
Bill, as it stands now, I hope, will be
conducive to the healthy develop-
ment of road transport in the country.

I therefore commend this very im-
portant Bill for the consideration of
the House, May I take this oppor-
tunity to thank the Chairman and
hon. Members of the Joint Commit-
tee for their wvery wvalued co-opera-
tion in the deliberations of the
Committee.

Mr. Deputy-Speaker: Motion moved:

“That the Bill further to amend
the Motor Vehicles Act, 1939, as
reported by the Joint Committee,
be taken into consideration.”

The total time allotted for this is
8 hours. May I have the sense of the
House as to what time we should take
+for the general discussion and what
time should be devoted for the con-
sideration of clauses etc.?

An Hon. Member: Five and three
hours.

Mr, Deputy-Speaker: Is it agreed
that it shall be five and three hours?

Dr. Rama Rao (Kakinada): Five,
2} and % an hour, Sir.

Sardar Igbal Singh (Fazilka-Sirsa):
There are a number of clauses; so, let
us have 4 and 4 hours.

Sardar A. S. Baigal (Bilaspur): Five
and three, Sir.

Mr. Deputy-Speaker: There are not
many amendments; let us see how the
discussion goes.

Dr, Rama Rao: Mr. Deputy-Speaker,
Sir, this problem of road transport is
very important for very many
reasons. First, it ig closely associat-
ed with our railways in the business
of transporting goods as well as
passengers, especially when we have
very severe handicaps and delays in
the transport of goods now being done
by the railways. Therefore, we must
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see that our road transport is streng-
thened and improved so that it can
take over, at least, some part of the
transport business.

Regarding passenger traffic, at the
very outset, I should say that the
transhipment of passengers is also
being done as cargo in many of the
transport services. I know there are
some bus routes which carry on very
well. But the majority of private-
owned buses do this businesg in a very
shabby manner and human beings are
carried like goods. That is one of the
reasons why I should like that the
State should come into the picture to
a much greater extent. Now, the
State-owned transport is about 9 per
cent. of the total. There is no reason
why it should not be increased im-
mensely as early as possible. There
must be a quick and progressive
development of road transport by
State authorities. If we cannot have
50 per cent. of the total road trans-
port in this Plan period, we
must at least have or aim at having
25 per cent. Several State Transport
organisations have been doing very
well in spite of the red-tape and so
many deficiencies, in U. P. and parti-
cularly in Hyderabad—the present
Andhra Pradesh Road Transport.

An Hon. Member: The best in India,

Dr. RBama Rao: And, thery have
been making fairly good profits,
as I have said, in spite of several
administrative difficuties which can
very easily be improved. ‘There-
fore, first for the convenience
and comfort of the passengers and
secondly as a source of Trevenue
for the State for its developmental pro-
grammes, Government must take up
very seriously this nationalisation of
road transport. We want plenty of
resources to implement successfully
our Second Five Year Plan and there
is no reason why we should lose this
lucrative job and leave it to private
enterprise almost entirely.

It is true that there are a large
number of individual or small owners.
But, at the same time, there are huge
conceyns which run very well but
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which have something like 400 vehi-
cles out of which about 342 are buses.
As I have said, it is a good source of
revenue and 1 appeal to Government
to tackle it properly.

I do not think the Government have
any intention of helping this nationa-
lisation of transport. In fact, this
Bill, in various places shows that Gov-
ernment do not like this, Many res-
trictions are placed in so many ways.
As far as inter-State transport routes
are concerned, they have provided
for a Transport Commission which,,
in a way, has its own benefit if it is
worked in a healthy manner. It
can co-ordinate the road transport, es-
pecially inter-State transport with
the rest so that the transport problem
can be tackled in an organised and
planned way. But, if it becomes a
block to nationalisation by various
ways, it becomes a superfluous organi-
sation which is a real danger.

There have been repeated state-
ments and assurances by the Railway
and Transport Minister that goods
transport will not be nationalised for
a certain period. That is not neces-
sary. If and when we are capable of
having a State Trasport for goods also,
there is no reason why the States
should not take it up. Why should
we tie our hands in advance?

Of course, the first problem is
passenger transport. If and when the
State is in a position to tackle goods
transport also it should be done, In
this connection, R would like to re-
quest the hon. Minister to take up the
problem of the manufacture of auto-
mobiles including engines here, es-
pecially for bués and trucks. There
is a great need ‘and there is no reason
why we should import engines and
chassis and then build them up here
and say that we have got a truck
factory or a bus factory. The need is
so great that the State must take it
up. The demand for buses and trucks
is very great. .Even if it takes a few
years, say, 3, or 5 years, to build up
the automobile factory as a State
factory, Government must tackle it
here and now, and start it.
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To show that bus transport is a
very lucrative job, I shall mention
just one instance—and it must be the
same in other areas also. As you
know, the bus routes are being sold
out, If you sell a route, say, Vijaya-
wada to Masula, you will get probably
Rs. 50,000, .that is the permit for the
route is sold. You may not be able to
transfer the name. It is a benami
transaction. Still the man who sells
' gets Rs. 50,000 for one bus. If there

is not sufficient profit in the whole,

thing, people will not go in for it.
Actually, there is such a great rush,
and giving permits and licences has
become a source of distribution of
patronage. I do not know to what
extent Government is guided by this
privilege of distributing patronage
and how far this has come in the way
of nationalisation of road transport.
I hope it has not, In any case, since
we aim at a socialist pattern, it is
very essential that Government
should adjust their pattern of think-
ing to the socialist line and see that
thig section of public activity is
nationalised, at least gradually.
Therefore, 1 suggest that 25 per cent.
of the total transport should be aim-
ed at to be achieved under the Second
Five Year Plan. ’

Regarding compensation, some of
our friends want that compensation
should be paid for not renewing the
permits. It is true that as long as a
person rung his bus or truck in a
proper way, according to the rules, the
permit ought to be renewed, but we
canmot go to the other extreme and
compel Government to pay compensa-
tion for not giving a permit. That
shows the way some of our Congress
friends think.

Mr. Deputy-Speaker: Just now the
hon. Member was arguing that it was
a wery valuable right and that it
would fetch Rs, 50,000.

Dr. Rama Rao: Yes. I am sorry 1
have nbt explained it clearly. A
person who has a permit to run a bus
for a period of 3 or 5 years on a parti-
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cular route usually renews it. There
are two things here which are alto-
gether different. The other topic is
altogether different. If he sells the
right to somebody else, he gets
Rs. 50,000—merely for that thing.
But what I am now referring to....

Mr, Deputy-Speaker: If his permit
is not renewed, then he will not be
able to sell his right.

Dr. Ramm Rao: No, he cannot sell it.

Mr. Deputy-Speaker: Therefore, he
will be deprived of that value which
he would have got otherwise.

Dr. Rama Rao: That may be the
idea of our friends who want com-
pensation to be paid. Anyway I am
glad that Government do not accept
it and I hope they will not accept it.
I am only saying this only to show
the way some of our friends are think-
ing and not that the Government will
accept it The way some of our
friends are thinking is quite contrary
to the concept of socialist pattern,
and that is my point in mentioning
this. There are some minor points
in the Bill which I need not mention,
but there is one thing to which I
should like to draw your attention.
When a route has been taken over by
the Government, they pay compensa-
tion. If an alternative route is offer-
ed to the permit-holder and if he does
not accept it, then also they want to
give him compensation. If no alter-
native route is offered, there is some
meaning in giving compensation for
the period for which he still holds the
permit. But if the State offers an
alternative route and if a party does
not accept it, even then the Bill pro-
videg for compensation to be paid. It
is not reasonable, and therefore, we
object it. I am referring to page 45,
clause 68G, sub-clause (2), which
says:

“Notwithstanding anything con-
tained in sub-section (1), -no
compensation shall be payable
on account of the cancellation of
any existing permit or any modi-
fication of the terms thereof, when
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a permit for an alternative route
or area in lieu thereof has been
offered by the Regional Transport
Authority and accepted by the
holder of the permit.”

‘While we must do justice to the
people who have invested money, we
should not go to the other extreme
and treat them as favourite children,
Therefore, I appeal to the Govern-
ment to take up nationalisation of this
transport, particularly bus transport,
and develop the resources of the
State, serve the people with comfort-
able and convenient transport and
improve the conditions of the workers.

Now there are many rules and re-
gulations which restrict the hours of
work for the drivers and conductors,
but in fact, in private transport, all
these rules are ignored, and the con-
ductors and drivers are wusually in
a helpless condition. They have to
work extra hours, they have to take
less pay and undergo many difficul-
ties. They cannot protest because
these are days of unemployment.
Sometimes, even Unions cannot take
effective steps in such matters, and
that is one reason why I say the State
should take over, at least gradually,
some of thisg transport and see that the
workers get the benefit of the rules
that guarantee them fixed hours of
work, wages and other things. We
want the hearty co-operation and en-
thusiasm of the workers and we must,
therefore, see that the rules we have
made are observed—now they are
not observed in private transport.

With these suggestions, I support
the Bill.
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“As regards point 7, the com-
mittee felt that so far as refusal
to renewal was concerned, the
operators who were compelled to
go out of business should be given
some compensation. The com-
mittee also felt that compensa-
tion should be paid to the opera-
tors for taking over their assets.”
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“No compensation need be paid
to operators on account of the
refusal of renewal of permits. (2)

It need not be compulsory for the
Government to take over the
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assets of the operators who were
compelled to go out of business in
view of the increased rates of
compensation now being propos-
ed in the Bill.”
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(English translation of the above

speech)

Gaini G. S. Musafir (Amritsar):
Mr. Deputy Speaker, I have for a long
time been waiting for the Bill which
has been introduced today by the
Minister of Transport. In 1950 when
this question was raised in this House,
I had put forward some suggestions
and today I find that the matters to
which I had drawn the attention of
the Government have been left out.

We should give due consideration
to this question of Transport. So far
as the question of nationalisation of
transport is concerned, that should
be done. I think that a majority of
the transport operators have no ob-
jection to its nationalisation. But
the question is of compensation and
also of making available certain
amenities to those who have been
running this business since long. Ac-
cording to the report of the Planning
Commission out of a total number of
47575 vehicles, 46000 vehicles are own-
ed by middle class people who either
sold their lands or ornaments to buy
them. The intention of Government
can never be that middle class per-
sons who are eking out their living
out of this business should be so dis-
abled as to become unable to do any-
thing in future. Therefore, there
should be some provisions in this Bill
which may give certain facilities to
these people. Whatever has been
provided here as compensation is in-
sufficient. What I wish to point out
regarding this is the same as has al-
ready been said by the Select Com-
mittee in their proceedings dated the
24th October. In the proceedings the
Committee has remarked:—

“As regards point 7, the Com-
mittee felt that so far as refusal
to renewal was concerned the
operators who were compelled to
go out of business should be
given some compensation. The
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Committee also felt that compen-
sation should be paid to the oper-
ators for taking over their assets.”

The decision was made by the Com-
mittee at their gitting held on 24th
October. It is not known for what
reasons the Committee reopened this
matter in its meeting held on the 28th
and said: —

“No compensation need be paid
to operators on account of the re-
fusal of renewal of permits. (2)
It need not be compulsory for
the Government to take over the
assets of the operators who were
compelled to go out of business -
in view of the increased rates of
compensation now being proposed
in the Bill.”

The reason advanced by the Com-
mittee for modifying their decision
arrived at the sitting held on the 24th
October is that as the rates of com-
pensation have been increased, there
is no need for taking over the assets.
Now the question to be considered is
whether the rates have been increas-
ed and whether they can prove use-
ful to the operators. The Select Com-
mittee have increased it from
Rs. 100/- per month to Rs. 200/-
per month. Now if somebody gets a
permit for three years and his permit
is cancelled within one month, then
the operator concerned would get at
the most Rs. 7000/- at the rate of
Rs. 200/- a month. The Committee
have, . however, recommended a con-
cession in cases where the permit is
cancelled one month before thet date
of its expiry. In such a case the opera-
tor will get Rs. 400/~ instead of
Rs. 200/-. It means that an operator
would get a maximum amount of
Rs. 7000/~ and a minimum amount of
Rs. 400/-. Now what we have to con-
sider is that in case the assets are
not taken over, what remains with the
operator after the expiry of a permit?
In 1985-36 the price of a bus was only
about Rs. 3000/-, Rs. 2600/- was the
real cost and Rs. 3 to 4 hundred were
other charges. That means for about
Rs. 3000/- one, could purchase a bus.
But these days the price of a bus
ranges between thirty-five and forty
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thousand rupees. If we estimate the
yearly depreciation at the rate of 25%
a Bbus purchased for Rs. thirty-five
thousand, it will be worth about
Rs. *4,000/- after three years. It
should also be considered whether
that bus becomes useless after three
years. If that bus is in a running
condition and in case after deducting
the depreciation charges, its value re-
mains about Rs. 14 to 15 thousand, a
minimum compensation of Rs. 400/~
and a maximum compensation of
Rs. 7000/- cannot be termed as suffi-
cient for the operator.

I have also given notice of certain
amendments about this but I will not
press them—I only wish to reguest
the Minister of Transport to kindly
make some provisions in the Bill so
that thiz difficulty may be removed
and the people engaged in this busi-
ness may not be ruined. I amm inter-
ested in this measure on account of
the fact that a majority of the middle
class people of my province are en-
gaged in Transport. They not only
work in the Punjab but also at other
far off places. Transport is an arduous
business—Sometimes when persons in
that business get their day’s earnings
they begin to feel that they have be-
come rich. Others also feel the same
way. But the daily depreciation cost
of the vehicle is neither assessed by
the owner nor by others and nobody
bothers to calculate as to what actual
profit an operator gets. This ardueus
job is being done by Punjabis in
Calcutta, Bombay and Madhya Pra-
desh etc. Punjabis have in a way
taken the responsibility of doing this
business on them, accustomed as
they are to do hard jobs. If we pause
to consider it, we can know that Pun-
jabis who in large numbers are doing

Wherever the Government has na-
tionalised Transport, it has only suc-
ceeded in running 10,000 buses there.
During the Second Five Year Plan
Government intend running 5,000
additional buses. This means that by
1971 Government can only run 15,000
buses, whereas more than 40,000 pri-
vate buses are plying at this time.
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Today development work is proceell-
ing in the country. ‘Pucca’ and ‘Kucha’
roads are being constructed. As the
roads are increasing so is the trans-
port. There is another aspect also.
During the last few years, particular-
ly during the last two or three years,
devastating floods occurred in many
States. Railway lines were damaged
by floods. Only recently a very serious
accident has occurred due to floods.
Due to this also the work of road
transport has  increased. Seriously
damaged roads can be repaired with-
out much difficulty but damaged rail-
way lines cannot be repaired in a
short time. Last year the railway line
between Jullundur and Amritsar was
breached due to floods. Congress ses-
sion at that time was also near—we
were very much worried and were
anxious that the line may be repair-
ed. But even today after such a
long period we see that the rail-
way line has not been fully
repaired. Thus the burden of
additional traffic is to be borne by
roads. Daily we see that more and
more roads are being constructed—
therefore more and more buses are
needed. That is why I consider that
decision regarding two issues, name-
ly, compensation and assets is neces-
sary. If you cancel the route permit,
whether due to nationalisation or due
to any other reason a proper provision
for the operator should be made.
After that the operator has no means.
If you cancel his permit, he cannot
ply his bus. So under these circum-
stances what an operator can do? It is
therefore, of utmost importance that
responsibility regarding the wehicle
should also be taken over by the Go-
vernment as a vehicle does not become
* useless after three years. I understand
that permits for goods traffic have
been allowed for five years but the
limit in this case has been fixed as
three years. I suggest that in this
case too the limit may be raised from
three to five years.

Regarding compexsation, I am of
the definite opinion, that persons
whose permits are cancelled should
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be given a sum equal to at least two
years profits as compensation. Some-
times it becomes difficult to assess the
profits. So it is necessary that Govern-
ment should appoint a Tribunal in
which there should be one represen-
tative of the operator and one of the
Government. Its Chairman should be
an independent person. If such a Tri-
bunal is appointed all such disputes
can be settled. In case you decide 1o
purchase the vehicles a dispute can
arise. Operators can say that a very
low price is being paid for the bus
while Government can say otherwise.
So it becomes necessary that such
disputes may be decided by a Tribu-
nal.

I have stressed on two points, firstly
clauses regarding compensation may
be revised and the assets etc. may also
be taken over by the Government
after payment of proper prices. If this
is done people engaged in this trade
will feel that some justice has been
done to them. I feel that in this field
also Government will have to toler-
ate private sector, because I think Go-
vernment cannot ply so many vehic-
les even in twenty years time. It is
due to this reason that I think that
the retention of private sector is pro-
per.

Nationalisation is right and we are
going towards that. But nationalisa-
tion does not mean that people al-
ready engaged in that business should
be ruined. Such people are useful
members of our society, therefore,
we should create such conditions
under which they may be able to
earn their livelihood. I wish that I
should not be misunderstood. I have
already clarified my object. 1 have
already said that persons engaged in
this business are not big landlords or
capitalists but are persons of middle
class. By this I do not mean that there
are no big persons altogether in that
business but their number is small.

In the end, I wish to say that hon.
Minister of Transport should give due
consideration to my suggestions and
should incorporate certain provisions
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in the Bill in the light of my obser-
vations.

Dr. Jaisooriya (Medak): Mr.
Deputy-Speaker, Sir, I must apologise
that, since I came only this morning,
I have not gone through this Bill in
detail. But I must welcome this Bill
because it is amending a rather anti-
quated Act and it is intended to bring
some uniformity into the matter of
controlling the development of vehic-
ular traffic and road transport. So far
as this is concerned, I welcome this
Bill.

Now, as my hon. friend Giani G. S.
Musafir who has vast experience on
this question of road transport has
said—I beg to state that I also have
some experience for the last 18 years
—the point that has to be kept in mind
is that the requirements of the coun-
try, as far as road transport is con-
cerned, are exceedingly great. The

capacity for developing or supplying’

the amount necessary is very small.
As compared to our great needs the
capacity is small.

What has happened is this. At least
in certain States there was competi-
tion between the so-called State road
transport and the private transport.
The result was, where previously the
private transport had a fairly high
standard of development that was
smothered in favour of Government.

I think the earliest to begin was, in,
one sense, the Hyderabad State, from
which I come. It will be good, I think,
to analyse very carefully the success
and failures that followed this policy
of monopoly. It is all very well for
my hon. friend, Dr. Rama Rao, to talk
about nationalisation, but he must also
have the capacity and the intelligence
how to nationalise.

The fact is, in other countries the
amount of vehicles required are
manufactured in their own countries.
That is the case in Britain, United
States, Germany, France, Russia and
other countries. In India we have not
yvet ‘began manufacturing automobiles
or trucks. We have Indian vehicles,
motor-cars and trucks with parts im-
ported almost edclusively from out-
side. We are assembling them here
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and masquerading as Indian industry.
Whether it be Birlas, Premier Auto-
mobiles, Ashok Motors or that motor-
cycle concern, Royal Enfield, they are
doing nothing but assembling and
welding a few things and cutting a
few gears. I say, it takes time. If you
want a total automobile industry, you
have got to put up with it several
ancillary industries ranging from,
sometimes, as many as 3000 to 4000.
Even that is possible if you have got
a definite policy.

I am pointing out that the needs of
the country for development of road
transport are exceedingly great, and
our capacity is small. If you talk in
terms of purely State monopoly in
transport you must also have the
facility, In other words, the Govern-
ment will have to invest enormous
sums. And, when Government buys
things it buys at a higher price than
private people.

I am talking from personal experi-
ence and nobody could challenged me
on these figures. Leyland Freight
Chassis were offered at my door for
Rs. 28,000 but Government had bought
it for Rs. 48,000 or 50,000 What I
want to say is that there is nobody
to check Government buying. There
are no share-holders and nobody can
ask questions. There is lack of uni-
formity in the policy of the Stsig
transport authorities when taking o@*
or purchasing private concerns, whi
have become bankrupt because of the
monopolistic policy. Take for instance
this G.N.I'T. which has become the
Delhi State Transport. Because the
Maharaja of Gwalior was influential
he could get a good price. In this con-
nection, I would like to have an ana-
lysis of the figures of the fleet they
took gver. More than ‘68 per cent
were off the road.

Secondly, I would suggest that Go-
vernment when they take over the
private transport must at least apply
the :U.K. Transport Act (Section 47).
I have no objection to this. I can tell
you quite frankly that you have not
got the men; for when the Madras
State Transport, the Bombay State
Transport and the Northern India
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State Transport were developed, they
took as organisers men who were
third class juniors in Hyderabad, but
subsequently they became first class
men. That shows what so-called “ex-
perts” your Government has got. You
need not accept my advice, but you
can take some lessons from it instead
of imagining yourselves to be extra-
ordinarily intelligent clever and infal-
lible.

Mr. Deputy-Speaker: I have never
done that.

Dr. Jaisoorya: I used it in the im-
personal sense. I am very sorry.

Thirdly, I have been always sug-
gesting that you should convert pri-
vate transport into co-operatives. As
my hon. friend, Shri G. S. Musafir
pointed out very clearly most of these
are small men. There are three peo-
ple sometimes owing one bus; they
work on it as cleaners, drivers; they
have sold their wives' jewels and sud-
derily the route is taken over. - Shri
Alagesan will remember that I am al-
ways for converting these people into
co-opertives. Encourage it. It is in-
deed a very welcome sign to find the
following on page 24 of the Bill:

“Provided chat other conditions
being equal, an application for a
stage carriage permit from a co-
operative society registered or
deemed to have been registered
under any enactment in force for
the time being shall, as far as
may be, be given preference over
applications from individual own-
m-’D

I should like to make it a law or an
emphatic principle. I would like Go-
vernment to say this. We will give
no license to individuals. We will not
give license even to 3 or 4 people.
Get together as a private company,
convert you);..'se.l.f into a co-operative.
The Government should say that un-

less they become co-operatives, theve

will give no help to them, as they

have done in Pakistan. If the Centralg

Government lays it down as a rule,
at_least there will be uniformity. Yonu
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can control the management by tak-
ing 10 per cent. of the shares and you
can direct everything. This is what 1
have been saying for the last 3 or 4
years, but no State Transport authori-
ty would agree to this; because mosr
of these States are autocratic. With
the passing of this Bill, I hope things
will improve. Apgain on page 31, I
find the following:

“Provided that other conditions
being equal. an application for a
public carrier’s permit from a co-
operative society registered or
deemed to have been registered
under any enactment in force for
the time being shall, as far as
may be, be given preference over
applications from individual own-
as'l)

I hope that this clause will be pul
into effect. I find the same thing em-
phasized in page 39. I-have read thc
Bill very cursorily, but I know the
problem very well and I do not re-
quire to read it also. There is thc
State Transport authority. This is
going to be replaced by a Regional
Transport authority and a Commis-
sion. I am glad of that, because there
are discrepancies between the effici-
ency and the laws of one State and
the other and though I have not read
the Bill thoroughly, I think it would
bring in a certain amount of unifor-
mity. I shall be very pleased to sce
this brought about and I would bless
the hon. Minister who has brought
this Bill, but what is actually hap-
pening is that you are not making any
progress, at the rate which is desir-
able, because of financial difficultics.
If you encourage in the States these
co-operative societies, these men who
sre interested in transport ‘would
come into it with a large amount of
money and they will purchase or renz
the vehicles, which the Government
cannot do.

1 wish once again to say that I am
against the so-called corporations

"where financiers come in as silent
‘partners, or as share-holders, with-

out running it themselves. This is
what I am objecting to, because there
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is a danger that if you start corporu-
tions, financiers would come in to
contrbl them. So, I think the co-
operative is a better thing than hav-
ing a corporation with such finance.
Money will be forthcoming if you en-
courage the co-operatives. With that
we can co-ordinate the activity.

What has happened is this. The
State Transport authority wonuld only
offer the kutcha roads to the poor
fellows, which will bring no profit
They are prepared to develop that
road and also the traffic if they
are kept on for ga certain length
of time. I can say from experience that
we have built up and develop cer-
tain areas. But what happcns aftog-
wards s this. After we have develop-
ed it, the Government steps in and

takes it over. That is mnot right-

india is a big, under-developed coun-
try and it will take at least 15 years
to improve it. Let us remember that
it is no use our countiy increasinyg
its railway mileage and not road
iransport, and when hon. Members gat
up and ask when the railway in their
creas is going to be doubled I think
that they are talking nonsense. There
is no need to increase the railway
mileage under certain circumstances.
So road transport is going to be our
biggest item of development;, it is
going to be the biggest head-ache
The question will be whether we arc
in a position to develop auiomobile
production on an adequate scale.

In China, they have ailready taken
up and they are g1ring (o produc:
400,000 automobiles annually by the
end of five years. They have already
begun the work. I do not know when
we are going to begin with sur auto-
maobile production. Itis a matter to be
discussed with the Minister of Heavy
Industries and Commerce and Con-
sumer Industries. But these are the
points. The aspects o whnich I ~efer
red are inter-connected. You cannot
nave mere road developnient osut you
must have more vehicles. As it hes
been found out, the »ff itaxe for auto-
mobiles in India terrible low. It is
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hardly 17,000 per annum. At tnat rate.
what development can you make iu
this country? There has to be a basic
policy.

May I tell you one thing, Mr.
Deputy-Speaker? Manufacturers from
some countries approached me and
said, “We can give you a six-wheel
truck manufactured in India with all
the parts found in India except a
few alloys, for less than Rs. 5,000".
The manufacturers have come to me
and said, “We can build the Volks
wagons in India and deliver them at
your door for Rs. 4000 each”. Bat
nobedy is prepared to listen, because
protection has been giveh to a favour-
ed few and those few cannot develop
this industry. It makes ine sick—th's
so-called protection policy which we
have got here.

Shri Sinhasan Singh (Gorakhpur
Distt.-South): You said Rs. 8,000 But
the Government is purchasing for
about Rs. 40,000.

Dr. Jaisoorya: What the Govern-
ments do, does not interest me. I am
giving the facts. A man came here all
the way from another place but he
could not get an audience with the
Commerce and Industry Mumistry.
These are the things that haopen.
These are the points which we have
to think of. If this Bill can solve all
the problems, I shall be glad. I am
very much in favour of it. It 1s a great
step that has been taken. But I car-
not comment on this Bill in detail
because I say frankly that I have not
studied it. But the fast remains,
namely, unless you pay attention to
those “Points that I have mentioned
and to which I have drawn your
attention, nothing can be done, and
this enactment will remain only -on
paper.

dfew sTEY T WEiw ([ETiT) ¢
oy faw (fedws) W= gart amw
AT § ag et g1 aw 9 a= fowra)
FT WA AT § T W AT _ATHA
w9z § 0
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TR 3T F g TR WEF AL
g, T= g3 ff TJga 9N & W<
Az g (F9% qE@) T I
aga aow I g owe & faw ag
g & fr o 9% g9 A9 W@ W AT
zrdd ¥ €3 (Fmm) 9N T,
FAT WX HET FL FH qAEE A
FE FAY fE gETd wEwl & fea
el &, S a9 d9%F 498 WEEH
(wear) gw gy & @war | s
faar ooy ®K 9_AFT = W F "AWL
=T & IT F OF aga arer av feear
TEAHE FATET £ | WA TEX ¥ TH
= ¥ HET WS A ¥ 1 T@H TF "
T A T4 | AT 4, w99
A Awg IR AT 33 T T & )
afea uw ST are ¥ T faa gaTet
F fagd gard qge qeadf@ arsEr
W @ gEgdia g A T
& 99 ¥ ¥ suTEER AT o § fF s=r
T A ag=dr |
 wwfEd =Y Juw qEA FT A7
AT 9@ 999 oW 9 §q (E¥U-¥EL H
gEY | ATy O | 7 gt 97 qE T[T

o =

fif waARZE A W9ET a6 Ei=dr 9y

The Deputy Minister of Railways
and Transport (Shri Alagesan): 1 can
understand the language partly. But
I do not understand the figures—
bathees, thenthees, etc. So, 1 shall be
glad if he speaks in English

Mr. Deputy-Speaker: The figures
might be given in English.

28 NOVEMBER 1956

. (Amendment) Bill 1310

~

Dr. Jaisoorya: The Minister should
understand what the hon. IMember
says.

Pandit Thakur Das Bhargava: To-
day, I will certainly speak in English
as the Minister desires. But I would
request him at the same time—and I
would rather insist—that he should
also try to understand Hindi. Till
such time as the hon. Minister does
not understand Hindi, I shall speak—
at least today—in English.

Mr. Deputy-Speaker: The Minister
says he can understand the language
but not the figures.

Shri Alagesan: I said I can under-
stand the language partly and I can-
not understand the figures at all.

Pandit Thakur Das Bhargava: 1

‘want to see that he understands me

fully and so I will speak in Engl:sh,
though I cannot speak English as flu-
ently as he does

Shri Alagesan: The hon. Member
speaks English more fluently than I
do.

Mr. Deputy-Speaker: Let that dis-
pute remain for settlement at some
future time outside the House.

Pandit Thakur Das Bhargava:
There was a time when the British
Government, while it was |There,
thought that the railway was theirs
and as a reaction to it, we insisted
that all the buses and trucks which
were privately run should belong to
our country and that we should be
benefited, whether the railways are
benefited, or not. In those days, during
1945 and 1946, there was a great clash
in the country and also in this House
and everybody looked at the praﬁ-
lem through a different standuoint.
Today, the. whole situation has
changed. We make no difference We -’
want the railways to prosper. We
want the railways to be very success-
ful, but, at the same time, the circum-
stances of our country require that so
far as road transport is concerned, it
should be fully devclaped. I cannot
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think of any time in the country when
the railways will alone be able to
cater to the needs of the country as
a whole or that the railways will meet
the full needs of the country. I think
that our salvation lies, in so far as
this aspect is concerned, in develop-
ing road transport and developing
this new system of approach.

I find that even so far as the pucca
roads are concerned, therc are very
few roads and we have to see that
kucha roads also are developed. I
have come to know—I do not know
how far it is correct—that the roads
in America are not all pucca roads
and the buses and coaches that are
manufactured there can also bc used
on the kucha roads. We found that
the Ford buses, etc.,, were quite suit-
ed to the kucha roads also. Therefore,
according to me, we will get the opti-
mum results that we desire in this
country only when there is sufficient
arrangement for constructing these
buses and trucks here in this country.

We find that so far as this aspect is
concerned, though the Government is
doing its very best, the success that it
is gettting is not so much as is desir-
ed. Even in the motor transport in-
dustry we do not get the desired
results. Whereas these very cars,
trucks, ete., are sold in the coun-
try of their origin at a very
cheap rate, here, the prices are
almost prohibitive. Recently, when
this House discussed this matter,
we were told that the prices
cannot be reduced unless there
is great demand, that th> manufac-
turers complained that there is not
enough demand and that they do not
have enough profits. I do not know
how far it is correct, but, at the same
tirne, I am really intrigued to find
that we are not progressing in this
-direction in the way we would like
to.

I say that this is not an ancillary
~matter. This goes to the root of the
matteg. I would, therefore, beg of the
Government to devote much more
attention t6 this subject than they ure
doing now. We want that these things
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are built in our own country and that
the entire profits remain here, and at
the same time, we want to see that
the whole process’ progresses rapidly.

Coming to the transport system as
it exists today, I know that sq far as
nationalisation is concerned, there
are very few buses or trucks plying
on behalf of the Government. So far
as the report of the Planning Commis-
sion is concerned, their policy is that
the pace of nationalisation should be
slow. There are very few persons in
this country who think that the en-
tire industry should not be nationa-
lised. We are all in favour of i1. Even
those who own private cars and buses
—I know it for certain—are all in
favour of nationalisation. But we are
quite desirous and insistent to bring
all the pressure that we are capable

of, on the Government, to see that in

this process of nationalisation the in-
dividual is not sacrificed. After =211, in
the socialist pattern of society wherc
it is quite necessary that the corpo-
rate body and the Government should
take charge of these industries, it is
but essential that the individual also
must prosper and must be allowed to
live. In our fundamental rights, we
have got a provision that every per-
son should be enabled to have re-
course to every kind of profession or
industry. So far as individual are
concerned, 1 am sorry to say that if
the laws are being framed in such .a
way that individual initiative and en-
terprise are totally discouraged.

In this connection, I would like to
draw your attention to the past his-
tary of this case. When I came into
the House and later on in 1946, there
was a clash of interest. At the same
time, there were some Bills relating
to motor transport and some Select
Committee had submitted reports on
those Bills. I happened to be a mem-
ber of one of the Select Committees.
Then the question of private buses
came in. We all know the history of
what happened in Bombay and else-
where to the private owners. We also
know the law in England. At that
time, the Select Committee made a
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recommendation which I would read
with your permission:

“There may also be cases in
which certain routes at present
operated by private parties may
be handed over to a corporation
by refusal to renew their permits.
We feel that even in such cases,
fair compensation is due to the
displaced operators...... ”

The note further said:

‘“We note that such a provision
exists in the UK. Transport Act,
1947. We recommend that the Go-
vernment should take necessary
steps to examine this question
with a view to see that such cas-
es are suitably dealt with and no
unfair use is made of the Motor
Vehicles Act, 1939.”

It is a very easy way of doing

things, so far as the proposed State
Transport Authority is concerned. If
an entire area or route is taken into
consideration and if you say that only
the State Transport Authority will run
buses, many operators will go out.
The permits already given may be
cancelled. May I humbly ask, whom
are you sacrificing? You are sacrific-
ing those persons who built up and
developed these routes. They are the
persons who came to the aid of the
country in developing these routes.
You want to take away their buses
and drive them to desperation.

. My humble submission is this. The
proper mode in which this can be
done is, you absorb all these operators
and take their buses. Just as Dr.
Jaisoorya suggested, ask them to in-
corporate themselves into co-operative
societies and make them a part of
your system. This is the only way in
which national interests can be serv-
ed. As remarked by friend, Giani G. S.
Musafir, it is quite true that there is a
special section in the Punjab, which
has specialised in this job. They are
hardy people and they have special
experience in this matter. It is not
just that we do not consider their
claims and drive them to desperation.
If a person purchases a bus or truck
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for Rs. 25,000 or Rs. 35,000 and if you
give him permit for three years only,
he will not be able to recover even
that price. What will happen to his
bus? If you do not take it, it will
be mere junk; he cannot sell it in the
market.

Therefore, the first thing that I
would like to impress upon the hon.
Minister is this. If you refuse a per-
mit to a man on a particular route in
your State Transport Authority area,
then the least that you should do Is
to give him a permit on some other
route. You can make it a rule to
refuse permits on certain routes only
in cases in which you can accommo-
date the private operator by giving
him permit for, say, five years on
some other route. This will be some
solution of the problem. I know
it is mnot just not to allow him
to ply his trade on a route on
which he has been plying for long and
on which he has got, not a pre-emp-
tive right, but a right in the nature
of Easement. Your rules may say that
the permit is only for five years. But
the human rule is that everybody
should be allowed to continue in his
profession in which he has specialis-
ed. Therefore, every person who has
been operating on a route has got,
if not a legal right, at least a moral
right, to be allowed to continue opera-
ting on that route. If you do not allow
it, the only thing vou can do is not
to use your powers under the Com-
pensation Act, and deprive him of his
property etc.,, but to give him permit
to operate on another route. If you
make it a rule that any person whose
permit is not renewed will be given
an alternative route, you will have
brought relief at least to the tune of
50 per cent to every person.

I am just submitting for your con-
sideration that there are two preb-
blems before you. The first is the
question whether you can give some
sort of compensation. The second is,
you acquire the bus or give him com-
pensation for that bus. To my mind,
the trouble is not so much thit .you
do not give him compensation. The
trouble is that you do not acquire his
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be done in our cou.ntry according
to the circumstances, is a matler
that we are examining. When our
examination is over, that would
be brought forward as an amend-
ing Bill before this House. That
will be the proper time when all
these amendments can be consi-
dered. Now, Sir—I can only say
this theoretically—if any such
amendment is accepted, besides
prejudicing the prospects of this
Corporation, it can very easily
be avoided. For instance, a per-
mit may not be issued in favour
of a Corporation at all. Or, a per-

bus. Either , you should acquire his
bus at a suitable value or you should
give him an alternative route. This
is but pure justice. In 1950, when the
Bill was there before the House, there
was an amendment moved by Shri
Deshbandhu Gupta. He, myself and
some other Members of the House got
together and he brought this amend-
ment before the House. I will read
out a few portion of it:
“39A. If—

(a) the renewal of any permit
is refused to a permit-holder
under the Indian Motor Vehicles

Act, 1939, or

(b) any limitation or condition
is imposed other than those speci-
‘fied in the application for the re-
newal of the permit, or

(c) the Road Transport Corpo-
ration decide to acquire any
undertaking of any permit-hold-
er in part only, in accordance
with the provisions of this Act .."
etc.

This was the amendment and the

mit may be cancelled, and the
departmental enterprise can rm
the route for six months and
afterwards, the Corporation may
take it over, in which case, this
provision can easily be avoided.
It is only if all such provisions
should apply in all cases manda-
torily that the operators will get
any kind of justice. It is no use
trying to get that through the
backdoor in a purely permissive
legislation. That is the point that

I have been trying to emphasise

principle of the amendment was ac- on my hon. friends. They admit

cepted by Shri Santhanam, who was

the Minister-in-charge. He said:

“I have already explained that
in pursuance of the recommenda-
tions of the Select Committee, we
have undertaken the examination
of the Motor Vehicles Act. The
point mentioned by Mr. Desh-
bandhu Gupta is certainly one of
the most important points which
we are examining in that connec-
tion. In fact, the question goes
much farther. It is not a question
of mere cancellation of permits.
As a matter of fact, there have
been very few cancellations of
permits as such. The real prob-
lems are non-renewal, or keep-
ing the people in a state of un-
certainty by issuing temporary
permits. I do agree that when
persons have worked a bus for a
long time and have cultivated a
particular clientele, or when they
have invested a lot of amount,
some kind of justice has to be
meted out, In what way it could

this; but they want me to com-
mit myself many times to the
assurance.”

After this was said, I also
intervened and spoke in the fol-
lowing words:

“After the assurance that we
have elicited from the hon. Min-
ister in charge of thi$ Bill, I
should think the mathé#” shoula
be allowed to rest. - matter
of fact, it is not a question of
compensation as much as the mis-
chief of non-acquisition. As soon
as a bus ‘is refused permit, or a
permit is not renewed, the diffi-
culty of the operator is that he is
left with his bus if it is not
acquired. T can understand, under
the provisions of the Motor Ve-
hicles Act, there may be cases in
which permits are refused on
grounds which are not i any
way favourable: to or which
do not relate - to any
interest in the Corporation. The
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broad question remains whether
in all cases in which a permit is
refused, the operator is to be
compensated or not.”

“He may be compensated or he
may not be compensated. After
all, it can be argued that a permit
was given for a specific period
of time, and that time having ex-
pired, it is no longer inherent in
the operator to demand that he
should be given a certain com-
pensation. Ordinarily we see that
a permit is renewed if there is
no default with the operator
and in ninety nine cases out of
hundred, when the permit will be
refused, it will be done in favour
of the Corporation. Therefore, my
humble submission is, when the
new legislation comes, as the hon.
Minister has promised, that would
be good time when all these prin-
ciples could be gone into and we
could evolve some sort of a for-
mula by which justice could be
done to the operators.”

I requested my hon. friend to
withdraw the amendment on the basis
of the assurance given by the hon.
Minister. I have studied the proceed-
inge of the present Joint Committee.
On a certain occasion, a decision was
taken that compensation will be given
in the case of non-renewal also. I do
not know what subsequently prevail-
ed with the Joint Committee. They
have now made it a rule that so far
as non-renewal is concerned, no com-
pensation will be given. The only
reason given is this. When permits are
cancelled or when the conditions are
modified, the Joint Committee say
that they have enhanced the rate of
compensation.  Because these rates
have been enmced they are not giv-
ing compens&tion in the case of re-
fusal of renewal. This is robbing
Peter to pay Paul. I do not understand
the logic. In the case of refusal of
renewal, the difficulties are such that
the man is without any remedy. Even
if it is cancelled or there is a modifi-
cation, for some time, the man is
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allowed to ply his bus or truck. What
happens to the man to whom renew-
al is refused? He is in a worse posi-
tion. I should think that he is the man
who should be given compensation. I
understand the low rate of compen-
sation if the truck or bus is not ac-
quired. That is Rs. 400 in the mini-
mum. A person may be given a per-
mit today. After six months, may be,
it is cancelled. He cannot recover
even part of the cost. Even if the
whole thing goes on for all three
years, it is tantamount to Rs. 7000.
You have to make a choice between
Rs. 7000 and 400. The only course
open to him is to go somewhere else
and try his luck. This is not the way
in which persons who are having a
truck, ordinary people who own one
bus,—sometimes, one bus is not own-
ed even by one man—should be driv-
en to such desperation.

What we should do is like this. In
cases where you cancel or modify the
terms or when you do not renew it,
it must be the bounden duty of the
Government to see that some alter-
native route is given so that he may
be able to recover the price of his
bus as well as earn his living. Gov-
ernment is not in a position to do it.
After all, the country is so vast. The
transport routes to be opened are so
many that Government can certainly
accommodate all these people. Even
then, I should say that they will be
doing pioneer work in this country.
There are thousands of routes which
are not yet opened. If these people
are.given these routes, we will gain
both ways. First of all, we do not
deprive these gentlemen of their right
to compensation and user of their
property. On the other hand, we will
see that the country will be opend up.
The people will bless the Government.
I know in my backward district,
people desire that buses may be run.
The people will also bless the Gov-
ernment that after such a long time
at least, buses have come, because
they do the work in hours, a work
which was done by the bullock carts
in days. In both ways, we will be
benefited. When all these routes are
opened, the country will progress.
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My humble submission is this. I
want two things. First of all, in case
of refusal of renewal, proper com-
pensation should be given, because,
after all, you are taking away what
was his business before that time.
After all, when you give a permit for
five years or three years or two years,
it is your own sweet will. Everybody
is in your clutches and you can do
whatever you like. If a person is
given a three year permit, he cannot
.recover the price of the bus. He can-
not do anything if you do not give
him a permit. Nothing but justice re-
quires that you should make your
rules in such a way that nobody is
deprived of his just dues. It is depriv-
ation of the just dues of a man if
you do not acquire the property and
do not give him a route. If you do
not give a route or acquire his pro-
perty, what happens to the bus? It is
all national property though it is in-
dividually owned. We cannot allow
this national property to be wasted.
I can understand your giving prefer-
ence to the State Transport Authori-
ty. At the same time, I do not under-
stand how you can be justified in not
looking to the interests of these poor
people, you can say, middle class peo-
ple, and depriving them of their pro-
perty. It is deprivation of property if
you do not allow him to use it in the
way he likes to use it. All these land
routes belong to the people of this
country. We have defined our for-
mula in the Constitution. We have
said that we want individual dignity
and unity of the nation. You have to
develop individual things and corpo-
rate things. You will have corporate
things. I love corporate effort. It is
all right that you make efforts to see
that the people have co-operative
property. But, at the same time, I do
not think that you can have a rule
like this unless you violate the basic
principles of the Constitution. It may
be that now the law allows wyou to
have a monopoly of this kind. I do
not object to that. At the same time,
you must realise that we have stated
it as a fundamental right that every
Indian citizen was entitled to have
any profession whatsoever. You are
depriving all these people of the
502 LSD.—
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profession that they have  been
doing for long. There is no reason
why they should be deprived of
this you do not also look  after
their essential interests, I do mnot
make any difference whether they
come from Punjab or some other part
of the country. I am anxious for the
citizens of this country. If they hap-
pen to come from Punjab, I must
show at least equal anxiety. It is not
a matter of Punjab or any other part
of the country. It is not only in Pun-
jab that private enterprise is going
on. I submit on behalf of all persons
who ply their buses and use them for
earning their livelihood. You have to
look after their interests. When you
have the State Corporation or State
Transport Authority, these persons
should be allowed to have their own
individual profession and should not
be made only the conductors. Let
them enjoy the profits and the divi-
dends that they earn from the invest-
ment. In respect of both these matters,
notice of amendments has been given.
They will come up in the course of
the discussions. I would request the
hon. Minister kindly to consider them
sympathetically. -‘Compensation is one
thing. What I want to emphasise is,
the consequences of non-acquisition
are much more serious than the con-
sequences of not giving compensation.
I would beg of him either to com-
pensate them or to make it a rule
that in all such cases, alternative
route should be given for 5 years.

In the case of trucks also, the diffi-
culty will be the same. You give
routes to these people far 5 years. In
case you cannot do it, acquire their
buses and give them good compen-
sation. There is a proposal that for
finding out what the compensation
should be, there should be a tribunal.
You may do anything that you like.
I know we have changed the rule re-
garding compensation. Yet, the Prime
Minister and the Member in Charge
stated that they did not want to victi-
mise the people in giving compensa-
tion, and that they will be quite fair.
I think our Government which is wed-
ded to a socialistic pattern of society
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will not deprive the people of their
property and belongings. Give fair
compensation. In case that is not done,
give them alternative routes for five
years, even if it be in other provinces
or routes, ete. I would, therefore,
plead with all the emphasis at my
command that he will kindly consider
the suggestions sympathetically and
do the right thing by these private
owners,
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Shri V. B. Gandhi (Bombay City—
North): We welcome this Bill and we
are glad that it has at last come before
us, and it has come from the Joint

Committee in a greatly improved
form.

I shall just try to say a few words
on the question of compensation. In
other words, I shall deal with clause
62 which contains the sections that
provide for compensation. I would
begin by saying that this House should
adopt a bias towards being not only
fair to the operators but also being
just and even a little generous. I hope
the old issues or the old cries of help-
ing capitalists and of expleiting the
poor man, cries which were raised at
the time we nationalised the airlines,
will not be raised on this occasion, for
we all know that a vast majority of
the private operators are small men
or small operators or men with small
r22ans. The Planning Commission
estimates that about 95 per cent. of
these private operators are small
investors, and therefore, we ought to
look at this question of compensation
with this thing in mind.

The Joint Committee has done well
in liberalising and increasing the rate
of compensation, but this increased
rate is going to be paid only in cases
where the permit is cancelled or where
the permit is modified or restricted,
but the Joint Committee has not
thought fit to agree to pay any com-
pensation in cases where the permit is
not renewed.

Under section 68F (2) (a), we
empower the Regional Transport
Authority to refuse to entertain an
application for the renewal of a permit.
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Then again, in section 68G (3), we
say that

‘no compensation shall be pay-
able qn account of the refusal to
renew a permit under clause (a)
of sub-section (2) of section 68F’.

Now, with this power, it is very
clear that if we do not want to pay
compensation to an operator on a line
which Government proposes to acquire
or has the intentiou of acquiring, Gov-
ernment will start, by refusing the

renewal of the permit. I am informed

that resort has been had to this prac-
tice in a number of cases by the
States. I think it is rather not only
not fair, but I would even say, it is
rather mean.

We can understand that an operator
who accepts a permit for a certain
limited term ought not to expect com-
pensation after the temm is over; in
other words, we can understand that
he is not entitled to claim compensa-
tion after the term is over. Still, we
should also accept, and we can also
understand that it is only fair that the
operator is entitled to expect that
under normal circumstances, and il
there is no fault on his part, the per-
mit will be renewed in his favour.
Now, if we agree to this position that
even though he is not entitled to claim
compensation, he certainly is entitled
to expect that under normal circum-
stances, the permit would be renewed,
then, of course, we can see the justi-
fication for having to come to another
decision, a decision different from
what the Joint Committee has come
to. I should think that at least where
the renewal of a permit is refused and
immediately after a short interval the
State comes in and takes over the
route, it is clear that the motive for
refusing the renewal on the part of
the State was to deprive the man of
his trade, the continuation of his
operation and of any compensation to

him. I think that is not fair. Could

we not do something? Could we not,
for instance, say that if a permit is
refused renewal, and if, within, say
one month, or three months of such
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renewal, the State takes over the
route, that original operator should be
considered eligible for payment of
compensation.

4 hrs.

Dr. Rama Rao: May I ask the hon.
Member whether it is his intention to
penalise the State for having given
permit for four or five years?

Pandit K. C. Sharma: Penalise the
tax-payer.

Shri V. B. Gandhi: If he will permit
me to finish he will understand my
approach.

Sardar A. B. Salgal: He is no‘l‘t;j.'_
understanding yet. 3

Shri V. B. Gandhi: The objective
behind this Bill is not just to see how
cheaply nationalisation of road trans-
port can be brought about, but the
objective also is to see how cheaply
and adequately transport can be pro-
vided to the community jointly by the
State-operated corporations and by
private operators. That is the larger
problem before us, because we know
that today the State is not in a posi-
tion to undertake the enormous burden
of providing the entire transport needs
of the community, and the private
operator has still a place and a wvery
significant place in the scheme. We
are informed that as compared to
about 10,000 buses at present being
operated by nationalised agencies,
something like 36,000 buses are still
being owned and operated by private

.operators. If for such a very large

part of the transport service we have
to depend upon the private operator,
it is omnly wisdom that we arrange
things in such a way that the neces-

sary investment will come forward.
and the necessary number of entre-
preneurs will also come forward.

Then there is another aspect. After
all when we are having all these big
development schemes and nationalisa-
tion schemes in which public funds
are being employed in increasing
volume, we do want to encourage the
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small investor, the small saver. From
actual statistics it is known that these
small operators
resources of small savers, small
investors; that saves the State from
having to produce funds for the ser-
wvice which these small investors are
willing to take over, provided fair
conditions are made possible.

Just a word about acquisition.
Acquisition of the property and assets
of the operators has not been pro-
vided in the Bill. I think it is a good
thing. There is nothing inherently
wrong in providing for payment of
compensation for acquiring the pro-

perty and assets of operators whose

permit has been cancelled. Such a
provision already exists in the United
Kingdom Transport Act of 1948. But
under the circumstances existing in
this country, there would be certain
difficulties. Of course, I personally
would not mind if some fool-proof and
just method of wvaluation and some
impartial machinery for such valuation
could be created. I would not mind
retaining a provision for acquisition of
property and assets. But that does not
seem to be quite such an easy thing
in the circumstances we have in this
country.

Here the House may be reminded of
the Public Accounts Committee's
Twentieth Report in which a very
graphic description, or graphic account
is given of the way the property and
assets of the Gwalior and Northern
India Transport Company were
acquired only just a few years ago.
The whole process was wasteful and
a number of undesirable features were
connected with the procedure of valua-
tion of the property and assets. It
may be of interest to the House to
know that out of some 210 wvehicles
that were acquired after paying com-
pensation, 62 of those vehicles were
off the road,”were unfit, for service in
less ‘tliin one year. In fact, 43 per
cent. of the vehicles - 2r~ out of com-
mission within one year and another
15 per cent. were out of commission
m the next year, that is 60 per cent.
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of the vehicles for which compensation
was paid according to the methods of
valuation to the former p-ropnetors
were unfit for service. These things
can happen. Usually, in the case of
provisions for acquisition, there is
always a clause saying that all assets
will' be acquired. That is a great
inconvenience in many cases, because
under such a provision one has to
acquire even scrap, even though you
may acquire it at scrap value. For all
these reasons, I am not prepared to
press the point of including a provi-
sion for acquisition in these cases.
However, something can still be done
to keep the private operator interested,
since, as’ I said, for a very large and
significant portion of our transport
needs, we have to depend on him and
we can do that in various ways.

We can, for instance, increase the
term of his permit. We can afford
other facilities and, in short, see that
the conditions of remuneration for the
private operator and the small investor
are improved. In other words, we
can liberalise all these circumstances
connected with his trade and keep
him interested. And it is very clear
that for some time yet we shall need
the private operator; we cannot do
without him.

Finally, I would just like to say one
word about one recommendation of
the Joint Committee. That is with
regard to clause 41. The Report says:

“The Committee are of the
opinion that while considering
applications for stage carriage
permits, the Regional Transport
Authority should, other conditions
being equal, give preference, as far
as may be, to registered co-opera-
tive societies over individual
operators. A suitable proviso has
accordingly been inserted”.

Now, nobody can take any exception
to a proposal of this kind. We all
want to help registered co-operative
societies. I am not certainly against
it; nobody can be. But I want to
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place my own difficulty before the
hon. Minister. I hope he will clear
it in his reply.

Now when we talk of co-operative
societies in any service, we refer to
those who provide the service and
those who consume the service.
Usually, a large part of the consumers
have to be people who are themselves
interested in the side that provides the
service. Here I am afraid what we
may call by the name ‘registered
co-operative society’ will, in the final
analysis, turn out to be just another
limited company, because I do not see
how consumers are going to be the
people who would also be interested in
the side that provides the service.
This is just a personal difficulty.

With these few remarks, I whole-
heartedly support the Bill.

Pandit K. C. Sharma: I am grateful
to you, Sir, for the opportunity given
to me to participate in this debate.
This is a very important Bill and 1
congratulate the hon. Minister on
bringing it forward at an early date.

It is a fact that ours is a backward
ountry. One very important—and
very unfortunate—fact that keeps it
within the category of backward coun-
tries is -the lack of transport. Also
there is the fact of lack of goods to be
carried. But even if goods are there,
still transport is lacking. This is bad,
and for some time to come every
source, private or public, has to be
encouraged to provide enough trans-
port to carry goods and to meet the
necessary demand for growing trans-
port facilities

Much has been said—and parti-
cularly my attention has been drawn
to the remarks of my hon. friend to
my right—about the workers and the
operators of the vehicles. I stand for
increasing facilities of transport and I
greatly feel the need of adding to
those facilities. But I do submit with
all the emphasis at my command that,
facilities or no facilities, under no
circumstances should passenger trans-
port facilities be left in private hands.
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It is one thing to avail of the facilities;
it is another thing to operate with
some kind of minimum dignity to the
Indian women or the Indian citizen.
It is impossible to expect that dignity
and that decency from this class of
private operators who CAITY
passengers.

My hon. friend is very fond of the
worker. But let us know what that
worker is, what is his capacity and
how he behaves. Every minute he
commits acts of crime against women,
against children—against passengers.
He kicks them, he assaults them and
he abuses sthem. Who is responsible
for this? My hon. friend stands up
and talks as if he has -no responsibility
towards human decency; he simply
goes for vote-catching and for cheap
popularity. It is an impossible condi-
tion. I have gone through all these
public vehicles which cirry passen-
gers, 1 doare say that their
behaviour is anything but dignified.
Daily they commit crimes against
women; they abuse them, they kick
them, they assault them. Who is
responsible for this?

Dr. Rama Bao: What are the Gov-
ernment doing?

Pandit K. C. Sharma: It is you who
encourage them.

Dr. Rama Rao: On a point of order.

Pandit K. C. Sharma: I am not
giving way.

Mr. Chairman: The point of order
has to be heard.

Dr. Rama Rao: The Kon. Member
said that workers assaulted them and
kicked them. I interrupted and asked
what the Government were doing.
Then he said that I encouraged them.

Mr. Chairman: Order, order. The
hon. Member did not mean Dr. Rama
Rac personally. He only said that
those who advocated a certain plea
and spoke in favour of those people
were responsible, not Dr. Rama Rao
personally,. Dr. Rama Rao cannot be
found everywhere—in Meerut, in
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Punjab and elsewhere. So he cannot
be. expected to encourage all those
people.

Dt-.mla'hnslnmsorrytheposi-
tion is made worse.

Mr. Chairman: He did not mean
Dr. Rama Rao personally.

" Pandit K. C. Sharma: My hon. friend
is unnecessarily super-sensitive.

" So with these observations I do sub-
mit that so far as passenger trans-
port is concerned, it should be a State
monopoly. I understand that it would
be difficult for the State to provide
the necessary facilities easily and in
the near future. I understand the
difficulty that the average citizen has
to encounter. But that difficulty is
much less than the indignity one has
to suffer. So on no account should
passenger transport be left in private
hands. Otherwise, it will be simply
poing too far. There is no sense in
expecting that necessary decency and
that human behaviour from them.
That is the demand of the time, that
is the demand of the ordinary citizen.

Therefore, you may do anything in
respect of the transport of goods. You
may give enough scope so far as goods
traffic is concerned. You encourage
them. I do not mind even if the State
gives subsidies to them. I think under
no circumstances will railways be able
to carry all the goods that would be
required of them in the Five Year
Plan period. So transport of goods by
road is necessary and should be
encouraged. But so far as passenger
transport is concerned, it should be a
State monopoly. Why? Because the
State employee undergoes certain
training. He realises his responsibi-
lities. He can be taken to task. He
has to undergo certain training for
courtesy for meeting his obligations.
‘He has a sense of responsibility as a
public servant. The private man is
neither a permanent hand. nor a
’persm with any responsibility in this
regard whatsoever. So far as this
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taking over of the assets from the
individual who is refused the licence
is concerned, it is a national asset and
it should be taken on proper payment
—whatever. its price s in the open
market.

. I do not understand all this talk
about compensation. Hon. Members
have equated it with the right of
shareholders in Banks and Insurance
companies and others. Those are busi-
ness enterprises and the man has to
do something to build up the business.
But what business do these private
awners of vehicles build? I do not
understand that. The roads are public
property; they are built out of public
money; they are repaired with public
money and looked after with public
money by public servants. The private
owner has simply the right to ply his
vehicle over the road. Whatever he
has invested is the investment on buy-
ing the motor vehicle. The right to
ply the wvehicle over the road is the
right given to him by Government.
Therefore, I do not think he is entitled
to any compensation. Public money
can be paid in return for something
acquired. If you get mothing in
return, why should he be paid com-
pensation? The right to ply a vehicle
over the road is the right of the State.
If the State refuses to give him that
right, then, no question of compensa-
tion arises.

Supposing the State takes over dur-
ing the course of the permit. What
does the private owner lose? His
vehicles will not be able to ply over
the road. Then, take over the vehicle
and pay whatever it is worth in the
market. The right to ply the vehicle
belongs to the Government and not to
any individual. Wkat is the thing
that inherently belongs to him that
he hands over to Government for
which he should be paid compen-
sation? The very word ‘compensa-
tion' means payiug something for
relieving the hardship caused or likely
to be caused by the transfer of certain
rights which the citizen possesses. In
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this case the citizen possesses nothing
and gives nothing to the State. There-
fore, my humble submission is that,
on the principle of paying something
in return for something taken, no
question of compensation arises. Of
course, it 1s equity, fairness and
justice that he should be protected for
being deprived of the anticipation he
nad that he would be permitted to run
the vehicle for the whole period for
which the licence was issued. If the
permission is withdrawn, the wvehicle
can be bought by the State at a price
which it can fetch in the open market.
That is all.

With regard to the criticism that
some of them were bought and they
were, found useless after 6 months or
1 year, I say, it is a question of indi-
vidual bargaining. Somewhere the
mistake might have been committed.
With experience and a better sense of
responsibility, our people would be
able to do better bargaining and pay
the price after due consideration so
that State money would not be wasted.

With regard to the conductors and
others I want to submit that they
should receive training so that they
should know not only their jobs well
but also know the elementary ways
of dealing with citizens. They should
know the ordinary decencies of life.
It is no use saying that a man has
worked for 12 hours. I cannot under-
stand how that can be so. Generally,
so far as passenger vehicles are con-
cerned, a man will go at the most
twice. They go for a single run a day
and that is not much work. Even if
they are over-worked, it is no justifi-
cation for being rude or uncivil or
intolerably bad towards people. They
must know how to work and behave
properly; and, for that, they must
undergo a certain couvrse of training.
It is not merely standing in the vehi-
cle and working as conductor, It is
no good. They must ‘be really doing
service to the people. Therefore, the
work should be done by ‘well-trained
people in a good way. That only will
be real service done to the people.
Our people should know how to do
things and they must rise to the
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occasion and do things in the right
spirit. Service net acceptable is an
imposition on the people. It is true
that we need road services; but, that
need is something and to suffer
indignity is something else. No decent
person is going to suffer indignity or
indecent behaviour for the sake aof
this facilityy. Why should people be
treated like cattle? There must be
some respect shown to the citizens.
The people who run the services
should be trained to give better
service and to have good behaviour.

Shri Viswanatha Reddy (Chittoor):
Mr. Chairman, the question of regula-
ting road motor transport has been
agitating the mind of the Government
since a very long time—in fact, since
1950, when the Motor Vehicles Taxa-
tion Committee’s Report was made
public. The name of that Committee
belied, to some extent, the functions
of that Committee.~ That Committee
reported not only with regard to the
question of taxation of motor vehicles
but also considered all aspects of
motor transport in this country and,
particularly, the development of this
form of transport.

Ever since that Report came out,
the Government of India madi#everal
attempts to call several conféwerites of
the State Governments and tried to
impress on them the necessity of
accepting certain of the important
recommendations - of the Committee.
But, strangely enough, the State Gov-
ernments were very much reluctant to
accept certain proposals made by the
Centre and this measure before us
now is only a compromise measure
and it does not fully reflect the
intentions that the Gowernment of
India originally had. However, to.the
extent to which it has been agreed
upon by the State Governmentr-it is
a definite improvement and it con-
tributes to the development of motor-
road transport in this country.

I need not dilate at any length over
the importance of this industry.
Several Members have already made
their observations on that point. I
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will content myself by observing that
at no future date can we expect that
our railway system will be able to
meet the transport needs of our coun-
try to the extent and in the same scale
as we would desire. Therefore, the
necessity of developing the motor
transport is very obvious and I need
not. lay stress at great length on it.
However, I would like to make one
observation and that is that the
development of the transport industry
is intimately connected with the deve-
lopment of the motor industry as
distinet from the transport industry.
The necessity of developing a motor
industry is also quite obvious both in
times of peace as well as in times of
emergencies. We must have a very
healthy nucleus, a very strong nucleus,
of the automobile industry because
that is the basis of all our efforts both
in war and in peace.

.

With regard to the provisions of the
Bill, I would like to confine my
remarks to one or two items that I
thought I should submit to this House.
One important thing that the Joint
Committee has done in this measure
is the creation of an Inter-State Trans-
port Commission. With regard to
inter-State rules both for passenger as
well as goods vehicles, there has been
considerable difficulty. It was very
difficult to make State Governments
agree to a uniform policy with regard
to plying of vehicles between two
States. The only exception as far as
I know is the friendly agreement
reached between Madras and Andhra.
With regard to the other States, I am
afraid there has never been an agree-
ment and there has been considerable
difficulty. I am very happy to note
that this Inter-State Commisgsion has
been -set up by the Central Govern-
ment. It is a body which is not so
much influenced by the State Govern-
ments because the views of the States
in these matters are likely to be con-
flicting, and therefore, the Centre has
taken over the power to regulate
inter-State traffic.
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One thing I notice is that this Com-
mission is not charged with the task
of fixing the gquantum of taxation for
the inter-State routes. It is only
charged with the duty of fixing the
permits or regulating traffic in other
ways, but with regard to taxation, -
nothing has been said by the Joint
Committee. That is a very important
aspect, and I think several disputes
between State Governments can be
traced to this question of taxation. As
it exists today, the vehicles plying on
inter-State routes are taxed twice or
thrice, as the case may be, by the
States—if the route goes through three
States, it is taxed thrice; if it goes
through two States, it is taxed twice,
and so on. That is a very great
burden and it has put fetters on the
free flow of traffic between one State
and another by road. I think it is
better that, if not in this Act, at least
by regulations and rules, it should be
provided that the Inter-State Commis-
sion will be charged with the duty of
fixing the taxation also on the vehicles
plying on these routes.

There are certain other aspects of
this measure which are not quite to
my liking. One thing is the question
of fitness certificates to be granted for
two years at a streich under this
measure. Fitness certificate is a very
essential thing for both goods and
transport vehicles. This certificate
will be extended for two years at a
stretch, and in that case it would be
very risky for the passengers and for
any people travelling in these vehicles.
I should think that this certificate
should extend only for six months as
at present, and at the end of every six
months, a thorough check-up of the
vehicle should be made by a competent
officer or authority. It has been said:
in view of the provisions in this Bijll
after all when a new wvehicle is put on
the road, is it necessary that its fitness
eertificate should be examined at the
end of six months? At the end of six
months, the vehicle is almost new and
therefore, t would not be necessary
to go through thig examination. But
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whatever it is, we can agree that if it
is a new vehicle, the examination may
not be so thorough. It should be left
to the competent authority, and the
motor vehicle inspectors are techni-
cally qualified people and should be
allowed to judge at the end of six
months the fithess of the wvehicle to
ply on the roads.

Another provision is that the Chair-
man of the Regional Transport
Authority should be a person with
judicial experience. Certainly it is a
very welcome measure. However, it
should be left to the State Govern-
ment to decide on the point, because
very often it is very difficult for State
Governments to place the services of
a judicial officer to look after this
work, and in the pressure of his work
what actually would happen is that a
judicial officer will not be able to look
after this work properly and he would
authorise the Regional Transport
Officers to look after his work because
he is empowered under this Act to
authorise some other person to look
after his work., That means that the
judicial officer will not be able to
spare his time, will be merely a figure
head and will be attending only to
very important functions while the
routine work will be entrusted to
bureaucratic authorities. I do not
think it is quite feasible to put in this
Act that a person, who is a judicial
officer, should be the Chairman. It
should be left to the good sense of the
State Government to decide on this
point, and I do not think we should
make any specific provision in respect
of that.

It has been said by several hon.
Members very strongly that all other
things remaining the same, the
co-operatives should be given prefer-
ence in the matter of granting routes,
both for transport wehicles and stage
carriages. This has been tried in
Andhra and Madras with very bad
results. They tried to give preference
to co-operatives to a very great extent
in the matter of granting routes and
the result was that overnight all sorts
of spurious co-operatives sprung up
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and the services that they gave to the
public were bad. I have really no
objection to giving preference to bona
fide co-operatives, but, the Gvoern-
ment should take very great care to
see that these co-operatives are not
spurious ones, just set up overnight
for a different purpose of earning a
few routes, but really genuine workers’
co-operatives. How that is possible in
connection with this Act is a matter
which I cannot properly understand.
I hope it is possible to make some
such regulations in the rules.

There is another 1legal question,
although I do not pretend to be a
lawyer or a person well versed in law.
I remember to have seen certain judg-
ments of courts in which it has been
held that there should not be any dis-
crimination in this matter as between
a co-operative and an individual Even
if we provide in this Bill to give pre-
ference to co-operatives, how far can
that be applied in view of this judg-
ment is a matter for others to deter-
mine and decide. I cannot give any
opinion on that point. However, I
would like to urge strongly that only
genuine co-operatives should be given
preference and not spurious ones.

Much has been said about taking
over the assets and payin§ compen-
sation and so on. Nationalisation,
taking over of all the assets, etc. are
all inter-connected matters and they
should be dealt with as such. I could
appreciate the argument advanced by
Pandit K. C. Sharma who said that
permit was a right, vested in the
operator by some action of the Gov-
ernment. But, it is a right which is
actually owned by the State and
therefore the payment of compensation
could not be justified. That ought to
be the correct attitude. Apart from
the correctness or otherwise of the
attitude, I do not see how the operators.
themselves will benefit by the com-
pensation for the unexpired portion of
the permit. In my opinion, it should
be the pre-emptive right of a State to
nationalise any industry whenever it
likes. The right to ply vehicles has
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been conferred by the Government
and it should be the right of 'the Gov-
ernment to nationalise it without any
compensation. But, in this connection,
1. would like to urge that the taking
over by the State of all the assets of
the persons who are operating the
routes should be made compulsory.
The operator is not going to be so
much benefited by the payment of
compensation of a few rupees for the
unexpired portion of the permit as by
the payment for the assets. I can give
an instance to this House.

A few years ago, the transport
undertakings in Madras were taken
over by the Government with the
result that the big and small operators
who were in possession of efficient
fleets were left with huge stocks of
spare parts and a number of vehicles
of all sorts—things useful for the
operation of transport system. But,
the Government would not buy any-
thing from them. So, they had to go
to the open market and sell the things.
The Government went and placed
orders for brand new buses costing
Rs. 40,000 or Rs. 50,000 each. All the
old wvehicles of the private operators
which- were operating efficiently on
the roads till the previous day were
taken off the roads. Who benefited?
Large number of vehicles have been
immobilised and so much of foreign
exchange had been lost. Therefore, 1
suggest that there should be a rule by
wbich the assets of the operators
should be taken over by the Govern-
ment or the municipality or any other
organisation, formed by the Govern-
ment to take over plying wvehicles in
certain routes.

The Joint Committee conceded
generously that the period of validity
of a permit should be five years for
goods and passenger wehicles. I do
not like to go into the rationale oi the
argument advanced on behalf of the
Committee. I would like to suggest
that it should be for an unlimited
period coupled with the right of the
Government to take over or cancel the
'permits for specific purposes, such as
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nationalisation, etc. I see no reason
why at the end of five years again
this process of renewal should go on
and some compensation should be
given for the unexpired portion. It is
all confusion of thought. I would
earnestly urge that the validity of the
permit should be for an unlimited
period with the proviso that there is
no question of paying compensation
for the route. Government should
have the right to nationalise and
take over the routes whenever it
wants.

1 would make one observation with
regard to the bogy of competition be-
tween the rail and road. The rail-
ways have admitted that in the near
or distant future, they are not likely
to meet all the transport demands of
the country. If that is so, the argu-
ment advanced by them is inconsis-
tent. Certain arguments advanced
by the spokesman of the railways
say that wherever there is a rail
road parallel to the motorable road,
permits for transport vehicles should
not be given. I do not think that it
is consistent; I do not think that the
railways will ever catch up with the
demand for the transport and the
people will have to depend upon the
road transport. This argument has
no validity. I would like to make
this observation because this has
been put forward very often by emi-
nent people who ought to under-
stand things much better.

- -With these observations, 1 welcome
this measure and offer my whole-
hearted support to this measure
subject to the observations that I
have made.
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Shri T. B. Vittal Rao (Khammam):
In the Joint Committee we have
tried our best to improve the origi-
nal Bill and very salient and salutary
amendments have been made in the
Bill by the Joint Committee. The
ecrux of the whole problem is how
road transport could and should be
developed in order to move the goods
offered, in view of the fact that
railways cannot move-all the goods.
In the past there was a sort of com-
petition between rail and road trans-
port, and of course, that is not there
now. Now the problem is how best
we can  co-ordinate road and rail
transport in such a fashion that we

will be able to move all the goods
offered.
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Much depends upon how this
amending Bill, when passed, is going
to be implemented. Today, for
instance, though it is not agreed by
the road transport operators, they
have always moved high-rated traffic,
leaving low-rated traffic to the rail-
ways, with the result that the rail-
ways had to haul goods at a lesser
cost. We have tried to co-ordinate
this. The operators also agreed that
in some places where the road runs
parallel to railway line, there should
be some sort of restriction on the
type of goods to be carried. Of
course, that is not incorporated in
the Bill, but I hope the authorities
while issuing permits will take note
of this and see that some sort of
restriction is placed.

One very good feature in this Bill
is regarding the authority. We have
laid down that the authority shall
be a judicial officer or shall be qua-
lified to be one. Of course, I hope

that while appointing the authority, -

the Government will see that first
persans who have been judges are
are exhausted and then only go in-
for persons who are qualified to be
appointed as judges. This is a matter
which the Government should take
note of.

The Joint Committee have doubled
the compensation provided in the
original Bill. Originally it was only
Rs. 100 per vehicle for cancellation or
medification of the permit. Now this
has been doubled. Even the original
compensation laid down in this Bill
was not computed on a scientific basis.
We were told, it was done in some
way. It was done at a time when the .
prices of motor vehicles were not so
high as obtaining today. That is why
we have doubled it. Actually having
given a blank chegue to the private
operators that there will not be further
° nationalisation of the goods transport,
you are preventing the State Govern-
ments from going ahead with nationa-
lisation. You have succumbed to the
pressure of the private operators that
there will be no further nationalisa-
tion. The nationalisation of road
transport has been taken since 1832.
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Even after 25 years, only 9 per cent.
of road transport is nationalised and
the remaining 91 per cent. is in the
hands of private operators. During
this period of 25 years, though nationa-
lisation has been going on in several
States, there has been a relatively
increasing development in the private
enterprise also. In India, there is a
vast scope for the development of
road transport. There need not be any
fear in any quarter that nationalisa-
tion will do harm. Statistics prove
that we have not reached the satura-
tion point as regards road transport.
At this time, to double the compensa-
tion put in the original Bill without
giving any scientific or rational basis,
is not comprehensible. 5

We in‘ this House, on several
occasions, have been pointing out that
road transport cannot be developed
unless and until you also pay some
attention to the workers who are
engaged in it. You have brought this
Bill. But, 1abour legislation for the
statutory protection of the employees
in road transport has not yet been
brought. In the Second Plan it has
been agreed that a Bill will be brought
forward. Last time, when I brought
my Bill, the Labour Minister assured
me that he is bringing forward the
Bill. Eight months have elapsed. That
has not seen the light of day. In the
Tripartite Standing Labour Committee,
it was agreed unanimously both by
the representatives of the Government
and the employers that such a Bill is
long overdue and it should be brought.
Of course, the Transport Minister will
say that it is left to the Labour Minis-
ter. I would only request him to
advise him to bring forward that Bill
as guickly as possible.

One other condition should be there.
Any private operator who does not
observe the labour legislations pro-
perly should have his permit cancelled
without any compensation. To sum
up, compensation should be reduced,
not Rs. 200 as reported, but at least to
Rs. 100. When an alternative route is
offered to a private operator, whether
he accepts or not, he should not be paid
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any compensation. There should not
be any condition. If you put in a con-
dition, it will not help. When an
alternative route is given, his consent
need not - be obtained. Otherwise,
what will happen is, he will invariably
say, I do not want the alternative
route, pay me compensation. Because,
he can get a good amount by way of
compensation and later on, he can
again apply for a permit elsewhere.
All these things should be borne 1n
mind.

Shri Heda (Nizamabad): Mr.
Deputy-Speaker, 1 welcome this Bill,
particularly ‘ag it has emerged from
the Joint Committee. It is evident
that the Joint Committee has done a
nice job and the Bill, as it is, gives
proof that the Joint Committee had
thoroughly debated and discussed the
wvarious aspects of the problem and
it had a nice grasp of the problem.

Every progressive country ig deve-
loping four modes of transport, rail-
ways, roadways, waterways and air-
ways. In this country, we have yet
to develop the waterways, the cheap-
est mode of transport. Airways are
enly a matter of luxury or dire
urgency. This is not within the
. reach of the common man. So far as
‘ railways are concerned, .we have done
particularly well in the goods sec-
tion, much better than any other
country in the world, Our wagons
are doing much better work than any-
where else. But, so far as the road-
ways are corwerned, I still find that
.the old spirit is working there,
namely that the interests of road
transport should be subservient to
rail transport. At one time, it may
. have been admissible when an allien

Government or foreign interests had.

a hold on the railways and road trans-
.port was in Indian hands. Now, in
the changed context, it should not be
-so. I would go a step further and
'say that the Government should try
" to inculcate a healthy spirit of compe-
. tition between railways and roadways
'.even though both may be in the
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nationalised sector and in their own
hands. Therefore, the bifurcation of
the Ministry of Railways and Trans-
port or the severance at least of the
present interdependence would en-
able the roadways to get better justice
than they get at present.

Road Transport has two aspects,
carrying passengers and carrying
goods. So far as carrying passen-
gers is concerned, I am very clear in
my mind that it should be nationalis-
ed as much as possible. I am not in
favour of buses being plied by private
people. In fact, it was a big surprise
to me when my hon. friend Dr
Jaisoorya on my right said that when
private buses were taken over by the
former Hyderabad Government, ser-
vice conditions deteriorated.

Dr. Jaisoorya: 1 did not say so.

Shri Heda: I was then in Hydera-
bad. I can very well say that in
Hyderabad as well as everywhere
people feel happier and free and
fearless when these buses are
nationalised and they are run by the
Government, rather than by private
people.

Shri U. M. Trivedl (Chittor:):
Question.

Shri Heda: I am mnot going into the
details of the harassment or other
tactics used by private persons. Re-
cently, before the Hyderabad State
was tri:!urcated, 1 visited once more
the Ajanta caves. I had a chance to
see the working of private buses
between Ajanta and Bhokardan. I
found that at least 50 per cent of
people more than the capacity of the
buses were dumped into the buses
both ways, where easily one more
trip by that very bus, which was
waiting for hours and hours to get
more passengers, would have been
possible. I do not say that in every
private bus, this is the service condi-
tion. But, in most cases, it is so.
Theretore. so far as this service is
concerned, there should be no motive
of profit or anything else, All these
puses should be natio
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I am aware of one aspect of this
problem, namely, that private bus
owners, particularly those who own
one or two buses, are quite adven-
turous. They open hnew routes.
Opening of new routes is a very
healthy sign. That ultimately helps
the Government and the mnation.
This should be encouraged. As stated
by so many of my friends, the imitial
permit for new routes may be for
five years and in certain cases even
for longer periods. I am very clear
that it should be made clear to
them—and I think it is quite clear
to them—that the froute may be
nationalised at the expiry of that
period.

So far as the goods section is con-
cerned, I think we should create con-
ditions so that the carrying of goods
by road may be encouraged, because
it has got its own advantages. I
would only give one example. The
part I come from is known for grow-
ing good quality custard apples. We
grow custard apples in such abund-
ance that it is a staple food for the
poorer sections, and to a certain ex-
tent it even goes to waste because it
is produced in such wild abundance.

" But in the last few years there has

been a very interesting development.
Bombay was found to be a very nice
market, and particularly Mahbub-
nagar District is making good money
by sending these custard apples in
lorry loads from Mahbubnagar
thirough Hyderabad to Bombay.
About 600 mileg they cover within 24
to 30 hours, and thereby they have
shown that in certain aspects -the

. roadways have got certain advantages

over the railways. Not that it can
be quick, but it.can touch both the

_ends, the place where the goods are

to be picked up and the market
where the goods should reach. There-
by it also saves a lot of time.

So far as shorter distances and
small quantities are concerned—
distances of about 100 miles or less,
and a few tons of goods to be taken
from one place to another—I think
the roadways have a definite advan-

‘ tage over the railways. But one
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difficulty that the roadways are
feeling in this respect is that the
condition of the roads is not good
and they are not maintained properly.
There is no machinery—once I had
put a supplementary question in this
regard—by which the Government
can find out the pressure on any
particular route. I had given the
name of a particular route, the route
in my constituency from Shakkar-
nagar to Nizamabad, which is about
16 miles in length, on which the
pressure is very great. Most of the
vechicles that pass on this road are
heavy ones like lorries and at least
one vehicle passes every minuie.
In spite of that, the road is always
not in a good condition. It is not
If cemented, it would
prove more economical. Every
year it is repaired and repaired very
well, but it remains in good condi-
tion - only for a fortnight or one
month at the most, because the pres-
sure is so much. Then it deterio-
rates again, and again repairs have
And that is why
the people in the particular . place

‘will welcome visits of Union Minis-

ters because they feel that if they
visit, the roads may be repaired,
there may be a second chance of re-
pair in the same year.
~Shri U. M. Trivedi:' When the
Prime Minister wvisits.

Shri Heda: Therefore, the Govern-
ment should devote itself to opening
new routes and repairing and main-
taining the old routes in a proper
way.

1 would give another example.
Take the case of National Highway
No. 7 which is supposed to connect
Cape Comerin and Delhi, the capitel
of the country. I do not think it
was repaired during the last ten
years or so in the section from -
Penganga to Pandharkawada which is
a short distance of about 18 miles,
though it is part of guch an import-
ant national highway. Therefore,
the Government should devote more
attention to the maintenance of the
roads which will give very good en-
couragement to road transport. with
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the re'adu]t that road transport deve-
lops in proper proportions.

Before I refer to another point, I
would again refer to the aspect of
nationalisation. It was said that
when buses are nationalised, the
price paid for the buses is much
higher, the poor people who were
having one or two buses suffer etc.
May be, there are certain aspects
which are inherent in a big nationa-
lised <conporation or department
which we may not be able to avoid,
but as public consciousness grows
and as the vigilance of this Parlia-
ment grows, I am sure that these
things would improve, and we will
find that the nationalised corpora-
tions work much better. The
example of our airways in this re-
gard is a good one. After nationa-
lisation, particularly in the interna-
tional sphere, we could expand our
activities adequately, and I think in
international air travel India has
made a nmame and has got a very
good “place.

Much has been said about form-
ing co-operative societies. There
are two types of co-operative societ-
ies which produce contradictory re-
sults. A co-operative society which
is imposed from the top creates a
different type of situation and
gives different results. If a co-
operative society is started by some-
body interested in politics or some
busy body, the result is that his sole
aim is to get as much aid or grant
or loan from the Government, and
we find that in the course of a few
vears the whole money goes away
and the society makes no proper pro-
gress. But the other co-operative
societies which are formed through
the initiative of persons who are al-
ready in the trade, who are already
working, undoubtedly improves the
conditions. Therefore, when a per-
mit is to be given for a new route for
plying the buses, I think we should
insist or we should give preference
only to those co-operative societies
which are formed by the operatives
who have been already in the field
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for the last few years, and not to those
formed by new persons who suddenly
come forward and say that they have
formed a co-operative society, or as
the Bill hag given an indication that
they may form a co-operative society
and ask for preference and permit.
What generally happens is that it is a
co-operative society in name only.
Somebody becomes manager or secre-
tary of the society. He gets tihe.
licence or permit in the name of the’
society, and then a sort of sub-letting
takes place and the old hands have to
ply. The result is that a new middle-
man is created and unnecessary pro-
fit goes to a wrong type of person.

Finally I come to the aspect of
compensation. I feel that the provi-
sions of the .Bill are wery liberal so
far as payment of compensation is
concerned. I quite agree with some
of my friends, whether they ‘are nn
my right or left, that compensation
doubled by the Joint Committee is
not justified, particularly in the cases
where the licence iz cancelled for
some fault of the operator or the
operating company itself. If one is
guilty, of course one should be
punished, and therefore if the licence
is cancelled for some fault of the
licence-holder, I do not think that
he deserves any sympathy or any
consideration under this Act.

The second point in this regard is
that as I have observed that when a
question comes of paying compcnsa-
tion to big companies or those share-
holders of corporations or companies:
or limited concerns which have got’
a huge share capital or who are politi-
cally very conscious, who can bring
pressure and create a hubbub, they
are very adequately paid. Take the
case of the nationalisation of the air-
ways or the Imperial Bank. We find
that compensation was paid more than
adequately. The other day I had a
chance to speak on the Hyderubad
State Bank Bill and there again I
found that compensation to the share-
holders was being paid more than
adequately. So far as compensation
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for the actual buses or the spare
parts that Government are to take
over ig concerned, that should be
considered liberally. But what we
find is that the provisions for compen-
sation in respect of the period, for
which the permit could not be used
by the licence-holder, are more
liberal, while the provisions in the
former case:r are not so liberal.
Actually, the reverse should be the
case.

Another point that 1 would like to
submit is that there is no provision
for paying any compensation to a
person who owns a bus, when his
licence is not renewed. I think in
most cases, as it has happened in the
past, and as it might also happen in

future, the question of paying com-.

pensation may not arise, and as my
hon. friend Shri Viswanatha Reddy
has remarked, many buses which
were till yesterday plying on the
roads may go off the roads and be-
come silent and dead in course of
time, while the new corporations that
would be formed after nationalisation
of bus transport may come forward
and purchase brand new buses from
the foreign market, as a result of
which we may lose not only a good
amount of money but foreign exchange
too. Therefore, it is very necessary,
irrespective of whether a person’s
licence is renewed or not, and whether
it has lapsed automatically or not, that
if he offers his bus, he should be paid
fair and adequate compensation; and
if he offers his bus or hig stock of
spare parts, they should be taken
over.

With these remarks, 1 welcome the
Bill.

Shri U. ‘M. Trivedi: The idea be-
hind this amending Bill is not very
acceptable to me, although the pro-
visions, once they are accepted, may
be.

I am not fully satisfied with the
nationalisation as it has proceeded
in the wvarious States. ‘The nationa-
lisation of road tramsport has mnot
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brought about any happy results, so
far ag the travelling public is con-
cerned.

It is true, as Shri Heda has re-
marked, that a bus owned by the
State will not take up extra
passengers but would just take up
the load that is marked on the bus.
So, if we look at it from that angle,
the only good that has resulted from
nationalisation is the not taking into
consideration the human factor.
The number of buses provided is
very small; and if these buseg are
the only means of communication on
the roads where they are plying, it
proves a great nuisance if they are
nationalised. If the bus is owned by
a private person, discretion is exereis-
ed by the conductor or the driver,
and a passenger in difficulty is picked
up even at the risk of some prosecu-
tion and is taken to the destination.

Sometimes, the buses are passing
through jungles, and people are stand-
ing on the roadside waiting for the
bus for a number of hours. If the
buses are private-owned, the passen-
gers are picked up, but if they are
State-owned, they are not, and there
is no one to whom the passengers can
complain. This is quite unlike what
obtains in the railways. We know
that on the railways, there is over-
crowding, but with all 'that over-
crowding, still, passengers do travel;
with all the discomfort that they
suffer, they still do travel and they
do want to travel. But nothing of
that kind can happen on the State
road transport. I have myself had
many times very sad experiences of
the much-boosted State transport of
Bombay. If three or four passengers
belonging to the same family are
standing on the roadside, the order
may go forth from the conductor that
only one may be taken in. But how
are the other three members of the
family to remain outside? And it is
not the case of a city transport, where
we can say that the person may
travel by another bus and reach his
destination; it is a transport which
rung for miles from one destination to
another, from one State to another,
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from one railway station to another,
and so on, and the passengers cannot
travel by any other transport.

The next thing that strikes me is
this. On the one hand, there is com-
plaint from the Communist Party
which desires that there should be
nationalisation (so that they can have
any number of followers who can
come into their hands) that only 9
per cent. of the total buseg has been
nationalised. ... -

Dr. Rama Rao: Total vehicles, in-
cluding goods and passenger vehicles.

Shri U. M. Trivedl: .... and 91 per
cent. is yet to be nationalised. But
on the other hand, what is the benefit
that has resulted from the nationali-
sation of the 9 per cent? I would say
that of the 9 per cent. that hag been
nationalised, let us find out what per-
centage has yielded any benefit what-
soever to the State in rupees, annas
and pies. I should say that none or
them has yielded any profit whatso-
ever.

We know, for instance, of the Delh1
Transport Service, and in what bad
a condition it is. Standing at the
wayside in Delhi, we always curse
this system. We wait at the roadside
for fifteen, twenty and thirty minutes,
as marked on the time-chart, think-
ing that the bus will come; and even
after 3 minutes, no bus appears, ana
slowly, 32 minutes on to 64
minutes when the passenger hopes
that another bus may come. Further,
there are no private buses by which
one can go. But if you go to a city
like Calcutta, where there are private
buses, you will never have to stand
for more than two minutes, and you
will get the bus you want.

Again, in regard to courtesy, I find
that the private bus owners are more
eourteous, and the conductorg on those
buses are more courteous than those
on the Delhi Transport Service. 1
can say the same thing of the Bombay
Transpert -Service also.. =
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So far as the passengers are
concerned, nationalisation hag not
proved helpful. And so far as the
State is concerned, it is a drain which
eats away the taxpayers’ money. So,
looked at from both these angles,
nationalisation of road tramsport is not
called for.

I now come to the question of com-
pensation. I, for one, do not really
believe in creating a jagirdari for
those who are holding bus permits
for five years, ten years and 80 on.
But I also do not believe in expro-
priating another man’s property with-
out compensation. I see no provision
whatsoever in this whole Bill to take
away all the assets and liabilities of
an owner of a bus which is being
taken over. Why should this man be
deprived of the use of his vehicle
which he wants to use only on a parti-
cular route and on a permit being
granted that that route will be operat-
ed by him for his benefit and for his
profit?

1 would therefore suggest that in-
stead of trying to give him compensa-
tion in terms of Rs. 200 per month for
the number of months during which
he is deprived of the wuse of ihat
vehicle on that particular route, he
should be paid the depreciated value
of the vehicles, of the use of which
he will be deprived. That should be
one consideration which must be paid
to him. Over and above that, provi-
sion must be made that if he is the
individual owner and also the driver
of the bus or the conductor, all the
employees of such buses must be taken
over by the State transport which is
going to run the service. 1 say this
because we have seen—and we cannot
forget—that nepotism still prevails to
a very great extent in our govern-
ment departments. And in the State
transport, nepotism will certainly pre-
vail. It being a State trading cor-
poration, there would be nothing in-
cumbent on that body to mnave its
recruits from or through the Labour
Exchange. I do not believe in these
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Labour Exchanges  also. [ have
found them to be equally nepotic.
Jobbery and graft do exist there.

So my submission is that if those
who are already employed as conduc-
tors and drivers on those buses which
are plying on the particular routes are
served with notice and their permits
are cancelled, all those conductors and
drivers and all other mechanical
hands and all such labour as might
have been employed to run that parti-
cular gervice must also be absorbed
by the State transport. This must al-
ways be made a condition precedent to
nationalisation.

Nobody should be allowed to get
rich at the cost of the State. I do not
know if each bus will cost Rs. 50,000,
as one-hon. Member put down, or
only Rs. 15,000. I have seen buses
being made from trucks which have
been purchased for Rs. 4,000; with an
additional expenditure of Rs. 3,000 or
Rs. 4,000, they have been turned into
very nice buses and put on the road.
And once they are put on the road,
they are worth about Rs. 9,000 or
Rs. 10,000. If you allow them to run
for only one year, when the permit is
for five years, if you say, ‘All right;
you get out; we want to pay you
compensation; your compensation
under this provision will amount to
about Rs. 9,600, the bus to be our own
in the bargain’, that also is a problem
which must be considered. That
sort of monopolistic attitude must
not be allowed to be created either
in favour of the Government or even
as against the Government. It would
have been better, in my opinion, if it
was not insisted that the moment the
State transport wanted to start run-
ning buses, all other permits that were
there for a particular route or for a
particular area would have to be can-
celled. I would make this suggestion:
let these buses owned by the State
also run in competition with the other
-private-owned buses. This competi-
tion is to be seen somewhere in
Madhya Bharat. The Madhya Bharat
Roadways has got its own State-owned
buses. At many placeg on account of
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permits having been granted by the
previous States which ultimately
merged into the State which existed
for about 8 years and which we called
Madhya -Bharat, those buses continu-
ed to ply,. What was the result?
Every private bus .was fully occupied
while the Government bug wused to
run with one or two passengers.

So you will have to take into con-
sideration the human factor also and
not decide according to your own
whims and pleasures, that passengers
must travel in State-owned buses.
Passengers do not like that. Passen-
gers like only such buses as carry
them not only comfortably but cheap-
ly. If the State-owned buses are
going to charge passengers one anna
per mile and the private owner charges
only half an anna per mile, people
would certainly like to travel, even
with a little trouble, on the private
buses, We know—and it is a com-
mon experience of ours—that not-
withstanding the fact that the local
traing take a longer time to reach one
place from another, our poor people,
the third class passengers, flock to
those trains rather than to the fast-
moving trains. This is because he
has to pay a few annas more to travel
in the fast-moving trains whereas he
can easily afford to travel by the
slow-moving traing by paying less.
With all the discomforts attendant
upon such a travel, because he is not
a rich man—our ordinary Indian
citizen is not a rich man; he cannot
afford to pay more—he prefers it

It seems the idea of the Govern-
ment is to extort the last drop of
blood from the poor people. That
idea must be dropped. Let there
now be this idea in Government: en-
ough of this taxation; it has gone too
high, unbearable, intolerable; the
shackles are growing; let us ery a halt
and do something to ameliorate the
general condition of the masses. This
can be done at least by lessening the
burden of taxation which is falling on
the heads of poor people, It
seems every effort is being made to
increase this taxation by one method
or other.
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The other day we had the Terminal
Tax on Railway Passengers Bill.
There also the idea was merely to
extort more money. Already many
municipalities are, legally or illegal-
ly, charging terminal taxes on railway
passengers who are travelling on buses
standing in the railway area. A tax
of one or two annas is levied and
even if the passenger comes back on
that very route, again he has to pay.
This kind of taxation is still preva-
lent. Nobody cares to look into it to
see whether it is legal or illegal
taxation. No one makes up his mind
to find out whether legally or consti-
tutionally it is permissible or not.

On top of it, as soon ag a State
transport monopoly is introduced, the
result always has beep that no other
passenger buses owned by private
owners or bodies corporate are allow-
ed to run and the fare rates of the

~ State transport always go up. The
net result is that the passengers have
to pay through their nose with all
the comfort or discomfort attendant
on travel in the Stat€ buses. Again,
as I have said before, sufficient num-
bers of State buses are never provid-
ed. Passengers are left on the road;
they are left at evening time and at
night time, away from their houses,
away from their villages, sometimes
four miles away from their villages,
in thick jungles from where they can-
not go back, and so start crying. At
least on railway platforms, there are
thousands of passengers who are help-
ful. The Guard is there and the
Station Master is there. The Guard
has not got absolute control; nor has
the driver absolute control. Also
any number of citizens are also travel-
ling. As against this, in the case of
the State bus, the great conductor,
who has a licence under this law, is
the final arbiter of the destiny of the
passengers who travel- in that bus.
He simply kicks; he knows no other
methods. . When such a conductor
kicks,  who is going to complain and
who is going to hear the complaint?
And what does it cost to complain
and wrhat does it cost to make that
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complaint heard? All these problems
must always appeal to us before we
fall into this trap of nationalisation,
which, I say, must not be rapidly in-
troduced in our country.

16 hrs.

There is one thing more to which
Shri Heda has drawn attention and
to which I also want to draw atten-
tion. Our Constitution provides
equal opportunity for all. In view of
that I see no reason why, simply be-
cause there is a co-operative society,
the co-operative society must be given
preference over an ordinary person,
a citizen of India. After all, the co-
operative society will also consist of
citizens of India. As Shri Heda has
indicated a co-operative society can
be formed with shady persons. Why

should such a society be given pre-
ference?

Once I had occasion to go to Hissar.
There I found that a Deputy Superin-
tendent of Police had formed a co-
operativé society and got hold of all
the farm land in the name of the co-
operative society, consisting of him-
self, his wife, his two children, his
son-in-law and some two or three
other persons, perhaps, his own
chaprasis. He was running the
whole show. Similar things might
happen and there is absolutely no
reason why such a co-operative
society should have the preference.

Then, there is one thing which has
been dropped and I suggest that it
should be reconsidered by Govern-
ment. We have laid down a principle
in this Bill that if a permit holder
loses the chance of running his
vehicle to the full length of the period
he may be given compensation. If
that principle is admitted, I see no
reason why a permit-holder who is
already there should not have a pre-
ference in getting the permit renew-
ed. I cannot understand why, in one
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case, the compensation scheme is put
forward for those who are likely to
lose their permits and, in the other
case, the permit-holders are not to be
considered for the renewal. They
must automatically be granted
extension. =

One more thing that I would like to
point out is this. The registration

marks are given in the Schedule. It-

is on page 71 of the Committee’s Re-
port. I find that Andhra Pradesh,
Bombay, Madhya Pradesh, Punjab and
West Bengal have got two sets of
initials. In Punjab, the obvious
reason is that the new Punjab which
has been formed is formed out of
Punjab and PEPSU and so the initials
should be PN and PU. In Madhya
Pradesh, MP and CP are still being
continued; and CP is of the old
Central Provinces. Let me make one
suggestion. At least this CP, the old
vestige of ours should go away and
let it be substituted by MB because
Madhya Bharat was a very big State
containing a mnumber of vehicles
which has now gone into M.P. There-
fore, instead of keeping this CP, drop
it out and make it MB so that there
may be some justification at least as
there is about keeping PU and PN,
as well as BM and BY.

Dr. J. N. Parekh (Zalawad): I wel-
come this amending Bill as it aims at
bringing uniformity in some aspects
of the Motor Vehicle policy in all the
States. The part which the transport
system has to play in our Second
Five Year Plan is a very important
one and the judicious handling of our
transport system is very essential
particularly when our Second Five
Year Plan has an industrial bias. The
development of the transport system
is the barometer of progress in any
country. The modern tendency is
not to increase the railway mileage
but to increase the other wings of the
transport systemn.

The original idea of the Bill was %o
minimise the competition betwasn
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the railways and roadways. But that
trend has now shifted. And, as we
see, the truck transport has achieved
its present lofty position in the eco-
nomic life of the country because of
its very fast, flexible, economic door to
door type of service in every nook and
corner, Modern agriculture, industry,
busmess and consumers have to
depend upon motor trucks to meet
their/ daily transport requirements in
economy of the

Durmg the first Plan period, our
productlon rose up to about 35 per
cent. keeping the 50-51 figures as the
base. In the Second Five Year Plan,
it is likely to go to 110 per cent. and
in the third, it may go even still
higher. It is very evident that our
railways cannot carry all this load
and traffic as has been admitted by
the railways themselves. Therefore,
our road transport system will have
to bear the brunt and burden of the
extra load. But what we see is that
the total investment on road trans-
port vehicles as well as the roads is
very poor and the allotment also is
not a very happy one because the
lion’s share is taken away by the
Railways and there is a lopsided deve-
lopment of our transport system.

Road transport and trucking and
trailer system is greatly developed
in U.S.A. and Germany and there is
a great petentiality for development
in our own country. For this, it is
essential to have better roads. And,
I suggest the establishment of
National amd State Road Boards to
develop our roads so that they can
better be developed at a wvery fast
rate. I also suggest that all the
port towns should be’ linked by con-
crete roads so that they may be use-

ful for the carrying of our commer-

cial traffic and they may as well be
used in times of emergency. Similar-
1y, I-suggest that all the road bridges
should be surveyed and planned be-
cause our growing and expanding
need of extra load of traffic will re-
require our re-assessing that problem
also.
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1 welcome the establishment of a
Transport commission envisaged in
the present Bill. Among other things,
I feel that the Transport Commission
should also look into the details of
capital investment, operational effi-
ciency, administrative cost and quan-
tum of taxation etc. In my amend-
ment I have also suggested that the
Transport Commission should have
power to take such measures ag it
thinks proper to implement the
schemes prepared by it. It should
also look to the security and safety
measures and the fare and freight
rate structure and also the system of
accounting, staff amenity and other
problems. This is very essential and
the Commission should be vested with
all these powers because it will go a
long way in bettering the working
of our transport gystem.

Our present road transport is a good
example of mixed enterprise. In
-some areas the State enterprise is
functioning and in others private
enterprise is functioning. There are
small people in the private enterprise
engaged in this trade, and it is meces-
sary that they have a co-ordinated
mode of working. If they may be
given great impetus by forming co-
operative societies or by forming
- private limited companies or public
limited companies as well as the State
also joining with the private enter-
prise in the road transport system in
certain areas, I think it is good. Sir,
in Jammu and Xashmir, the State
road transport is functioning on the
road and on the same rodd permit is
given for the private enterprise to run
its services also. This is very essen-
tial; it. gives scope for healthy com-
petition and good working and, there-
fore, both systems are working very
well, both State transport as well as
private operators are making profit,
and it is an experiment, in my
opinion, worth trying.

Regarding the question of cancella-
tion of the permit, when a permit is
refused, I feel that a compensation
adequate, fair and just, should be
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given. If a route is taken away and
an alternative route is offered, well
and good. But if a route is taken
away, then the assets also must be taken
away, and it ig just fair and equitable
as other speakers have said. There-
fore, I will not elaborate on that point.
When we took away airways, we also
took away their assets. It is right,
fair and reasonable, to prevent na-
tional waste, that the assets of the
existing operators must be taken
away in case they are not offered any
alternative route.

Regarding the period of permits, I
feel three to five years in the case of
passenger transport is too small a
period, as has been pointed out by
many previous speakers also, because
the cost of present day trucks is very
high, and looking to the venture and
risk that an operator has to under-
take—the present day trucks Mercedes
and Leylands cost very much—it is
but natural that .the period should be
five to seven years or a minimum of
five years for passenger transport.
For goods transport also, I suggest
that the period of five years is too
small and it should be made ten years
to give stability and incentive to the
private enterprise to go wholehearted-
ly into this trade because it is the
need of the hour, it ig very essential.
If we just create a condition for pri-
vate enterprise to take risks and give
them proper incentives, they will go
into it wholeheartedly. If there are
stable conditions, for private enter-
prise particularly when the State has
not got sufficient machinery to work
entire nationalised road transport—
the goods transport it will go a long
way to its rapid development. The
Planning Commission also has suggest-
ed that the goods transport should
not be nationalised. ‘That being our
policy, the period of flve years is too
small, and to get stability, I feel that
the period should be at least extend-
ed to ten years.

In the end, I feel that looking to
the potentialities of developing the
road transport system in the country,
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there is a long way yet to go, and I

am sure with judicious and co-ordi-
nated handling, the road transport
system is bound to flourish.

Shri Ramachandra Reddi (Nellore):
I would like to add a few observa-
tions to the discussion on this Bill.

I must appreciate the attitude of the
Government in having given more
opportunities for better transport and
having made certain amendments
which are really reasonable and help-
ful. I am inclined to say a few words
about the guestion of nationalisation
and co-operation, which has been
talked about very much on the floor
of the House today.

However good nationalisation might
be, it is a policy that has to, be taken
up with caution, and any policy of
hastening slowly will be more con-
ducive to a proper«development of the
transport industry. I was told that a
nationalised industry is costlier than a
private industry, and in this respect I
am informed that a particular trans-
port company in Madras—the T.V.S.
and Sons, which is satisfactorily dis-
charging its work—has calculated its
transport cost per mile at 10 annas
8 pies, whereas the Madras Govern-
ment Transport costs about 12 annas
and odd per mile. This is an indica-
tion that nationalised transport is
bound to cost much more than private
transport, and naturally it should be
understood that any costlier experi-
ment by the Government should be
undertaken with great caution.

I have also to mention that there is
a definite loss in nationalised indus-
tries that we have taken up so far in
this country. Apart from the nation-
alised transport of Air Corporations,
we have not found that all road trans-
port that has been nationalised in this
country has been successful. As far
as I know, in Madras it is successful
to the extent that they are able to
run the buses, but whether the ser-
vice is paying to the Government
properly or not is yet to be examined.
The figures that 1 have been able to
secure from the published figures of
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the Madras Transport do not show
that there is much of encouraging re-
sults thereof. In fact, a nationalised
transport does not pay income-tax,
whereas a private transport pays to
the Government by way of an income-
tax. Even the vehicle tax, I think,
has only to be made through book ad-
justment with regard to nationalised
transport. I am not definitely against
nationalised transport, but I only sug-
gest that there must be greater cau-
tion. We have to wait until greater
discipline is felt in the services.
Greater attention must be paid by the
parties, political or otherwise, in see-
ing that discipline is maintained and
protected, and Government should also
be assisted in the proper carrying out
of the services.

Nationalised transport might be a
very attractive proposition in prin-
ciple, but so far, experience has not
shown very good results. We have
heard that even Ministers have been
suspected of either favouritism or even
corruption in certain places -while
transacting the purchase of some of
the nationalised transport, namely,
buses. Further, if Government is
going to take up nationalised trans-

Shri Veeraswamy (Mayvuram—Re-
served—Sch. Castes): Now they have
become more honest. *

Shri Ramachandra Reddi: I have
not heard the hon. Member.

Shri Raghavachari (Penukonda):
He says that they have now become
more honest.

Shri Ramachandra Reddi: I wish
they become honest more and more.
The spirit of monopoly that will be
engendered in the public sector will
naturally thwart the success of any of
the private enterprises. 1 will men-
tion the circumstances under which
the Tramway Company in Madras had
to be liquidated and I hope my hon.
friend, the Deputy Minister, knows it
very well. All of a sudden the trans-
port service had been stopped and
later on about 600 families had been
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thrown out of work. After some liti-
gation and negotiation, even the
transport workers—about 600 fami-
lies—offered to run it on a sound
basis. Even the Corporation of Mad-
ras applied to the Government for
necessary permission to run the
tramways themselves. But the Mad-
ras Government has not done either
of them. That only inculcates a spirit
of monopoly. I am sure that the
other Governments which are think-
ing of monopolising or nationalising
could think in the same way and that
will be to the detriment of. the pub-
lic interests. When the income-tax
is not paid by the nationalised trans-
port undertaking, naturally the Gov-
ernment would lose money. The
Government would not be benefited
by book adjustments with regard to
vehicle taxes. In these circumstances,
1 would urge that until every person
who works in a nationalised industry
becomes national-minded, unless dis-
cipline is completely recovered and
unless so many other factors that
make a nationalised industry success-
ful are achieved, it will not be rea-
sonable on the part of any Govern-
ment to hazard on things like this.

I heard hon. Minister saying this
morning that as far as possible, oppor-
tunities will be given to co-operative

enterprises to take over the transport.-

I am afraid that even in that sector,
things have not been very happy. I
have seen how the co-operative ins-
titutions have failed in their work in
several places. Probably they have
got into debts which they will never
be able to pay back to the co-opera-
tive banks. We have seen some
manufacturing concerns started on a
co-operative basis. Most of them had
to be liquidated. Having taken these
matters into consideration, the Madras
and the Amdhra Governments have
constituted two separate committees to
go into the entire matter and to re-
port on the extent to which co-opera-
tion has been successful and also the
extent to which the weeding out pro-
ceas should be undertaken and the ex-
tent to which support should be given
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to the proper working. If a proprie-
tor is there, within a few days he can
form a co-operative society and get
it registered. What was run by one
man can be converted and named a
co-operative institution. There will
be a committee only in name. The
whole process will be the same with
the result that the co-operation that
is expected by the Government would
not be able to come forward. Accor-
ding to the Co-operative Societies
Act, only dividends not exceeding
6} per cent. can be paid and that is
not an attractive proposition to any
enterprising company. So, some
camouflage will be laid and what has
been run by a privatke individual
would be run in the name of a co-
operative society. That is not a hap-
py state of affairs.

I have very little to add to the dis-
cussion except to point out to the hon.
Minister that though sufficient care
has been taken in Schedule VIII for
the limitation of the speed of motor
vehicles, there must be greater cau-
tion and vigilance exercised over
these speeds. We find these heavily
laden trucks or passenger buses run-
ning at very high speeds, at higher
speeds than those provided here. Any

relaxation of the check would mean

greater loss of life and dislocation of
traffic. I have seen buses trying to
overtake cars at forty or fifty miles
speed though the highest speed pro-
vided here is only 35 miles. Without
some check, there is every possibility
of accidents happening more often.
There must be some check on the
transport of goods also. Starting at
8 or 9 in the night, they are to reach
some other place at a distance of one
hundred miles or more by the next
morning. In many such cases the
lorry drivers go to sleep and, the
lorries, in consequence, go into the
ditch and the occupants go te the hell.

Mr. Deputy-Speaker: Why does the
conclude that they all go to hell?

Shri Ramachandra Reddi: Probably
some of them may go to heaven; I do
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not know. Therefore, proper check
has to be maintained in ragard to the
speed also.

Shri L. Jogeswar Bingh (Inner
Manipur): Mr. Deputy-Speaker, 1
welcome the Bill in gemeral It will
be a boon 10 the eastern parts of India
wrhere ,this iransport problem is very
acute. Nationalised tramsport is mot
meant to take away the cream of
business of the railways. It is a false
assumption. It will suypplement rail-
way transport. The problem of trans-
port is very badly affectad due to a
number of bottlenecks in the eastern
parts af Indie—Assam, Manipur, Tri-
pura etc. The prices of the commo-
they are 10 he tramsperted by air be-
cause, sometimes, the railway trans-
port takes a long time So, the rail
#ransport sheuid be supplemented by
road trangpart.

So tar as matiommlisation of »poad
transpowt is concerned, $n my State of
Manipur I doubt whether it will be
successful and if so, how far. There,
mext only io ihe band-loom industry,
soad transpert is the most essential
mdustry. Many young persons are
empleyed im #his industry. If it is
nationalised, I think that some peo-
Hle may. be taken but the rest will be
threwn out ef employment. In this
sannaction, 4 should like to draw the
atsention of the Minister to one as-
pect of the prablem. The private em-
devprise is wery helpful in providing
employment 30 the motor drivers and
&6 yeu should encourage these peaple.
Unmthewbolemhuhamm—

In this connection, I would mention
the mame of the Manipur Drivers’
Union. This Union is rnmming side by
gide with the State Transport. It is
giving very good mervice. The wonly
EMculty i= this. About 19 years ago,
there was no difficulty to get the
‘aatomdbile parts, ‘but because of the
non-availability of these, it is finding
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it difficult %0 ran the service. Afier the
war, the Allied forces had left a lot

private gperators If this is done,

d drivers ete. This is
ﬂ:-.-:l:-'n:tﬂhlchimt) tring to
the notice of tie hon. MEnister.

g

Another point is that in the hilly
regions of India, the only system of
trangport available is the road trans-
port. Where the rail service is not
available, you will ﬁnd that the trans-

non-availability of transport, the
cammodities produced in those parts
cannot be exported outside, so that
the economic position of the people

shouid give a subsidy to private ope-
rators, so that they will be able to
carry ‘these goods at a reduced rade.
It =y suaggestion is accepted, it wrill
enefit the consumer as well as
men who are Tunning the business
there.
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Another point that I want to men-
tion is with regard to compensation.
This question has been discussed in the
House, and a number of Members
have spoken about it I am not in
favour of payment of compensation
for withdrawing the license or per-
mits issued to the private operators,
but I am in favour of giving compen-
sation to those whose assets have been
taken over by the authorities. Here
-again, I should like t6 point out that
in my part of the country a number
of private operators have now ceased
to function because of the non-avail-
-ability of automobile spare parts, with
the result that the economic position
of the people has very much deterio-
‘rated.” So, whenever any transport is
‘to be taken over or to be run by the
‘Corporation or by +the Transport
‘Authority, compensation to those peo-
‘ple whose assets have been taken by
Govem.mmt. should be paid.

An.other point which I want to men-
tion is in regard to the service condi-
tions of the employees, who are em-
ployed in the State transport. We
have State transport in Manipur State.
‘There is no provision for the security
of the service of the people employed
in that organization. There is no
scope Tor the improvement of their
condition, no provision for insurance
.and provident fund and other benefits
which are generally given to the em-
"j:iloj'eés of Government. Their ser-
viée miay be characterized more or
"less” as of a temporary nature. There-
‘fore, it "should be considerad by ‘the
‘Ministiy that as they have taken over
“that tra.n;s'port service"they must im-
‘prove the service conditions of the
gmployees theére. ~ -

- Another pmnt is in regardﬁto the
econductors. In these parts of the
country, where. the road transport
system is not advanced, these condunc-
tors find it diffipult to get licenses,
and on this accognt the private ope-
rator . experiences some difficulty.
Therefore, I want to suggest that
‘when these conductors are appointed
‘some relaxation should be made in
their conditions of service such_as
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‘issuing license etc. in the case of

those areas where this transport sys-
tem is not so much advanced.

Shri N. R. Muniswamy (Wandi-
wash): Mr. Deputy-Speaker, I shall
be very brief, because many of the
points have already been covered by
other hon. Members, and I shall only
add some more points with regard to
other aspects which have not been
raised by them.

So far as nationalization is concern-
ed, though I agree on principle, as a
practical proposition, I am opposed to
that. Any nationalization at this
stage is not very conducive so far as
the road transport is concerned, and
we have séen how after the nation-
alization of the railways, people are
not subject to discipline; how they
are care-free, and the spirit of ser-
vice is utterly gone. I do think that
nationalization should be given the
go-by for the present and taken up
later on.

As far -as co-operation is concerned,
the principle is all right, but when
we take into consideration how it is

‘being implemented by the people at
‘the time of running this transport,

we see that some indiscipline comes
into existence, and there is a good

‘deal of corruption ete. Therefore, co~
‘operative societies also should not at

this stage be given any priority. It

-has been stated by the hon. Minister
‘that' co-operative societies would be
‘given priority in respect of giving
“permits for transport. I wish to say

that at this stage it is not advisable.

“We ‘are - introducing co-operation in

many spheres. So far as land reform
is concerned we have introduced co-
operation. With regard to production

-of food-grains and other things we are

experimenting co-operation. But so
far as transport is concerned, I think
it is a novel method to. introduce co-

-operation. I can undertand transport
being given to local Boards or cor-

porations. But to run any transport

on the basis of co-operation is not

advisable.



1387 Motor Vehicles

So far as the period for which per-
mits are given is concerned, I find in
this Report that a permit is given only
for five years—it is given from three
to five years. I am unable to under-
stand why this provision of five years
should'beputln. It must be for a
minimum penod of ten years. My
reason for that is this. A particular
individual or a concern may start a
business for running a transport. He
must be able to find out whether
the business is running on a
profit or loss. He cannot make up
what he has invested in a period of
five years. Therefore, at least a
minimum period of ten years must be
given in case of nationalisation. He
might also by that time be able to
realise the money that he has invest-
ed. I would therefore suggest that
an amendment increasing this to ten

years instead of five years may b. :

bmught

Az regards the Board I have one
thing to say. Under the provisions of
the Bill as it has emerged from the
Joint. Committee, it becomes an
autonomous body. This Board con-
sists of three members and the Chair-
man happens to be a judicial officer.
I quite welcome this provision because
there is some reason behind having
this kind of an outlook. The Board
need not necessarily consist of three
members presided over by a judicial
officer. I only insist that there should
be jyrors. There should be at least
five or seven jurors or assessors as
the case may be. They will be able
to know the real position of the ac-
tual working of the transport. In
that composition of jurors we can also
include respectable persons, persons
who have had experience of running
‘or plying motor transport. There-
fore, my suggestion is that the Board
congsisting of three members should
have the able assistance of these
jurors, five or seven as the case may
be. 1f the opinion of the jurors is
unanimous the Board should neces-
sarily give effect to that decision. If
‘their opinion is divided, the Board
can, if they like, give effect to the
majority decision, or else have their
‘own decision in the matter.
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The reason for my insisting in hav-
ing these jurors is this. At the time
of giving evidence before the Joint
Committee, it was insisted that this
Board should also have some repre-
sentation from the workers. They
have done a right thing in rejecting
that proposal; the workers need not
have any representation on the Board.
But, at any rate, the jurors I visualise
represent the operators and other
workmen. In that case the workers
will be highly satisfied that these
jurors will put forward their view
point before a verdict is given.

Thé last point to which I wish to
refer is about compensation. Clauses
65 and 68 visualise several principles
and methods by which compensation
has to be given. I wish to add cne
more thing. Instead of giving Rs. 200
for a month or a part of a month or
Rs. 100 for less than 15 days, I wish
io add that there should be a techni
cal committee, a committee of experis
who can give the real value of trans-
port. They may be in a position to
give either the market value or the
existing value of those tran<poris.
The technical committee would be in
a better position to advise the Board
or anybody who would ultimately
grant th® money in compensation.
That techknical committee’s opinioa
should be given proper weight In
the absence of a technical committee,
togivecompensationman ad hoc
basis, as is visualised in one of the
clauses, is not quite preper, and it
will not be workable in ‘the long run.
There are bound to be certain dis-
crepencies in the long Twm. There-
fore, if a technical committee iz ap-
pointed they will be in a position to

‘assess the real value. They can also
‘take -into consideration the other prin-

ciples that are enunclated in this Bill
Lastly, I want to say that T am very

‘glad that the restriction has been re-

laxed by which a particular individual
can run transport to any length. In
addition to giving licences to firms or
concerns, I only want to say that even
private persons, who may, prima facie,
not be able to start with any finance,
if they are-able to manage things they
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shrould alse be given a Deemce. Other-
wise, only rich persens will be able
to get licemrces whereby the rich wil
become richer and the poor wiH be-
come poorer. You must also em-
ecourage private individuals who =re
able to do the job.

So far as Madrasr is conermed, they
have nationalised tramsport in Madras.
Puat that is not working properly.
Fven for a smal defect in & romning
Pus the driver stops amd pgets out
saying that he cannot rum it smry more
with the result that the passengers
have to arrange their own conveyance
from there. When we nationalise,
people, are not very sincere. They
wark more or less in a mnonchalant
way. That is the reason why I am
opposed to nationalisation.

Therefare, Sir, I ecommend this Bill
with these observations. Barring
nationalisation, co-operation and other
things, I entirely support the Bill

Shri M. K. Moitra (Culcutta North-
West): Mr. Deputy-Speaker, Sir,
in spite of the tirades made against
the prapesal of natwnalisation of road
transport, I continue to remain an
unabashad protagonist of the nationali-
lisation scheme. The need of the
hour requires that road transport
should be nationalised fram now.
° What is the positian? Now our rail-
ways lift only 34 per cent af the total
goods traffic, that is, fairly one-third.
Qur shipping carries only about 10
million tens of goods. The Second
Five Year Plan has envisaged that
there will be a rapid increase in pro-
duction of goods, amd an apprehen-
sien also has been  expressed that
due to the bottleneck of transport the
propesals of the Second Five Year
Plan may be handicapped. It is,
therefare, necessary that road trans-

The Government have already spent
about Rs. 300 crares in improving
reads during the First Plan period.
They are going teo spend ancther 400
crores during the Seecond Plan period.
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S0, te earry the goods and to com-
plement the railways these rowd
tramsperts should be natiomalised.

So far, lorries and matar vehicles
were not nationalised, but has it
attracted capital? K we look into
the facts we will find that in India
these are omnly two lorries, inciuding,
of course, bullock-carts, for ewery
mile, whereas in Great Britain there
are 22 per mile and in the United
States of America 17 per mile. There-
fore, it is necessary that Government

I come from West Bengal and I
know samething of the management
of these buses amd lorries. First of
all, one has to cross a hurdle
if one hass to get a permit
Seldom does a man having no uncle
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and mere taxies are necessary. 1
wish tat the Seleet Commritiee gave
somze attention to that peeblem

However, I will point cut ene other
prob!un Competition between two
States in ﬂlwmg lorries to move im
their respective areas is rife. I am
putting forth an example. Calcutta
is a port which carries the total
imports. af Bihar and Orissa. Now,
the Bihar Government will only
allow as many lorries as are allowed
by the West Bengal Government to
crosa the borders of West Bengal and
enter Bihar. That creates an un-
healthy competition and an Inter-
State Transport Board has been estab-
lished. I hope this Inter-State
Transport Board will be given the
power to allow movement of trans-
State to amother beyend 150 miles
and that the power will not be left
with the transport authority of a
particular Stabe.

While I prefer that road transport
should be natiormiised at ence, I am
against doabBng the rate of compen-
sstion. I sisoc pisad that sormae soct
of provision should hasve been made
in this Bill for the betterment of the
conrdition of workers smd comductors,
ete.

Shri Raghsvashari: Mr. Deputy-
Speaker, I have been listening with
patience to the whole trend of dis-
cussionr, but I feel that masmy of te
observations are mot gquite relevent
to the consideration of the Bill, armd
many of the ideas and notions men-
fioned by the Members are foreign
to the Bill. Take, for instance, the
question of nationalisatiom. It is mo-
where provided in this BiR that
nationalisation would come—either of
passenger transport or of goods trans-
port. AT that the Bill contemplates

visable at the present stage, mostly
for want of necessary funds and due
to the proccupation in other essen-
tial particulars, to nationalise goods
transport. There is mo idea at all of
doing =o. That is & statement of

speech,
while meving for consideration of the
Bill. Beyond that, thn_u'eiannt.hin;
= the Rill
As regards passenger transport,
there is a' contemplation timt any
State, wherever it finds it desizable
in the interests of public service, mey
take over the services. So far as that
aspect is concerned, it is purely with-
in the State’s powers and they hawve,
under the Constitution, powers to
take over that wing of the transport
system, inside the State. We do not
want to burden their discretion by
trying to force conditions which
make the rmning of that under-
taking impossible. It is here that
the question of compensation rele-
vantly arises.

The House knows that legally
speaking, if a p-en'.mt is given for a

anreﬂlyhasmnmbaak
far compensation; but we as
Hanhemntl‘-‘m:limt and of the
werld, must take a realistic wiew.

Shrt V. P. Nayxar (Chirayinkil):
Does it amount to a licence?

Stri Baghaxvachari: 1 shall come to .
that aspect shortly. We should take
a realistic view. A man has in-
vested sommre money believing that
he will get a particular permit and
once he gets it, he could run his
service, because ke has invested
something and he must have some
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assured profit. The witnesses, some
of whom were economists, who gave
evidence before the Committee
pointed out that wvehicles could run
efficiently for a period of about eight
to ten years at the end  of which it
was envisaged that wvehicle price
charges as well as the maintenance
charges and running charges could
be recouped with reasonable profits
also. If the @period was reduced,
there would be some reason to feel
that there is some loss for an indivi-
dual. The general policy that is un-
derlying this legislation is that in the
case of passenger transport, invari-
ably one more term of permits would
be extended. In the case of goods
traffic, as I already pointed out, there
is no idea at all of taking it over
now. Another five-year period would
be given in that respect.

There is only one difficulty that
arises. Supposing in any particular
small bit of road, passenger trans-
port is to be taken over by a State
because of public need, the man who
has invested must have some com-
pensation. Therefore, we thought
that if a further extension of the
period for a permit is refused, no
legal compensation would be given.
If a particular period has already
been granted, and if it is reduced or
modified, the man concerned has
really a right to ask for some com-
pensation. That was no doubt pro-
vided in the Act by doubling the

- rate of compensation. But the argu-
ments of the hon. Members who
attacked that part of the legislation

_ is that invariably—we know it from
our previous experience—a State only
refuses to renew the permit and it
does not reduce the period or modify
it and so, under those circumstances,
the State has to pay no compensa-
tion. In other words, if the period
of the permit is for three years or
five years and at the end they refuse
to renew it, the man goes without a
right for compensation, and that
way, the State can defeat this opera-
tor without giving him any chance
for compensation.  Technically

28 NOVEMBER 1956

(Amendment) Bill 1394

speaking, it is possible, and the State
would certainly be wise in refusing
to renew the period for the permit
rather than reducing it and then ex-
pose itself to a claim for compensa-
tion. But the gquestion is: what is

it that the operator really suffers
from?
17 hrs. .

As I have already pointed out,

technical people have told us that
the life of a vehicle is a particular
number of years. If a man’s permit
is not renewed, still he has his vehicle
and he can make any use of it. It is
true that the regular use to which
he has been putting his wvehicle will
be stopped....

Mr. Deputy-Speaker: Do technical
men suggest that even if the route
was not allowed to them, the vehicles
can be put to use?

Shri Raghavachari: The idea is....

Mr. Deputy-Speaker:- If the hon.
Member can conclude within 3 or 4
minutes, the hon. Deputy Minister can
begin tomorrow.

Shri B. K. Das (Contai): He was
the Chairman of the Joint Com-
mittee. He can continue tomorrow
and explain it in detail.

Mr. Deputy-Speaker: Even the hon.
Minister will continue in the same
strain; he would also explain in de-
tail.

Shri Raghavachari: I will conclude
within five minutes. That question
was actually considered with the
experts; what use the: operator can
make of the wvehicle at the end of 3
or 4 years. The refusal of the renewal
of the permit means that he cannot
make use of that particular route be-
tween a particular point and another
point. It is not that there are no
other routes where the wvehicles can
be used; nor does it mean that the
wvehicle is wuseless. For instance, a
passenger bus can - easily. be conver-
ted. into -a goods -trafic vehicle.
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Mr. Deputy-Speaker: Is there any

arantee that as a goods traffic
wvehicle, it would be allowed to run?

' Shri Raghavachari: Yes. As 1

have submitted already, the policy is’

that there will be no taking over of
the goods traffic by the State in the
next five years and probably even
beyond that, Therefore, free permits
can be granted without limitation of
mileage or routes. There are plenty
of opportunitieg for goods traffic,

1 will only mention one other fact.
Suppose there was a_compulsory need
to acquire these assets, In India we
find vehicles of all kinds of makes
and ages. Some of them are road-
worthy no doubt finder a certificate.
But the moment the question of
nationalisation or compensation for
assets arises, all the . material parts
of the vehicle might disappear except

the wheels, the body and the engine

case and they might be sold else-
where. Only the junk will remain
and the Government will have to
pay for it. Also, in the process of
determining the probable value of
the vehicle for purposes of compen-
sation, the question of corruptionn and
all that kind of thing will arise.
That is another difficulty. If all
makes and types of wvehicles are
taken over, then the spare parts for
all those types must be kept in the
Government workshops. So, it leads
to a lot of confusion and difficulty.
If we are merely going to- transfer
the junk to the State, indirectly it
means that the tax-payer has to pay
for the whole thing. Therefore, a
realistic view should be taken that no
man should suffer and his investment
must not lead him to loss. That is
the whole point of view from which
it was looked at in the Committee.

As I said, there will be plenty of
opportunities, Small jndividuals
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should be given compensation; so far
big people have been Eiven more
compensation etc., all those big prin-

. ciples are not involved in this matter.

The majority of the members of the
Commrittee thought that the present
rate of compensation might not
really be adequate in most cases.
Still there is a principle that if the
period of the permit of a mew road-
worthy vehicle is reduced in the
middle, the owner will get some
reasonable ‘compensation. Govern-
ment is also mindful of the employ-
ment potential involved in these
cases. Every vehicle put on the road
means employment for 8 or 10 people.
When we are having our second Five
Year Plan, it is not that we want to
throw everybody out of employment, -
but to encourage employment. There-
fore, a wide view has been taken so

far as goods traffic vehicles are con-

cerned. -

Under the circumstances, all the
criticismms about inadequate compen-
sation, no acquisition of assets etec.
are more sentimental than real. Of
course, in a few cases they might
suffer; but, the only thing is from a
regular and ready-made business,
they will have to go into other routes
adventurously and develop them.

Shri Alagesan: Mr. Deputy-
Speaker, I am happy to note the
universal welcome that this Bill, as
reported by the Joint Committee,
has received from the House.

Mr. Deputy-Speaker: He may con-
tinue tomorrow. We might disperse
now and meet again tomorrow at
11 A,

17-06 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday, the
29th November, 1956.
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